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LEGISLATIVE ASSEMBLY. 

W "~, 22M September, 1937. 

'l'ho Assembly met in the ss~ bl  Chamber at Eleven of the (Jluck, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

MEMBER SWORN. 

Hr. Arthur Shelden Hands, C.I.E., ML.A. (Government of India: 
Nominated Official). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWEBS. 

Mr. lIoha.D La! Saksena: Sir, I ~  got th.e authority of Mr. 
Satyamurti to put questions on his behalf. 

JOINING Ol!' THE FEDERATION BY THE INDIAN STATES. 

700. *Mr. Mohan L&l Saksena (on behalf of Mr. S. Satyamurtl) : 
Will the Honourable the Leader of the House be pleased to state : 

(a) whether the replies sent by the Durbars of Indian States to 
the letter sent to them by His Excellency the Viceroy a year 
ago enquiring about the terms on which they were prepared 
to enter Federation has been considered and His Excellency 
the Viceroy is continuing discussions with the Sura on the 
issues raised ; 

(b) whether the Secretary of State has sent 'to the Government of 
India the reply of His Majesty's Government to ~  
criticisms and representations advanced by the States' 
representatives in Delhi last March with reference to the 
general terms of the Instrument of Accession ; 

(c) whether it is a faot that His Majesty's Government have 
accepted many of the points raised by Their Highnesses ; 

(d) whether it is a fact that on other poiJits where His Majesty's 
Government have been unable to do so the Secretary of 
State has put forward their views in a manner which is 
almost equally helpful to progress ; 

(e) what are the points raised by Their Highnesses which have 
been accepted by His Majesty's Govel"llment ; 

(I) what are the points raised by Their Highnesses which His 
Majesty's Government have not been able to accept ; 

( 2201 ) 
LaSOLA» I 
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(g) whether it is a fact that most of the major points of JlegotiatioD 
between His Majesty'8 Government and individual Statol 
have been settled ; 

(h) whether an agreeDlent has been reached bffuween the Cro,,"n 
and His Highness the Gaekwar of Baroda regarding customs, 
and, if so, what the agreement is ; 

(i) whether an agreement has been arrived at betweeJl His Highness 
of Jodhpur and the Crown in cotmection with salt, &ad, if so, 
what the agreement is; "" 

U) what are -the outstanding questions between the States and 
His Majesty's Government or the Government of btdia ; 

(It) whether settlements have been arrived at with regard to Posts 
and Teiegraphs, jurisdiction over railways, and C'Ostoms 
problem in Kathiawar ; 

(1) ~ all ihese negotiations are expect..ed to finish ; and 
(m) whether British Indian opinion will be consulted, and, if mlot, 

why not' 

The Honourable Sir B'ripendra Siro&r: (a> The l ~ are still 
onder consideration and further discussions have not yet been initiated. 

I 

(b) The views of the States on the geueral terms of the Instru-
ment of Accession are still under consideration. 

(c), (d), (e) and (f). Do not arise in view of the reply to part (b). 

(g) No. 
(h) The attention of the Honourable Member is invited to the 

answer given by the Honourable the Finance Member to part (d) of 
Seth Govind Das's question No. 57 on the 25th January last. A copy 
of the agreement will be found in the Library. 

(i) No such agreement has been arrived at ill recent years. 

(j) It is not in the public interest to give this information. 

(k) These matters are still under examination. 

(1) It is not possible to forecast thia. 
(m) The attention of the Honourable Member is invited to the reply 

whic)l r gave to part (d) of his question No. 401 on the 8th of this 
month. 

111'. T. S. Avinashilinram Chettiar: With regard to the answer 
to parts (h) and (i) of the question, may I know whether any negotia-
tions are going on which ""ill cause loss to the revenues of Britil'lh 
India' 

The Honourable Sir Nripendra Sircar : No negotiationR can ~ \ l ,  
pithcr loss or profit. If a Rettlement is arrived at, then it may end in 
J OS8 or profit. 
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111'. T. S. AviDuhiling&lll Ohettiu': May I know whether the 
negotiations on any basis, when concluded, will cause any loss to the 
British India' 

Mr. President (The Honourable Sir Abdur RBhim): That is a 
hypothetical question. 

ltIr. T. S • .A.vinybjJtngam Ohettiar : It is not a hypothetical ques-
tion. 

lIIr. President (The Honourable Sir Abdur Rahim) : Order, order. 
ltIr. T. S. AviDaahj)jngam Ohettiar: I must proceed with this 

question ....• 
lIr. President (The Honourable Sir Abdur Rahim) : H the Honour-

able Member proceed's with it, l' will have to take action. 
ltIr. T. S. Avinaahilingam Ohettiar: May I say a word on this 

matter' 
Mr. President (The Honourable Sir Abdur Rahim): I cannot 

allow the Honourable Member to put a question of that sort. 
Mr. Mohan Lal Saksena : With regard to part (b), am I to under-

stand that there has been no correspondence between the Secretary of 
State and the Government of India on this question recently , 

The HonoUllable Sir Nripendra Sircar : It is extremely likely that 
there has been. 

Mr. Mohan La.! Susena : Has the attention of Government been 
drawn to the newspaper report that it is contemplated to amend the 
Government of India Act because of these negotiations , 

The Honourable Sir Nripendra Su-car : Yes, and also to the press 
statement, which is issued today, that there is 110 confirmation for that 
news. 

Prof. If. G. Range.: With reference to part (i) of the question, 
may I aRk what are the negotiations which are being carried on between 
His Highness the Maharaja of Jodhpur and the Crown in oonnection 
with salt' 

The Honourable Sir Nrtpendra Sirca,r : I am not sure, but l' am 
quite willing to accept the position that there may have been corres-
pondence and correspondence may be going on; 

Mr. BIrula.bhai J. Desai : Do I understand the Honourable the Leader 
of the House, notwithstanding many statements' purporting to be 
answered, that he is not prepared to answer any on.e of these questions , 

The Honourable Sir Nripendra Skoar: The answers to the 
different parts have bet'n given hy me already. 

Mr. X. Santhana.m: With Tt'ference to part (m) of the question, 
lire the Government of I'ndia taking notice of the opinions already 
expressed by the Provincial Legislatures' . 

The Honourable Sir Nripendra Sircar: Does my Honourable 
friend menn the perusal of them. 

Mr. E. 'Santhanam': I mean to RRk whether the Government of 
India are con&idering them' 

~  ~ 
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'!'he Honourable Sir Nripendra Sircar : If one reads a ~ , one 
has got to consider it. That canuot be helped. 

lIlr. E. Santbanam : Axe the Government of India considering 
them as a body and not individually , 

fte Bonourable Sir Nripendra Sircar: We do not have any 
lolemn meetings to consider every one of these things. 

l'tIr. N. V. Gadgil: Are there any proposals put \orward by the 
States demanding retrocession of territory , 

'!'he Honourable Sir Nripendra Sirca.r: If there are, proposals, 
t.here are negotiatiolls and they are covered by the answers already 
given. 

lIIr. Badri Dutt Pa.nde : May I ask when these negotiations will 
come to an end Y 

lIIIr. Preaident (The Honourable Sir Abdur Rahim) : Next question. 

ATTAOKS ON INDIANS IN THE BOOK "LAND OF THE LINGAM" BY ARTHUR 
MILES. 

701. *l'tIr. Moha.n La! Saksena (on behalf of Mr. S. Satyamurtii : 
Will the Honourable the Home Member be pleased· to state : 

(a) whether his attention has been drawn to a book entitled the 
" Land of -the Lingam " by one Arthur Miles, published by 
Hurst and Blackett in the Paternoster Library series ; 

(b) whether the attention of Governme,nt has been drawn to the 
review of this book by John of Lcmtlon Weekly, published 
on the cover of the book which inter alia Iftates " The book 
treats mainly of Hinduism, the most hopeless co:cglomel":ltion 
of superstitions since the world began. The author (Miles) 
aims at exposing the insanity and filth that is corrupting two-
thirds of India's population today. Until Hinduism is broken 
down nothing can-be accomplished .. ; 

(c) whether Government have read this book and have come to any 
conclusion thereon ; and 

(d) whether Government propose to take any steps to see that this 
61thy attack on India and Indians is not allowed to circulate 
in India any further , 

111'. J . .A.. '!'horne: (a) to (d). The Honourable Member, that is Mr. 
Satyamurti, himself recently drew my attention to this book ; but I have 
not been able to obtain a copy of it. If a copy can be obtained, it will 
be examined to see whether the action suggested should be taken. 

Mr. IJ.'. 8. .A.vinaabiUngam CJhettia.r: May I know whether they-
wrote to the publishers and did not get a copy of the book , 
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Mr. J. A.. Thorne : No, Sir. We tried all the book-shops in8imla. 
Mr. Abdul Qa.iyum: If the facts are found ,to be not as stated in 

part (b) of the question, will the Government stop the circulation of 
th., book' 

Mr. J. A. 'l"horne : That does not arise. 

Mr. Mohan La.! Sakaena : With regard to part (b) of thc question, 
may I ask whether the attention of the Honourable Member was 
drawn to the comment by this paper , 

Mr. J. A. Thorne: Only by this question. 

Mr. Badri Dutt Pa.nde : May I ask if Government have Bent for a 
copy of this book or not , . 

Mr. J. A. Thorne: l' have already said that we have tried every 
book-shop in Simla. 

Mr. Lalchand Navalrai : May I ask if the Honourable Member has 
read the reviews with regard to this book' 

Mr. J. A. Thorne: I remember some considerable time ago seeing 
some reviews of this book, but I canuot say that I remember the gist 
of them. 

Mr. Lalchand Bavalr&i: Did the Honourable Member then think 
it objectionable and did the Honourable Member take any action , 

Mr. J. A. Thorne: No objection was taken by anybody at that 
time. 

Mr. Lalcband Navalrai: Did the Honourable Member, while read-
ing those reviews, consider the book objectionable and whether the 
Honourable Member took any action' 

• Mr. J. A. Thorne : .That is asking what my private op'inion then"" 
was. 

Mr. Mohan Lal Sakaena: Did the Government write to the 
publishers for the book , 

Mr. J. A. Thorne: I have not done so yet. 

Mr. Mohan Lal Sakaena : Will the Government do it 7 

Mr. J. A. Thorne : That would be considered if no MPY exists in 
India that we can get hold of. 

Mr. Bam Narayan Singh: May l' know if the Government will 
make further attempt to get a copy of this book , 

Mr. J. A. Thorne : I have already answered that .. 
Mr. Bhulabhai J. Desai: May I know whether the Government of 

India have taken any steps to prevent the circulation of a book of this 
~, . 
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... I . .. ftome: Not of this book. 

111'. Bhulabha.i J. Del&i: Did the Government consider the 
adviaability of preventing the circulation of this book on the faith of 
the statement contained in this question , 

Mr. J. A. Thorne: No, Sir: we would not do that before reading 
the book. 

Mr. Bhulabha.i J. Delai : Do the Government see that a great deal 
of mischief would be done if this kind of inditTerence is, allowed to go 
on' 

:Mr. J. A. Thome : I submit that is a matter of opinion. , 

Mr. l'ttohan L&l Sa.kBena : Will the Government issue order" to the 
Custom authorities to stop this book and not llo~ it to be circulated 
unless the Government pass orders to that effect , 

:Mr. J. A. Thorne: Not before reading it. 

Mr. Abdul Q&iyum : Will the Honourable Member ask the Customs 
authorities to send him a copy of the book , 

Mr. J. A. ftorne: I do not think we can ask the Customs autho-
rities to do that unless a definite order is passed against the book. 

Babu Baijuth Bajoria: Will the Honourable Member take steps 
to get a copy of the book from Bombay or Calcutta' In Simla not 
many books are available. 

(No reply.) 

STRBNGm Oll' THE bTDIAN MBDIOAL SERVIOB. 

702. *:Mr. Ifobau La1 lakleDa (on behalf of Mr. S. Satyamurti) : 
Will the Defence Secretary be pleased to state: . • 

(a) whether the present actual total Ittrength of the Indian Medical 
Service is 64:9 ; 

(b) whether this number of 64:9 includes Indian Medical Service 
officers employed in Burma on the civil and military Bide ; 
and 

(c) how many Indians and how many Britishers have been 
recruited to the Indian Medical Service during the yea1'8 
1934-35, 1935-36 and ]936-37, and the total number of Britith 
and Indian, Indian Medical Service officers at present in perma-
nent and temporary service, Province by Province , 

:Mr. O. II. G. Ogilvie: (a) No. The actual total strength of the 
Indian Medical Service on September 1st last was 668. 

(b) 668 includes officers in Burma in both military and civil 
employ. 
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(0) A statement containing the information .-equired by the 
Honourable Member is placed on the table of the H01l8e. 

The number of o:ftlcera recruited during the calendar year. 193' to IGS7, Britilh 
and Indian is .. folloW'll : 

Year. Britiah. Indian. ToiBl. 

1934 . , .. ., 32 20 61 

1935 •• .. 34 21 ISIS 

1936 .. .. .. 31 16 4:7 

1937 (up to September 1st 1937) 14: 14: 28 

2. In military employ where o:ftlcer. are distributed by CommanD Qe JUUIIber 01 
Britillh and Iudian officera is .. follows : 

Indian. 

Tempo-
- Britiah. rvyor Total. 

Parma- Short 
nout. Berrioe 

Oom· 
miIaicm. 

lfcfthem Oommand •• .. .. 63 26 33 112 

W .... Oommaad .. .. .. 10 5 5 30 
....... 00m1lUlDd ., .. .. 86 18 11 815 

Soutlbem Command •• .. .. J3 8 6 89 
IOIoel!1.1MIC)1J8 (Adminiatntive, Medioal 63 31 Nil IN 

Store Depote, Leave Pool, Beoonded, 
Overaeu and Senior OfIloera Coune). 

Total .. 197 88 IS SMa 

Barzu .. .. . . .. S 3 3 11 

Total (Military) .. !02 91 58 151 
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8. lD civil employ to which only permanent omeara are poIted,the number 01 
British and Indiaa omcel1l, Proviace by Proviace, i. &I folloW! : 

• 
-- British. Indian. Total. 

Caatral Government .. .. 23 13 36 
\ 

EzWDal Main and PolitoeJ. Depart- 25 6 31 
menta and North Weat Frontier I Province. 

Madras .. .. 17 14 81 

Bombay .• ., 17 11 28 

Bengal . , .. .. .. 17 18 35 

bDiW ProvmoeI •. ., 16 11 27 

Punjab .. .. . . 17 17 34 

:Bihar .. .. .. ., 12 11 23 

0antnJ. Provinoee •• .. .. 8 6 1 .. 

A-.m .. .. .. .. 9 4 13 

SiDd .. .. .. 3 Nil 3 

on- . . .. .. .. J 1 3 

Total .. 166 112 278 , 
Burma .. .. .. ., 30 9 39 

Total. (Civil) .. 196 121 317 
I 

Grand Total (Military and Civil) ., 398 270 668 

Mr. Abdul Qaiyum : How many Indians are there out of 668 I. M. S. 
o1Iioers at present t 

Mr. O. M. G, Ogilvie : At present the number is 270. 
. lIIr. Abdul Qaiyum: Has any percentage been fixed for Indiana bi' 

tbi& department , 
Ifr. O. M. G. Ogilvie: No exact percentage has been flxed. 

Ifr. M'.ohr.u. La1 8abeu : What was the proportion in 1934-3G t 
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111". O ... G. Ogilvje : I want notice. 
Mr. 1Ioha.n LalltkleDa : The o o ~bl  Member has just o~' laid 

a statement on the table and he can give the flgui'es from that. 
Mr. O. M. G. Ogilvie: I have laid a statement on the table. It is a 

lon6 one. Do you want me to read this statement, Sir' 
Mr. President ('fhe Honourable Sir Abdur Rahim) : The Honourable 

Member himself can go through it and find out. 
Prof. N. G. Ra.nga : What is the present policy of the Government of 

India with regard to Indianisation of this service ! 

Mr. O. M. G. Ogilvie : I submit this question does not arise. 
Mr. It. Santha.nam: Will the cadre of I. M. S. officers be separated 

fot' India from Burma , 
Mr. O. M:. G. Ogilvie: Not at present, because Burma medical ser-" 

vice has not yet been constituted. . 

CRITICISM OF THE AMERY REPORT BY THE London Ti'fIUJ8. 

703. *1Ir. 1Ioha.n L&l la.kaena (on behalf of Mr. S. Satyamurti) 
Will the Defence Secretary be pleased to state : 

(a) whether his attention has been drawn to the leading article 
entitled' India and Amery Report' in the Hindu of the 20tb 
Augtl9t, 1937 ; 

(b) whether the attention of Government has been drawn to the 
adverse criticism of the London Times on the propOsaJlf 
contained in this report ; 

(c) 

(d) 

(e) 

whether the attention of Gover.nmenot has been drawn to the 
comment of the Times on one of the propositions laid down by 
the Amery Committee .:;hat there is no pOBBibility ill the near 
future of any reduction in -the strength of the Brit,isb 
garrison. and the need for reinforcement is more probable. 
that the garrison LCJ practically as large as it was reconstituted 
after the Indian Mutiny, and its relative increase at least 
requires consideration ; . 

whether Government's attention has been drawn to the opinion 
of the Times that an apprehension of a major war breaHng 
out on the North-West Frontier of India is scarcely justi-
fied by modern deyelopments j • 

whether Government's aottention has been drawn to the specific 
criticism of the LO'lldon Times that if British troops in India 
would not be available for dealing with an Imperial emer-
gency they have no business to be there in sueh lal'ge-
numbers and that it would seem to be difficult to jUS'tify the 
present proportionR of British troops allotted for the llpld 
army there as distinct from internal securit.y, unless they can· 
be treated and trained as part of the "Imperial stra{egia 
reserve " ; and 
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(f) whether Government propose to consider that the strength of 
the Army in India is not justified by India's needs a,nd that 
the Army is in the large part a dependable Imperial s ~ 
and preu this Oil the Government of Great Britain, with B 
view to getting a larger contribution made by them to the 
Defence expenditure of this country , 

Mr. O. II. G. Ogilvie: (a) to (e). Yes. 
(f) As regards the first portion, I refer the Honourable Membor to 

tbe lillswers I gave on 27th August, 1937, to the supplementary questions 
arismg from bis starred question No. 149. As regard the',econd portic;m 
I refer the Honourable Member to the statement on this point made in 
the speech of H. E. the Commander-in-Chief in the Council of State on 
the 7th of October, 1936. 

Mr. Mohan Lal Sa1aena: With reference to part (f) may 1 know 
how much contribution has been asked for from the British Gove1'n-
ment t 

l'4r. O ... G. Ogllvie : No, Sir. 
Mr. T. S. Avinaabmng&D1 Ohetti&r: In view of Ills Excelle!,-cy the 

Viceroy's speech, will the Honourable Member say whether the Govern-
ment have approached His Majesty's Government for a contributIon or 
not 7 

Mr. O. II. G. Ogilvie: I can add nothing to the information given in 
His Excellency the Viceroy's address. 

Mr. IIohan Lal SakBena : His Excellency had said that the Govcrn-
ment of India had written to the British Government; to make cont.ribu-
tions towards the cost of the army in India. I want to know how much 
contribution has been asked for from British Government , 

Mr. O. M. G. Ogilvie: The Honourable Member will know in due 

IeQa GoviDd DII : When will that due course come , 
Mr. O ... G. Ogilvie: Within the next few months. 
Prof. H. G. B&uga: What is the attitude of the Government in 

regard to part (e) of this question' Did the Lortdon TiMeS say •• that 
'it would seem to be difficult to justify the present proportions of British 
troops allotted for the field armY there as distinct from internal security, 

l ~s they can be treated and trained as part of the • Imperial Strategic' 
reserve ,. , 

Mr. O ... G. Ogilvie: Government ditIer from the opinion thereiu 
expressed. 

Mr. Bhulabbai I. Desai: With reference to part Cd) have the Gov-
e-rnment considered the opinion therein expressed , 

Mr. O. II. G. Ogilvie: Any opinion expressed in the Times is always 
worthy of consideration. 

l'tIr. Bhulabha.t I. Desai : I will put a more definite question and I 
wllnt a more definite answer. I have been accustomed to be treated likt" 
that. I want to know whether this particular opinion has been deli .. 
be1'ately considered by the Government' 



1tIr. O. .. G. Ogilvie : 1 submit that my ~  was perfectly defi-
nite. 
, Mr. Bhulabhai J. Desai : Will the Honourable Member please answer 
my question' I know it is the habit of GovernJ;nent to give eyuive 
answers. In this particular case have they or have they not consldered 
the opinion of the Londcm Times , 

1Ir. O. II. G. Ogilvie: Government are fully aware of the opinIon. 
'l'hey do not necessarily agree with the views expressed. I cannot say 
m.ore than that. This is quite a plain answer, I submit. 

Maulvi Abdul Balheed Ohaudhury : Has any contribution been al:lked 
for from the British exchequer Y 

lIIr. a. II. G. Ogilvie: I have already answered that question. 
l'tIr. Mohan La.l Smena : May I know whether this contributioll will 

be utilised for additional expenditure on the army or in reducins the 
burden on the Indian taxpayer Y 

M'.r. a. M. G. Ogilvie: I have already said that I cannot add to the 
information contained in His Excellency's address. 

:Mr. E. Santhanam. : With reference to part (c), may I know whether 
the present composition of the army is due to the same reasons or con-
&idt'lrations as after the Indian Mutiny , 

Mr. O. II. G. Ogilvie : No, Sir. Times have changed. 
Frof. N. G. RaDga : Is it or is it not a fact that the British troops in 

IndIa are being trained for Imperial strategic purposes , 
Mr. a. M. G. Ogilvie: No, Sir. They are being trained for use for 

Indja's needs. 
Mr. Abdul Qaiyum : Will the Government take this House into ~  

ccmudence as to why they are at variance with the opinion expressed by 
the Times Y 

•. O. lit G. Ogilvie: I can hardly answer a question of that magni-
tude in reply to a supplementary question. 

Mr. Abdul Qaiyum : I have not got a reply to my questioll. 
Mr. President (The Honourable Sir Abdur Rahim) : The Ronov-' 

able Member has already said that he could not give &D8wer to a ques-
tioll of that magnitude in reply to a supplementary question, The 
Honourable ~ b  ought to know that that question has been discussed 
orten and often in this House. 

Mr. Abdul Qaiyum : I want to make a submission. If you couider 
my question irrelevant, you may disallow it. The Honourable Member 
sRid that the Government do not agree with the opinion expressed in the 
Times. I ask him what are the reasons for this disagreement. I lIubmit 
my question is absolutely relevant and proper. 

Mr. Preaident (The Honourable Sir Abdur Rahim) : It ill relevant, 
but it cannot be discussed in a supplementary ~s o . 

Mr. Moha.n La1 Sa.ks8D& : With reference to part (a), have Govern-
ment considered the article in question , 

Mr. O. •. G, Ogilvie : Yell. 
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STATEMENT OF KHAN ABDUL GHAFFAR KHAN REGARDING FRONTlBR 
TRIBES. 

704. *Mr. 1Ioha.n La! Sa.kaena (on behalf of Mr. S. Satyamurli) : wm the Foreign Secretary be pleased to state: -
(a) whether his atten'tion has been drawn to the statement of KhaD 

Abdul Ghaffar Khan to pressmen in Karachi on the 23rd of 
August, 1937 ; 

(b) whether their a.ttention has been drawn particularly to Khan 
Abdul Ghaffar Khan's statement that he drew up a scheme in 
1931 for the benefit of the tribal areas the" main features 01 
which were the opening of schools and dispensaries a.nd the 
starting of cottage industries to enable the poor tribesmen 
to earn a living; 

(c) whether this scheme was never given a trial, and, if so, why; 
(d) whether the atten'tion of Government has been drawn to Khan 

Abdul Ghaffar Kha.n's statement that the Faqir of Ipi is not 
really a Fakir hut a rich landlord with forward views who 
has travelled extensively in Arabia and India ; and 

(e) whethf'r Government propose to deal with othe problem of the 
tribes of the N orth-West Frontier' Province in consUltation 
with the leaders of the Frontier Province like Khan Abd· .. ] 
Ghaffar Khan, and, if not, why' not , 

Lieut.-Oolonel A. B. B. Pa.nODl: (a) Yes. 
(b) Yes. 
(c) No. No scheme was as a matter of fact sulimitted to the autho-

rities. 
(d) According to the press report seen by Government, Abelul 

~ . :  ~  only stated that the Faqir was a landlord and educated. 
"" (e' The responsibility is solely of Government,but they will" o~

tinue to consult competent opinion in the North-West Frontier Pro,·ince. 
Mr. Abdul Qa.iyum: What do t.he Government -exactly mean by 

C -competent opinion ' , 
. Lieut.-Colonel A. B. B. -Parsons: I should say, people whose opinion" 

was in the opinion of the Government worth having on a matter of thi.· 
de">:lription. 

" Mr. Abdul Qa.iyum : I want to know who are the people in the North-
West Frontier Province who are considered competent to offer opinion 
to the Government. " 

Lieut.-Oolonel A. B. B. Parsons : I regret I cannot give the Bonour-
able. Member a list of those persons. 

8eth Oovind Daa : Is" the opinion of people like Khan Abdul GhatIar 
Khan not considered by Government to be eompetent opinion' 

Lieut.-Oolonel A. B. B. Pa.rIODS : Thai is the suggestion. 
l'tI&ulvi Abdur Rasheed Ohaudhury : Does competent opinion ir.clude 

the opinion of the present Government , . " 
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Lieut.-OoioDel A .•. B. P&I'IODI..: I cannot answer that. 
Mr. Abdul Qaiyum : May I know if the term " competent opinion " 

includes the opinion of the majority of the elected members of ~  Fron-
tier llssembly , 

Lieut.-Oolonel A. It B. P&r8OD1: Not necessarily, Sir. 
l'tfr. Bhula.bha.i J. Deaai : With reference to clause (b), is it couect 

and are Government aware that many schools and dispensaries started 
by Khan Abdul Ghaffar Khan and his colleagues of the Khudai Khidm&t-
gars have been -suppressed by Government by corruption and oth"r 
means 7 

Lieut.-Oolonel A. E. B. Parsons: As far as I am aware, Khan Abdul 
Ghaffar Khan started not a single dispensary or _f!chool in tribal terri-
tory. 

Mr. Bhulabha.i J. Desai: Are Government aware of the article for 
which Khan Abdul Ghaffar Khan was prosecuted and Government ad-
mitted that the facts were true,-they constituted sedition,-the allega-
tion being that he had founded dispensaries and schools where doctors 
and teachers were corrupted by Government or otherwise badly influenced 
and takeu away. 

Lieut.-Oolonel A. B. B. Parsons : In tribal territory , 
Mr. Bhulabhai J. Desai : Both in tribal ~  and British India. 
Lieut.-Oolonel A. B. B. ParaoDS : I am only concerned with tribal 

territory. -
Mr. Lalchand ~  : Are there schools and dispensaries in tribal 

territory on the British India model' . 
Lieut.-Oolonel A. B. B. P&I'lonl : There are schools and dispensaries 

in the tribal area instituted by Government. 
Mr. Lalchand Kawlrai : Any private institutions , 
Lieut.-Oolonel A. B. B. Parsons: None, I think. 
Mr. Mohan !ad Sakaeua: Do Government propose to start dispen-

saries and educational institutions in the tribal area, as suggested by 
Khan Abdul Ghaffar Khan t 

Mr. President (The Honourable Sir Abdur Rahim) : Nen question. 

KEEPING OF BRITISH TROOPS FOR INTERNAL SECURITY PuRPOSES. 

705. ·Mr. T. S. AvtllB8bilingam Ohettiar: Will the Defence Seere-
tnry state: 

(8) whether Government agree with the view expre88ed by His 
Ex_cellency the Commander-in-Chief that British troops for 
inter,nal security purposes are kept on the insistence of the 
Local Governments ; 

(b) which of the Local Governments have insisted upOn keeping 
British troops fol.' internal securi.ty purposes ; 

(c) when they were last consulted ; and 
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(8) in view of ~ fact ~ by their replaoemelli. the Governnl6nt 
of India will make a great saving, whether Governme.nt are 
prepared to reopen the quelt.iion with Provincial Go...-ern· 
ments' 

lIIr. O .•. G. Ogilvie: (a) This part of the queation curiously IJlia. 
intflrprets His Excellency the Commander·in-Chief's statement. 'What 
he said wu : " if I wish to move a single company of British troop! from 
a aiB.gie station anywhere in India, I am immediately faced with the ~s  
vehement opposition from the Local Government concerned ". ThiB 
ftlltement is correct and Government agreed with it. ., 

(b) Adjustments and changes of dispositions of troops are fre-
quently taking place, and there have been a great number of such pro--
tests. In the time available, I have been able to discover protesti from 
Madras, Bombay, Bihar and Orissa, the United Provinces and Bengal. 

(c) Local Governments in the past have been consulted ~ l1 ~ 
it was proposed to withdraw troops from their Province. 

(d) No. 
Mr. T. B. Avin&SbjJjDga.Dl Ohetti&r: May I know if His Excellen"y 

the o ~ -  stated that he would not agree "to deprive 
the ministers of the future, in advance, of the bulwarks on which the 
~ l Governments today place such implicit trust" , 

Mr. O. M. G. Ogilvie: I think he did say that, yes. 

Mr. T. S. Avmashilingam Ohettiar : Were the protests referred to 
ill clause (b) with regard to the removal of British, troops and they did 
n01 want Indian troops f 

Mr. O. M. G. Ogilvie: I think the protests alluded to referred to 
British troops. 

Pandit LakaJaml Kanta Itla.ttra. : With regard to part (d), aOl'I to 
understand that these provinces protested against the retention of 
British troops or did they want to retain the British troops' 

MT. O ... Q. Ogilvie: The Local Governments protested against the 
withdrawal of British troops -from their provinoes. 

IarfIar Krt'IIga.1. Iiqh: When did the Local Governments protest 
against the removal of British troops , 

ltlr. O .•. G. Ogilvie: AB far as I know, they have protested every 
ye-.r, and probably many times a year in some cases; The last I hnve 
beeT.! able to find is from the Government of Bihar and Orissa, where it 
'was suggested thnt a company of British infantry should be foand for 
the AndamanB garrison from Dinapore. The Government of Bihar Blld 
Orlf.1>&. stated that they were unable to agree that one company could be 
d40tached from the force allotted for the internal security of Bihar and 
Orissa without deleterious effects. 

SardaT lWIaDgal liDgh : What is the date of that' 
Mr. O. 111. G. Ogilvie: 1935. 
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1Ir .... n 161 ...... : lI,the Honourable Member aware thai 
~l  are two Governments now in place of one Government of Bihflr 
llnd Orissa' 

Mr. 0." G. O,nvie: Yes, Sir. 
Beth GoviDd Du : Will the Honourable Member take the Opllllon 

of the Local Govemments in this respect now because the Local G9v-
emments at present are the real representative Governments of the 
'IWJ1Vy , 

Mr. O. 11 G. Oruvie : If it it; prollO:o'l'd to withdraw British troops or 
any troops from any province in India, the Local Government will bo 
o ~ l  before that step is taken. 

Seth GoviDd Du : And will the opinion expressed by the Lo('al Go,v-
ernment be followed f 

Mr. C. M. G. Ogilvie: That is very hypothetical. 

PROOEDU&I: FOLLO'W!lD IN THE UTTER OF GRANT OF TITLES. 

706. ·Mr. Mohan La1 Sa.ksena: (a) Will the Honourable the HOlDe 
Member be pleased to state the procedure followed in the matter of grant 
of 1itlf's , 

(b) Do Local Governments make recommendations t I.f gil, have 
any Provincial Governments declined to make recommendations this ~ l', 
and what method do Government propose to adopt in the matter of getting 
recommendations for grant of titles from thest' Provinces T 

(c) Will the Honourable Member lay a ,statement giving the nll.)heS 
of Yal'ious titles in force in India and the respective numbers of hol(hn'S 
(If va,rious titles , 

Mr. J. A. Thome: The question relates to a matter whielJ is the 
concern of His Excellency the Viceroy and not that of the Goverllor 
Gellet'al in Council. I am, therefore, unable to give the infurmation 
askr,d for by the Honourable Member. 

WORK IN THE HOME DEPARTMENT. 

107 ..... Moh&D La.lla.ksena: (a) Will the Honourable the Home 
:Member be pleased to state in whaot direction work has increased 1D the 
Home Department' 

(b) Has there been no reduction in the number of subjects dealt 
with since the introduction of autonomy in the Provinces' 

(I') Will the Honourable Member state the number of officers lind 
clerks working- in the Department before and after 1st April, 1937 , 

Mr. J. A. Thome: (a) and (b). The main cause of increase in ~ 
work of the Dellartment is that action has to be taken u.nder various provi-
sions or the Government of India Act, particularly in framing or adapting 
rules to be made thereunder. Again, the -o ll ~ o  of the Central 
Secretariat and the arl8Jlgements to be made with Provincial Governments 
fe,. the allocation of the all-India semces have given a good deal of 
work. Also, the Home Department is now responsible for a great p:ll'L 
of the administrAtion of two Chief Commissioners Provinces witl) \vhirh 
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it was not formally concerned. On the whole it may be said that oll~  
in ~o  directions there hu been a reduction of work, in otherll there 
has been an increase: the nett result "at the present moment being ~ 
increase. 

(c) The number of officers before the 1st April was eight 8lld, after 
thc 1st April, seven. The number of clerks both before and after the 
1st April was ninety. 

Mr. Sri Prakala : In view of the fact that no harm came to th" d. 
partment during the absence on illness of the present Home l\lember, 
will Government consider the desirability of abolishing ~ least the office 
of. the Home Member' (Laughter.) 

(No reply.) 

ATl'ENDING OF A PUBLIC ENTERTAINMENT BY THE SENIOR SUPERINTENDENT 01' 
POLICE, DELHI. 

70S. *Mr. IIohan Lal Saklena (on behalf of Mr. M. Asaf Ali) J 
(a) Will the Honourable the Home Member kindly state whether: 

(i) an invitation to a public entertai,nment in honour of the Senior 
SuperintendeIl't of Police, Delhi, was issued in the name of 
residents of Wards Nos. 8 and 9, Delhi ; and 

(ii) a public address in the name of the residents of Wi!.rds 8 and 9, 
Delhi, was presented to the Senior Superinten.ient or Police, 
Delhi, on 24th July, 1937 , 

(lJ) If the reply to parts (a) m and (ii) be in the affirmative, \vill 
the Honourable Member staote whether the entertaiDlJlent and the address 
were received by the Senior Superintendent with the previous sanction 
of the Local Government , 

Mr. J. A. Thorne: (a) (i). The invitation was to an afternoon 
party and was sent by 19 persons who described themselves as "the 
rc;,:jdcnts of wards ~os. 8 and 9 ". 

(a) (ii). At the party an address was presented to Mr. Scott i,n 
Ule llames of the 19 hosts and two other persons. They referred 10 thl'm-
seh'es at the beginning of the address as " We, the residents of Wa1'rl9 
NOI>. 8 and 9 ". 

lb) The previous sanction of the Government was not required for 
attandance at the party. As regards the address, I understand tha.t M;r. 
Scott had no idea that an address was to be presented. 

Mr. Kohan La1 Sa.ksena. : Am I to understand that no advance co}:y 
of the address had been sent to Mr. Scott, 

Mr. J. A. TborDe : That certainly follows from the answer I hue 
gh·en. 

Ba.rdar Sut Singh: What is the rule enforced by Government on 
its public servants' Can they accept addresses of this kind or not , 

Mr. J. A.. Thorne: To accept an address ordinarily requirou the 
pre,·ious sanction of the Local Government. 

Sardar Bant Singh : And in the oase of entertainmeats , 
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1Ir. I. A. Thome: If the entertailmlent is a public entertainment, 
tlaat .alaorequires theprevioull sanction of the Local Government. 

A.Tl'AOD ON INDIANS IN THE BoOK" AB A MAN'/:! HANI)" BY be 
SoUTHGATB. 

709. -seth Oovind Daa: Will the Honourable the Home '!&m.b .. 
b6 pleased to state : 

(a) whether it is a fact that a book en·titled " .As a Man's Hand ", 
has been published in England by Mathuens, Publishel'l, 
under the authorship of Miss Southgate ; 

(b) whether Government are aware that this book ha. been 
characterised as " another infainous book on bldia,el.bpjlilllJ 
the ' Mother India. ' of Miss MayD " ; 

(c) whether Government are proposing to proscribe the book in 
India for the slanderous remarks it c()ntains on the people 
or a section of her people ; 

(d) whether Government propose taking effective steps to represent 
this matter to His Majesty's Government in the Uni-ted 
Kingdom to take similar steps in that country also ; and 

(e) what other steps Goyernment propose taking in the ma'tter t 
Mr. J. A. Thorne: (a) ,to (e). I have not been able to get a c0.2Y 

of this book in spite of efforts in Simla and elsewhere. If a copy can be 
obtained, Government will consider whether any action should be ~ .. 

Seth Govind Das : W.ill Government send for a copy of the book from 
England t ' 

Mr. J. A. Thorne : It would be quicker to get it from BJmbay as 
soon as it arrives. '_ 

Mr. Abdul Qai1um : Is the inability to get a copy due to the ~ l 91 
the ~ l  officials who bought out all the copies t 

Mr. J. A. Thorne : I believe this book has not yet reached India. 

ALLoWANCES TO ·BRITISH OFFICERS AND.SoLDIERS. 

710. ... T. 8. Avinaabmngam Ohettiar: Will the Defence' Secre-
tary state : 

(a) what are the allowances given to a British soldier; 
(b) what are 1!1e allowances to a British o:fBoer ; and 
(c) whether any of the allowances have been increased recently t 

Mr. O ... G. Ogilvie: <a) and (b). I lay on tb,e table a statement 
containing the required information. . . , 

(e) The allowances of British officers have not been increased 
recently. As regards British soldiers, I refer the Honourable Member 
to the reply I gave on the 6th September, 1987, to partB (a) and (b) of 
his starred question No. 323 on the same s b ~ . 

L390LAD B 
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~ . 
(a) A British soldier ]a eligible for the follow1Dg allowaDeeI if &Bd "beD lie .tid. the conditiollll for any particular allowance : 

(1) Marriage aJ1cnranc,e-
(ij For wile .. 

(ii) For each child up to 3 abildren 
(iii) 1'01' each additiOD&1 cIWd 

(2) Bation aDowa.noe-
(1) when permitted to draw allowance in lieu of ratiOllll in kind 

(ii) when ratiOllll in kind not ilsued in the interMtI of the State 

(2) Me.iDg allowanoe 
~  Fumit1ll'8 aIIowaDoe-

Admiaaible to man-ied peraonnel only. It is apportiOlllld em 
the relative COlt of the utra furniture and equipment., i.e., 
the difIereDoe in the old and the ~ ICIlea. .. fol· 
low: 

(6) Jrumiture and Equipment 
(b) Furniture 
(0) Equipment .. 

Permontb. 
r 1 

Ba ..... P. 

10 0 0 
, 4 0 
IS 12 0 

BII. L. •• 

Permontb. 
ao 0 0 
10 0 0 

IS 0 0 
Per day. 

o IS 3 
012 0 
Per day. 
046 

Other 
BtationII. 

Permoatb. 
1 

Be ....... 
.04) 
280 
380 

Per month. 

(6) Kit and clothiDg aDowanoe 74.0 700 
(b' A British officer of the IIldiaa .Mmy ]a e¥ble for the fonowing allo .... &nceI 

if and when he satisfies the conditiolll for any. particular allowance : 

I 
f 
[ 

l 

(1) Initial outfit aUowaooe .. £50 0 0 
~ IJdtial camp kit..uow.noe '.' £ 7 10 0 

(8) Beparr.tion aDowanoe •• BJidiDg IIOaIe-
&.40to ISO 
per month. 

(4) Byoe aDd tunp.uow... .. R&. 3S per 

(6) Travelliag allowanoe 
"8. P .... p· aUowance-

month. 
Firat oJ ... 

(i) Self,-4 return leave pusagee i. each at P ... O. Ant elaaI' 13 ' rate 
. .. . . (£1.26) ..,tWeeD. ~1 and Loadoll, for Uae .... Jwle period of servioe 
. in IDdi& spread over. 26 yearl. 
.. ~ (it) •. W'fe.-'rlle laDle number of retum P_,81 to which the o&er himIell 

is entitled. 
(iii) C1MJd,. •• -One single adult pauap (178) tor eaah eh1ld. 
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. 1Ir. '1'. S. AvtnaahiliDgam Ohettiar : HQw many kinds of allowaneM 
are there for British soldiers and officers; I do not want deta.ils. 

1Ir. O. M. G. Ogilvie : The information is contained in the statement. 
There are several kinds of allowances, but some are eligible to certain 
l!lasses of persons and some to others. I do not think that anyone could 
draw all of them at the same time. 

Seth Govind Das : Is there any ditIerence between the allowances 
~  to· British soldiers and the allowances given to Indian soldiers f 
How many kinds of allowances are allowed to Indian soldiers , 

1Ir. O ... G. Og:Uvte : I must require notice for that. 

MUNIOIPAL ELBOTIONS IN AnmR. 

711. eRai B&hadur Beth Bhagchand Soni: (a) Will the Honourable 
the Home Member please state when next municipal eleetiona in Ajmer 
will take place' 

(b) Will these elections be held under the new rules' If not, trh1 
~, ~ 

Mr. I. A. Thorne: With your permission, Sir, I propose to answer 
the questions Nos. 711 and 712 together. 

Government have no information but have made enquiries from the 
Chief Commissioner and will furnish an answer in due course. 

Babn Baijnath Bajoria : Is it a fact that Government have received 
numerous representations from public associations from Ajmer that elec-
tioD.'! should be held under the new rules' 

-Mr. J. A. Thorne : So far as I am aware, it is not a fact. 

Babn Baijnath Bajoria : Is it a fact that franchise qualifications under 
the 01<1 ruleR are in many respects higher than those laid down by the 
Frilnl!hise Committee for the Ajmer voter for the Federal Legislature 
and the new rules have lowered the franchise qualifications considerably. 

Mr. J. A. Thorne : I said we have no information about the new' 
rules. It therefore follows that I can give no answer as regards a com-
pal'ison between the new rules and the old rules. 

Mr. II. S. hey: Are Government aware, if any new rules have at 
all been framed' 

Mr. J . .A.. Thome: W. have written to the Chief OomDli8siener to 
ascertain the facts. 

Babu ~  Bajoria: Will Government postpone elections till 
the new rules are examined and orders passed thereon , 

Itr. J. A. Thome: I eannot give any undertaking to that eft'ect. 
~o d 
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Baba. Baijnath Bajoria : Are Government aware that ward D which 
eontaina one-third of the populations of ~  has only One representa-
tive, whereas the other two-thirds are represented by 16 members t 

... I. A. ftorDe : I do not know. 

NEW RULES REGARDING MUNIOIPAL ELECTIONS IN A.nn:a: 

t712. *Ba.t Ba.ba.d1Ir Seth Bhagchand Semi : ~. the Honourable the 
Home Member aware that the old rules regarding elections at Ajmer ~ 
quite out of date now and that' the present Municipal" Committee has 
framed new rules to meet the demands of the growiDg' populatiOl1 of 
Ajmer' 

DUTH OF ONE KA.PuBlA.. SWEEPER, lUIPLOYED IN THE MOUNTAIN ARTILLERY 
TRAINING CENTRE AT THE AMBALA CANTONMENT. 

713. elllr. Bha.m Lal: (a) Will the Defence Secretary please state 
if one Kapuria sweeper, aged 20, employed in the Mountain Artillery 
Training Centre at Ambala Cantonment was taken into custody by a mili-
tary J amadar , 

(b) Did Kapuria's brother submit an application through a PI!)ader 
to the Superintendent of Police that Kapllria should be released and thl\ot 
if there was any criminal case against him be should be prosecuted in II 
court of law T 

(c) Is it a fact that Kapuria was subjected to a very harsh treatment 
while he was in the custody of the J amadar , 

Cd) Is it a fact that Kapuria subsequently died in the Indiim Military 
HosiJital in Ambala Cantonment on the 22nd August, 1937' 

(e) Is it a fact that there was a post mortem examination of Kapuria'. 
dead body , 

(f) Will the Defence 5eeretary tltate the c&U8e of Kapuria's death , 

(g) If his death was due·to any m!Utreatment on the part of any mili-
tary officer, do Government intend to take any action against the military 
dicer and compensate the relations of the deceased' 

Mr. O. II. O. Ogilvie: 1; am obtaining the information and will lay 
a statement on the table in due course. 

HBALTB OF MAHABAJA GUROHARAN SINGH OF NABHA. 

'714. elard&r KaDpl BfDgh: Will the Foreign Secretary, plelUltt 
ltate : 

(a) .the ,pPeII!nt condition of the health 01 'Maharaja Gurcharan 
Singh of Na'bha, now interned at Kudaikanal ; 

tFor l.Il8Wer to thiII quelitioD, 'tltlauwer to question No. 711 •. 
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(b) whether it is a fact that since his "internment, his health haa 
deteriorated and he is now suffering from high blood pre&-
sure; and 

(e) the latest information available about his health' 

The Honourable Sir Nripendra Sircar : Government are not aware of 
any deterioration in the health of the detenu; the last report for the 
half-year ending 30th June, 1937, stated that his health was good. 

Sardar Sant Singh: May I ask the Honourable Member whether his 
case has been examined recently, and if so, when' 

TIle HODourable Sir Nripendra Sircar : It does not arise, Sir, I sub-
mit. 

l'tIr. Moha.D Lal SakBena: Has there been any loss in weight' 

The HODourable Sir Nripendra Sirc&r : All that I know is that the 
last report is that his health was good. 

PURCHASE OF ABlrI8 FOB THE .AmIY. 

715. -Mr. T. S. AviDaahilingam Ohetti&r : Will the Defence Sec-
retary state : 

(a) what is the amount of money spent on the purGhase of arms 
for the army in the last financial year ; 

(b) how much of this was manufactured in India ; and 

(c) what sort of arms are manufactured and what sort are not 
manufactured in India , 

Mr. O ... G. Ogilvie: The expenditure on the purchase of arms for 
the army is not shown separately in the accounts. As far as can ~ 
ascertained. however, the answers to (a) and (b) are as follows : 

(a) About Rs. 25.97 lakhs. 

(b) About R.s. 23.37 lakhs. 
(c) The following arms are manufactured in India : 

RUles. 
Vickers Berthiers (Light) Machine Guns. 
Vickers Machine Guns (with the exception of (\ertain minor 

Mmponents) . 
l8-pdr. gun and carriage 
4.5" Howitzers and carriages. 
a 7" Rowib:ers and cllrriagp.lI. 
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The iolklwina e.I'IPS ve )lot .l ~.  in India : 
Certain minor components of Vickers Machine Gun. 
6" Howitzer guns and carriages . 
.Anti-Aircraft guns and carriages. 
Ooast Defence guns and ammunition. 
Naval Guns and Revolvers. 

Idh CIoviDd Du : What is the reason for the arm" in the latter list 
not b ~ man.ufactured in India , 

Mr. O. M. G. Ogilvie : The reason is that thc arms concerned, espeeially 
beavy guns, naval guns, anti-aircraft guns, are not at present required in 
sufficient quant.ities to make their manufacture in India an economical 
proposition. We have as a matter of fact manufactured 6" howitzer and 
anti-aircraft guns to show that we can do it. 

Seth GoviDd Du : What is the expenditure on the arms which are 
prepared outside India' 

1tIr. O ... G. Ogilvie: If the Honourable Member will subtract 23.31 
from 25.97 he will find that the answer is 2.6 lakhs. 

STRENGTH 0]1' MILITIA IN INDIA. 

716. -Babu 1tailash Behari Lal: Will the Defence Secretary be 
~l s  to state : 

(a) the total strength of militia in the country ; 
(b) the strength of Indi&JlS and that of Europeans ; 
(c) the present number of militia recruited from each of the Pro-

vinces of India ; 
(d) if it is a fact that the number to be maintained from each of 

the· Provinces is fixed and that certain Provinces are regarded 
as non-military Provinces and no recruitment is made theTe-
from; and 

(e) if the answer to part (d) be in the affirmative, what is the 
number fixed for recruitment from each of the Provinces and 
which Provinces are regarded as non-military Provinces , 

lilt.'. O. 111. G. Ogilvie : (a) and (b). The strength of the regular troops 
and the Frontier Militia Corps, and the number of Indians and Europeans, 
is given in " The Het.urn showing the actual strength of the Army and 
~o l Air Foree in India ",a copy of which is in the Library of the 
House. 

(c) Militia units are normally enlisted from ~ areas in which they 
'('rve or from adjacent area. As regards the regul"r troops, I lay on 
the table a statement showing the number enroI1e<I from the vario1l8 
~  centres during the year ending the 31st March, 1937. 
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(d) No. 

(e) Does not &rile. 

Recruiting Centre. 

Rawalpindi •• 

Lahore 

Jullundur •• 

Delhi 

Ajmer 

Pooua 

8f1JtefMn1. 

Areas comprising the recruiting oontre. 

. . North-West Frontier Province excluding 
Hazara civil district. 

.. } Punjab and Ha.zr.ra. oivildiatriot efNorth.} 
West Frontier Province. 

Ambala oivil division Delhi province, 
.Agra and Meerut oivil divisiona of 
United Provinces and Central Pro-
vinoe8 excludiDg Benr. 

UnitA!lllProvlaoes (leis Agnoad Meeru.t 
oivil divaioD8.a.ud Garhwal civil ~  
~ . 

Rajputana and Central India •. 

.• Bombay Presidency, SiDd, Berar, Mad· 
rae Presidenoy and 0riJaa. 

Ga.rhwal oivil diatriot 

Number enrolled 
during the year 

ending 31st Mar 
1937. 

786 

3,4:77 

2,187 

2,3il 

1,366 

1,~, 

293 

Bah J[anash Behari La1 : May I know what the Honourable Kem-
ber means by recruiting centres , 

JI[r. o. M. G. Ogilvie: Places where recruitment is made. 

8a.rdar Mangal Si'hgh : May I know if the proportion between the 
British troops and Indian troops is the same at present as it was laid down 
after the mutiny' 

1rIr. O. II. O. Ogilvie: I think it hardly arises from the question. 
Prof. N. O. Ba.nga. : Are there any recruiting centres in the Madras 

Presidency. t 
Mr. o. II. G. Ogilvie: No. 
Ban. Kailaah Baha.ri La! : In Bihar , 

(No reply.) 
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RBCRurrMENT TO PuBLIC SBRVIOES ON CoMJroNAL BASIS. 

717. -Babu K.ilash Beha.ri La.J. : Will the llonollrable the H01ne 
Kember be pleased to state : 

(a) if Government have considered the question of revising their 
policy of maintaining the communal proportion in the public 
services on the basis of religious denominations and replac-
ing it with one of maintaining Provincial proportions in the 
public- services under the Government ·of India ; 

(b) if it is not a fact that a certain proportion 'SQ.sed on religioUl 
denominations is maintained in the recruitment to the public 
services in spite of the Public Service Commission competi-
tive examinations ; and - . 

(c) if in view of the coming Federation and in view of the recog-
nition of services as a Federal unit, Government propose to 
maintain some proportion in the matter of recruitment to 
the public services under the Government of India from the 
different Provinces on a territorial basis , 

•. I. A. '1'horne : (b) Communal rather than . .religious. 
(a) and (c). The Government have not yet felt the need to consider 

the change suggested. . 

GAZETTED OFFIOERS IN THE DBPABTlmNTB "UNDBR THE HOME MxMBBR. 

718. -Bahu Kanyb BelIari x.I: Will the Honourable the Home 
Member be pleased to state the number of gazetted officers in the depart-
ments under him and how many of them are (1) Bengalis, (2) Bihari" 
(8) Punjabis, (4) Madrasis, (5) Bombayites, ~~ (6) of other 1'1'0-

vinces t 
•. 1. A. ftorne : I lay a statement on the table. 

"'~  .hotiMg tM Numb,.,. of G"etted Offtoere UIIMr ~ BOfAI D.,. ....... 
toget1uw wUIt tlleir ProWle. of OrigIA. 

Prcmnee of origiD. 
Bengal 
Bihar 
Punjah 
Kadras 
Bombay 
Other prorineel 

No. 
010 ..... , 

1 
8 
1 
I 
8 

PBR:MlT8 roR ENTRY INTO THE KURRA)( AGENOY. 

719. -Mr. Abdul Q&iyum: (a) Will the Foreign Secretary please 
atate whether it is a fact that all British Indian subjects who desiN to 
enter the Kurram Agpncy have to apply for a permit from the Political 
Agent. Kurram' 
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~ 1.; it a fact that a written application has to be sent by post' 

(0) Is it also a fact that a certain stamp has to be either a.ftixed or 
enclosed' If so, what is the value of such stamp or stamps' 

(d) How long does it take to obtain such permits, and are such per-
mits grant(>d for a limited period' If so, for how long do such permits 
hold good' 

Lieut.·Oolonel A. B. B. Parsons: (a) Yes, unless they are visiting 
the Kurram Agency on official business. 

(b) Yes. 

(c) Judicial stamp paper to the value of five annas is required from 
an applicant plu.s four annas per head for every additional person covered 
by the application. 

(d) Permits, which are usually supplied within two 01' three days, are 
granted for three months, or for a longer period if necessary. 

Prof. N. G. Banga : Why are these permits insisted upon' 

Lieut.-Oolonel A. B. B. Pa.rsona : The answer to that will be given to 
a subsequent question. 

720. eMr. A,)Miul Qaiyum: Will the Foreign Secretary please state 
whether Britishers or other Europeans intending to visit the ,Kurram 
Agency have to apply for and obtain similar permits , 

Lieut.-Colonel A. B. B. Parsons : Yes, unless they are visiting the 
Agency on official duty. 

PEBJIlT8 :roB ENTRY INTO THB KURR.Ul AGENCY. 

721. eMr. Abdul Qaiyum: (a) Will the Foreign Secretary please 
state whether it is a fact that British Indian subjects generally and those 
residing in Hangu Teh8il and Tal have business dealings with the 
people of the Kurram Agency and that some of them even own lands 
therein' 

(b) If so, are Government aware that it entails great hardship to 
British Indians intending to visit the Kurram Agency' 

(e) Are Government prepared to bol .~  such restrictions Y If not, 
why not' 

Lieut .. Oolonel A. E. B. PanoDl : (a ) Yes, so ~  as business -dealings 
are concerned. Government have no information about lands held by 
British Indian subjects in the Kurram Agency. 
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. (b) No. Permits are. _ued freely to persons having genuine trade 
mterests in the Agency. 

(c) No. The control has been instituted to prevent a large influx of 
visitors for whom it is possible neither to furnish adequate accommoda-
tion nor, in the outlying villages, protection. 

Mr. Abdul Qaiyum: May I know, in view of the fact that Kurram 
Agency is P8:rt of British India, why it is considered necessary to impose 
such vexatious restrictions on British subjects visiting that territory , 

" 

Lieut.-Oolonel A. B. B. Parsons : I would o ~ the Honourable 
Member, first of all. It is not part of British India : it is a part of India : 
I have given the answer to the second part of his question in (c). 

Mr. Abdul Qaiyum: May I rebut. the statement of the Honourable 
Member that people in Kohat District. do not own lands in KU1'l'am 
Agency 1 I know definitely that this is a fact : and in view therefore 
of the fact that people have to go there t.o look after their lands and their 
business, why is it considered necessary to have these vexatious restric-
tions at least in the case of residents in Kohat and the adjoining districts' 

Lieut.-Colonel A. 111. B. Panons: If the Honourable Member had 
listened to my answer he would have heard that I pid not say ~  no 
residents of British India had lands in Kurram : I said that Government 
had no information about lands beld by British Indian Rubjects in the 
Kurram agency. I have no doubt that certain lands in the Kurram 
Agency are held by British subjects : and the answer to the second 
part of his question is again what I gave to part (c). 

Mr. AbdaI Qaiyum :. May L know if these restrictions have been 
bnposed with a view to stop t.he nationalist movement from affecting the 
people in Kurram AgeJI.cy , 

Lieut.-Oolonel A. B. B. PIoI'IODII : No. I think it has been in force 
for long before the nationalist movement, whatever that may be, came 
into force. 

Mr. Abdul Qaiyum : Is it not a fact that these restrictions have been 
intensified after the nationalist movement began to assert itself in the 
North-West Frontier Province' 

Lieut.-Oolonel A. B. B. Parsons : I am not aware of that. 
Mr. Abdul Qaiyum : Is it not a fact that 'a number of people have 

been arrested in Kurram and put in the lockup for having sympathised 
with the nationalist movement in the country and are detained without 
trial , . 

Lieut.-Oolonel A.. B. B. Parsous: I am unaware of that. 
Mr. Moha.D La1 Sa.kBena : Will Government consider the advisability 

of grant.ing permanent permits to persons who h!l:ve got lands in that 
place' 

Lteut . ..ooloJlel A .•.•. Panons : I have already said that permits are 
issued freely to persons having genuine trade interests in the Ag_cl· . 
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Xr. It'D. La! 8alaeua : But the permits are granted only for three 
months. I want to know whether the Government will consider the 

s ~ l  of granting them permanent permits. 

Lieut.-Oolonel A. B. B. Parsons : If the Honourable Member had 
lilltened to the last part of one of my previous answers, he would have 
heard that permits are granted for three months or for a longer period if 
necessary. 

Prof. N. G. I.Q.IJ&'&: If this Kurram Agency is not part of British 
India, but part of India, who is responsible for its administration' Is 
it under the control of the Governor General in Council , 

Lieut.-Oolonel A. E. B. Parsons : It is under the control of the 
Governor ~ l in Council. 

Prof. N. G. Banp. : If that is so, why is it that British Indians are 
obliged t(l take permits to enter this particular area' 

Lieut.-Colonel A. E. B. Parsons : The answer is given in the answer to 
pert (c). 

Hr. Mohan Lal Sa.ksena : May I know if there is any other part of 
India which is under the control of the Governor General in Council' 

Lint -Oolonel A.. E. B. Panons : I ~b  that does not 4rise. 

Mr. Mohan La! Saksena : The Honourable Member just now Maid; that 
Kurram Agency is under the control of the Governor General in Council 
but is not part of British India : so I want to know if there is any part 
of India which is not part of British India and under the contN)l of the 
Governor General in Council. 

Lieut.-OO101l81 A. •. B. Pars01ll : There is Waziristan among other 
places. . 

ARREST OJ!' MR. WASIM JAN OF PESHAWAR IN AFGHANISTAN. 

722. -Mr. Abdul Qaiyum: (a) Will the Foreign Secretary pleu$ 
state whether it is a fact that Mr. Wasim .Tan of Peshawar visited Kabul 
(Afghanistan) in 1936 for some private business' 

(b) Was he arrested and thrown into prison by the Afghan autho-
rities 7 

(0) Is it a lact that be is still in prison' 

Lieut.-Oolonel A. E. B. Parsons:. (a) Yes, but the object of his 
liait ia not known to Government. 

(b) Yes. 

(0) Yes. 
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Mr. 8. 8&tyamurti: Is this gentleman a British Indian subject' 

Lieut.-Oolonel A. E. B. PanoJl8 : I thmk SOl yes. 

Mr. S. Satyamurti: May I know why. the Government of India did 
not take any steps with regal'd to the arrest and throwing into prison 
of a British Indian subject when visiting a neighbouring friendly lltate, 
whose refugees we take care of' 

Lieut.-Colonel A. E. B. Parsons: If the Hono\lrable Member will 
curb his desire to ask supplementary questions, he wl1l get an answer iDi 
the next question. 

ARREST OJ.' MR. WASIM JAN OF PESHAWAR IN AFGHANISTAN. 

723. -Mr. Abdul Qaiyum: (a) Will the Foreign Secretary pleaae 
~  the nature of the charge against Mr. Wasim Jan of Peshawar who is 
at present imprisoned in Afghanistan' 

(b) Has he been tried or even brought before an Afghan court of 
Jaw T If RO, with what result' 

(c) In case he has not been tried so far, what steps have Government 
taken or are about to take to effect his release T 

Lieut.-Oolonel A. B. B. Parsons: (a) It is understood that Mr. 
Wasim Jan was arrested for a political offence. 

(b) No, so far as is known. 

(c) Constant representations on his case have been made by His 
Majesty's Minister in Kabul and still continue. 

1Ir. Abdul Qaiyum: May I know when he was arrested by the 
Afghan authorities , 

Lieut.-Oolonel A. B. B. Panons: I am afraid I cannot give tbe 
exact date : but I think -it mpst be about a year ago. 

Mr. Abdul Qaiyum: What is the answer which the Government 
has received from the Afghan authorities in connection with this 
British Indian wbject' 

Lieut.-O'olonel A. B. B. ParsODI : I regret that beyond the answer 
1 have already given, in view of the relations of His Majesty's Govern-
ment with a foreign power. I can add nothing more. 

Mr. Abdul Qaiyum: When was the Afghan Government lut 
addrE'!'lsed on this point by the Government of India , 

Lieut .. Oolonel A.. B. B. Pa.rsons : I am noteertain ; but I think it 
was within the last month. 

:Mr. S 8atyamurti: What is tht' peculiar relation between India 
ane'! AfJl:hanistan that a British Indian subject shonld be detained for 
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India refuse to say what is the reason for tllis, delay" 

Lieut •• O'olonel A.. II. B. ParIIODI: I would refer the Honourable 
Member to the last answer I have given : I can add nothing to what 
I have already, said in view of the ~  that anything further would 
dect His Majesty's Government's relations with a foreign power. 

RECRUITMENT OF BmARIS AS OFFICERS AND SOLDIERS IN THE ARMY. 

i":1. *Mr. Bam Narayan BiJlgh: Will the Defence Secretary hc 
l, ~ to state ': 

<a) the number of Biharis, combatant ~  non·combatant, 
officers and soldiers in the Indian Army ; 

(b) the time when the recruitment of Indian soldiers is made; 
(c) the Provinces from which Indian soldiers are recruited; 
(d) the fact whether Indian soldiers are recruited from Bihar 

and, if so, from which district and if 'not, why nut; 
(e) the fact whether Indian soldiers were recruited from the 

Province of Bihar during the last ~o  War ; and 

(f) the fact whether recruitment of Indian soldiers is going on 
today and if so, in wltichProvinces and from which IndiaI' 
communities and .(lastes ?!, 

Mr. 0'. M. G. OgUvie: (a) In 1935, the number of Biharis in the 
Indian Army was 180. Owing to shortness of time at my disposal I 
have not been able to collect up to date figures, but I have no reason 
for assuming that there has been any considerable alteration in those 
figures. 

(b) Throughout the year. 
(c) North·West Frontier Province, 

Punjab, 
Delhi Province, 
United Provinces, 
Bihar, 
Rajputana.A.gency, 
Central India' A.genc1, 
Bombay Presidency, 
Sind, 
Madras Presidency, 
Orissa, 
Central' Provinces. 
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(d) 'Yes, frOin the districts 01. Cha.mparan, Gaya, Muzatfarpur, 
Patna, Saran and Shahab4d. 

(e) Yes. 

(I) The provinces from 1Vhich Indian lioldiet'S !ire recruited are 
those I mentioned in the reply to part .( c) of the question. The clasieta 
to which the soldiers belong are shown in the Indian Army List at the 
heading of each unit. 

Prof. If. G. B&uga: May I know, Sir, if any chaDge has been made 
in the classes, communities and castes from which sepoys and 801diera are 
being recruited' 

Mr. O. K. G. Ogilvie : Since when , 

Babu BaijD&tla Bajoria: Have Biharis been included among the 
martial classes' 

Mr. Lalclumd. lfavalrat : May I know, Sir, ho):V many Sindhis have 
been recruited , 

Mr. O. II. G. Ogilvie : I should require notice. 

CLASSIFICATION 011' CoMMUNITIES AS MARTIAL RACES. 

725. ellr. Bam lfarayan BiDgh : Will the Defence Secretary be 
pleased to state whether the people of India have been classified as 
martial or non-martial races and, if so, which community or communities 
d the people have been classified as martial races and of which provinces , 

Mr. O ... G. Ogilvie: No such classification has ever been made. 

Prof. N. G. Ranga: When were these communities and castes from 
which recruitment is made classified' 

Mr. O. M. G. Ogilvie : Government do not recognise any particular 
I'lass, caste or community as non-lttartial, but units of the Indian army 
have always been organised on a class basis, and as there are limits to 
the size of that army, wUortunately only a limited number of classes 
can ordinarily find a place. The classes enlisted at present are shown in 
the Indian Army List under the heading of elWh list, and they are 
those which, in the opinion of the military authorities, make the os~ 
efficient soldiers. 

Pandit Labhmi Keta Maitra: Have the Government only now 
discovered that all the classes in India ar •. martial , 

Mr. O. Itt G. Ogilvie: No, Sir. 

Mr. B.am lfarayan Singh: May I take it, then, that soldiers are 
recruited from all classes of people in this country' 

l'tIr. O. K G. Ogilvie: If the Honourable Member will refer to the 
Army List, he will see exactly from which alassosat present they are 
recruited. 
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·ll.aroO'rtON 01' VEBTAIN TAXES IN THlI: JUTOQII CANTONIDINT BAZAR. 

700. *lI!r ••• V. GadrU (on behalf of Mr. K. M. Jedhe) : Will the 
. Defence 8eeretary be pleased to state whether it is proposed to reduce 

the following tues of Jutogh Cantonment Bazar .. and whether he ia 
aware that many shopkeepers have left the ~  to eaoape tile 
burden of heavy taxation : 

<a> a general merchant "'ho deals in provisioDB is compelled to 1'&1 
an additional tax of Rs. 15 for selling wiJie and spirit j 

(b) a grocer selling different articles of foodlfuu1f is forced to }lay 
a compound tax of RB. 30 j 

(c) any skilled or unskilled labourer such as mason, a cooly or Ii 
carpenter is required to pay tar even if he is employed for & 
short period in the Cantonment j and 

Cd) water tax is being charged at 6i per cent. at present in Jutogh 
Cantonment, whereas the water tax in Simla Municipality is 
only two and half per cent. , 

Mr. O. M. G. Ogilvie: No, Sir. It is not contemplated to reduce 
the taxes in the Jutogh Cantoronent which are comparatively less than 
those levied in Simla and other cantonments in these hills. No shop-
keeper is known to have left the Sadar Bazar to escape taxation. 

The statement in part (e) is not correct. Th'e tax is levied only on 
8Uperior skilled workers employed in the cantonment for a year or part 
of it but ordinarily no tax is realised for a period .of less than a month 

Prof. N. G. Banga: What is the scale of tax levied on skilled labour-
ers in connection with part (c) of the question , 

Mr. O. M. G. Ogilvie : I should require notice of that question. 

Mr. M. 8. hey: May I know, Sir, what is the meaning of this 
compound tax mentioned in part (b) , 

Mr. O. M. G. Ogilvie : ~s bl  it is o sol ~  tax. 

PROPOSAL TO INCREASE THE WATER TAX IN THE JUTOGH CANTONMENT 
AND INSPECTION OF SWLA HILL CANTOJIOON'll&. 

727. *1Ir. If. v. Qadi'll (on behalf of Mr. K. At:. Jedhe) : (a> Will 
the Defence Secretary be pleased to state if it is proposed to increase 
the water tax in the Jutogh Cantonment from six ~  a half per cent. to 
nine and a half per cent. , 

(b) Will Government be pleased to state whether the Inapeatin, 
Officer of the Cantonments visits the Cantonment Bazar during inspel!-
tion and whether he enquires from residents of bazara IUld landlords 
whether they experienced ~ difficulty , 
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(c) Are Government aware that the Deputy Dlrector of Landa-.nd 
Cantonments, Northern Command, recently visited and inspected all the 
Hill Cantonments. in the SUrUa Hills, viz., Kasauli,Dagshai, ~.b b  and 
Jutogh, but he did not visit any of the Bazars where the civiliaDs ij:ve, 
nor did he make any personal enquiries from the landlords or tax-payen 
about their. difiiculties , 

(d) If the answer to the preceding part be in the affirmative, will 
Government be pleased to IItate why he did not dOlO , 

" 

Mr. C. JI. G. Ogilvie: I am colleeting the information and will lay 
it . on the table in' due course. 

BELIEF TO TAX-PAYERS 011' SABATHU CANTONMENT AND OvERsEER OF THE 
KAsAULI CANTONMENT BOARD. 

728. *ltIr. N. V. Gadgil (on behalf of Mr. K. M. Jedhe) : <a> Will t.he 
Defence Secretary be pleased to state whether the Sabathu Cantonment 
BazlU' iR not lighted even with kerosene lamps by the Cantonmellt 
Authority' If not, why not , 

(b) Are Government aware that a great many professional men of 
Sauathu Cantonment have been practically starving for want of work 
and employment but that they are forced to pay professional ~ s , 

(c) Will Government be pleased to state if they are prepared to 
enquire about these matters by appointing a o ~  of officials aud 
non-officials in order to give relief to ·these unfortunate ~ s of 
Hill Cantonments , -

Cd) Are Government aware that the Overseer of the Kasauli Can-
tonment Office takes agencies of bungalows in his own name , 

(e) Is it a fact that the Overseer of the Kasauti Cantonment Board 
has imported his own :relatives from his native place and takes all ~o
tracts from the Cantonment, as also private contracts, in their name and 
thereby deprives local labourers of their means of livelihood' 

1Ir. O ... G. orttvte: <a> Yes, on 1lnancial grounds. 

(b) No. 

(c) Does not &rile. 

(d)-and (e). I am collecting the information and will lay ~o~ the 
table in due course. - , . -'. -, ,) ~ '~  

VISIT 011' HIS EXCELLENCY THE COIDUNDER-IN-CmEF TO THE VIZAGAPATAM 
. PORT. 

729. 1I'1ir. It. •. Gupta: Will the Defence Seereta'ry please -state 
whether it is a fact that His ExeeRency the Commander-in-Chiet" recently 



... 
'" 

visited the port of Vizagapatam with a view to seeing whether it .would 
be fit to be converted into a naval base' If not, what was the obJect of 
his visit' . 

Mr. O. II. G. Ogilvie: His Excellency the Commander-in:Chief 
recently visited Vizagapatam, for the reason that he had not previously 
had the opportunity of visiting that port. 

Mr. T. S. AviDybUiugam Ohettiar: May I know, Sir, if there was 
any object in the visit , 

Mr. O. Itt G. Oglvie: Otherwise he would not have visited it. 

Mr. T. S. AviDuhiUngam Ohetti&T : May I know what the object 
was' 

Mr. O. II. G. Ogilvie: The object, I should have thought, was fairly 
plain, that it is the duty of the Commander-in-Chief to acquaint himself 
at first hand with conditions in the major. ports of this. country. 

Mr. T. S. AvinybiUnga.m Ohettia.r : May I know' whether the sug-
gestion contained in the question is correct , 

Mr. O ... G. Ogilvie: No. I cannot be more explicit than I have 
been. 

PERCENTAGE OF HINDUS AND MINORITIES IN CERTAIN POSTS IN THE 
GOVERNMENT OF INDIA DEPARTMENTS. 

730. *lthan Sahib Nawab Biddique Ali lth8.n : Will the Honourable 
the Home Member please state what was the number an.d percentage ,of 
Hindus and other minorities combined of Assistant Secretaries, Superin-
tendents, Assistants, Stenographers, posts of Stenographers and Clel'ks 
carrying special pay in the different departments of the Government of 
india before the retrellchment of 1923 and what the number and per-
centage of these categories whether permanent, temporary or officiating 
was on the 18t August, 1937 Y If there is depreciation in the percentage 
and number of the minorities combined and rise in case of Hindus, will 
he please state the reasons for this appreciable rise. l ~ in view the 
various Government resolutions issued from 1923 to 19371 

Mr. J. A. Thorne : Figures a.re not available for 1923 or before. 
Statements , ~ the communal composition of the clerical staff 
of the Departments of the Government of India from 1926 to 1933 are 
in the Library of the House. The figures in respect of clerical staff are 
shown in them as a whole and not separately by categories. As a 
result of the Home Department Resolution of the 4th July, 1934, the 
communal statements were' revised so as to include information in 
respect of each division or 'grade to which recruitment is made direct 
and these cha.nges are exhibited for the first time in the communal 
statementsMwing· the ,position as on 1st January, 1935 ; these also are 
in the Libra;y of;the House: No distinction is made in them between 
holc1er8 of Pi)st., carrying special payor others. I lay. on the table a 
s ~ giving such figure8 as are available in respect 6f the categories 
dealt with' in the question. 
~o 0 
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PaoIlOTIONS IN TO GoVBBNlrIBNT OF INDIA DEPARTMENTS. 

731. *Khan 8a.bib Bawab 8idcUque Ali Kha.n : Will the Honourable 
the Home Kember please state whether it is a fact that the Departments 
of the Government of India are autonomous in the matter of ~
mental promotions and in the matter of posts carrying special pay , 
Will the Honourable Member please state how many departmental pro-
motions communitywise and departmentwise (other than those made by 
the Federal Public Service Commission) of Assistant Secretaries, Super-
intendents, ss s ~ Stenographers, posts of Stenogra'Rhers and othel'fl 
carrying special pay and their percentage have been made since the 
retrenchment of 1923 , 

Mr. I. A. 'l'honlt : The answer to the first part of the question is in 
the affirmative. 

To obtain and tabulate the information desired in the second pari 
would mean a great deal of labour : and as such promotions and appoint-
ments are not governed by the orders relating. to communal representa-
tion,·the purpose of the enquiry would not justify the labour entailed. 

PDoENTAGE 01' REPRESENTATION OF VARIOUS COMMUNITIES IN THE 

GoVlD.NJDDlT 01' 1ND14 DEPARTIIBNT8. 

732. *Kha.n 8ahib Kawab Biddique Ali Khan : Will the Honourable 
the Home Member please state if the actual percentage of the representa-
tion of the various communities is as follows , 

.. 

Categoriee. Hindu. Mualima. 
Anglo. 

Indiana and Total. 
Christiana . 

.... iat&Dt Secretaries 'inolucUDg AaiataDt 
FiDaDoialAdviaeri. 

78·2 21·8 100 

Superlntendente .. 63·33 6·66 30·0 100 
.. 

AaiataDte .. .. 71'00 17·00 12·0 100 

Btenograpben .. .. .. 80'15 12'5 7·0 100 
Stenographel'a' peete oa.rryiDg special pay 88·0 3·0 9·0 lOO 
Other posts carrying speoial pay .. 97'0 3'0 .. tOO 

If ~  above are .not correct figures, will he kindly give correct figUl'es 
and give the reasons for the o ~  preponderance of one community 
agawt Government orders in the above categories , . 

Mr. I.A. Thorne.: The correct. figures in· respect of these oategories 
other than .Assistants ~  given in the statement I have just laid on the 
table in reply to question No. 730. As regards Assistants, the per-
ecn,tages on 1st January, 1935, were: ( , 



,: . 

Hb¥lttl, . 88.6, 

Muslims, 17.6, 

.Anglo-Indians, 10.8 and 

Indian ChristiaDB, 1.6. 

r 

There were also 3.9 per cent. EuropelDS and 2.6 per cent. SikhL 
There is no II complete preponderance" of any' one comumnity. 

RBSUV,lTIOH OF A SHAU OF MUSLDIS I.BD Omu lbNOBITY CoJOrlUNITIB8 
IN PROMOTIONS IN THE GOVJI:BNKDT 0., hmu DBPA.BTJIBND. 

733. *lDw1 8&biIt Nawab ~11  Ali lD1aD :.In view of the ~ 
of Muslims in the Government of India Secretariat proper referred io iD. 
the preceding questions, is the o~o bl  the Home Member prepared 
to issue orders reserving a minimum share of 25 per cent. fo'r Muslims 

. and 8 per cent. for other minorities in all the departmental o o o~ 
8J1d in the appointments carrying' special pay' Also in order to mini. 
mise the chances of favouritism by departmental officers, are. GQvern-
ment prepared'to entrust the matter of departmental promotions tD a 
central authority in the Government of India , 

Mr. I. A. ftMD8 : The answer to both parts of the question is in 
the negative. 

DBTENTION OJ!' FORD BUSBS BY FuNOK AUTJIOBITIBS AT CH.umBRlU,GOU. 

734. *Babu Ba.ijnath Bajoria : Will the Foreign Secretary be pleased 
to state: 

(a) whether Government are aware that reoently at the end 01 
JUly, 1937, the French authorities at Chandernagore in 
Bengal detained two new Ford buses which were being 
carried by road from Calcutta to Gaya under the Bihar 
Government's trade plate and fined Re. 599 for each bus, 
and the buses were not allowed to proceed before this 
exorbitant fine was paid ; 

(b) if the answer to part (a) be in the affirmative, whether the 
French . authorities at eundernagore were justified in 
detaining the buses and fining the owner thereof j if so, 
under what rules or regulatioJ;l j 

(c) whether Government are aware that the French authoritieS 
at Chandernagore have recently made a regulation whltrcby 
all cars and trucks, other than those registered in Bengal. 
are required to have a permit of French circulation in o ~l  
to cross the: territories ot Ohandirnagore aDd Gall.tty;; 



(d) 
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whether Government are aware that du.e"W tlWI.,,.wation, 
the transport of all cars and trucks, registerea:'fn the United 
Provinces, the Punjab, Bihar, Orissa ~  the , ~ l Pro-
vinces by road from Calcutta to these Provinces is &Wi-
pended; 

" . 
(e) whether Government are aware of the serious inconvenienoe 

caused to the traders and public of.tlle8e Provinoes- uue to 
this suspension of traffic ; and 

(f) whether GovernmMlt propose· to take ~  atepl te have 
. tilt·is' re«n1atS.. '\)y thePl"ench aufhoritiel'eancelled 'ed 

thereby facilitate free transport of cars and trucks irom 
Calcutta to all Provinces without let or hinderance by thtl 
French authorities' at Chandernagore ; if not, why not t 

:~ olo l A. •. B. 'Pa.rsen.l : (a ) Yes. 
(b) and (f). The matter is at present the subject of correspondence 

betweeD 'ms BseellenoytheGovernor of the Frenoh Establisllments 
iJl India 'and His Majesty-'" Consul-General at Pondicherry. ' 
; (C;) The position'is that all French and foreign owners of m.otor 
bllsel and lorries l ~ for bire in the French EstablisbmeJlts an 
~bl  to pay a quarterly: ~ on each vehicle accorditlg to the numhM' 
o ~ s or capa.city. An e:J:ception is made in the case of motor vehiCle. 
~ s .  in Bengal as a reeiP,roca! ~  is in force ~ 
the free circulation of the 'Vehiclea of both Governments in each oth4!i • 
territory. The present action appears to have been taken as retalia-
Q.o~ ~  :!;lew ~ s o  rp.les .iJ;l Bihar. 

(d) and (e). Government have heard so. - " .' 
Habu Baijnath Bajoria : Will the Government be pleased to nego-

tiate with the Bihar Gove'ftllDent. and the French authorities to remtwe 
the present dislocation of traffic through Chandernagore , 

Ueut.-OOla!lel A. t'B. PaftOnl i AB'I have said i:o·my a:owser, Gov-
ernment have already taken up this question with the Governor of the 
French Establishments in India. 

Babu Baijn.ath Bajorb.. ;' Will the o o bl~ Member be good 
cmough to also take this matter up with the Bihar Gol'18J"Dment as the 
h,eneh authorities ha'Ve retaliated agaiDst the new rules of the Bihar 
~  , 

Lieut.-Colonel A. It B. Parsona : I don't think the Central Govern. 
ment can bring any pressure on an autonomous Provincial Government 
to ,alter its rules. 

Babu Baijnath Ba.joria : !Will Government.be pleased to bring this 
fact to the notice of the 13iharGo'\1ernm.ent , 

Lieut.-Oolonel A. B. B. P&l'IODI : I think from the correspondence 
1 ~ know it already. 
. Xr. Bam Ban.yan .iJIr,h : May. I take it that after the question is 

lettled the G9vemment' will issue 'a o 1 ~ on the subject' 
, u.t..Goloul A. ' ..... ~: That appeUs ,to be hypothetical. 



•• , . 
~1J  ,~. .  ~o. ,: Is it ,the , ~"  ~, Q~~~  that 

1.2 l,iOON. s~  the new' rules or ~~ ~o  o~  1 " 
Lieut.-Oolonel A. E. B. PI.rao1l8 : I do not know. 

Mr. Bam Kan.ya.n BiDch : The Honourable Member said that my 
question was ~ l, and I submit that it was not. My question 
waR, after these matters were settled, would Government issue arJ.1 
communique on the subject for the information of the public concern-
ed' 

(No reply.) 

Mr. President (The Honourable Sir Abdur Rahim) : I do not bow 
if the Honourable Member on behalf of Government is jn a position 
to answer that question. 

Lieut.-Oolonel A. II. B. ParsODS : I am quite willing to say that 
when the thing is settled we shall doubtless inform all concerned. 

(b) WBITTEN ANBWEBS. 

INDIANS IN SHANGHAI. 

735 .. *Mr. II. Ana.nthasayanam Ayya.Dgar: (a) Will the Foreign 
SeeFetary be plealled to state thenUlllber of Indians who are at Shanghai 
at present as business men and as officials , 

(b) Has any damage been caused to the property of the Indians anol 
if so, to what extent' 

(c) Has there been any loss of life in the Indian community at 
Shanghai due to the hostilities between the Japanese and the Chinese , 

" ! (d) Whatis the latest position regarding the security of the Indian 
settlers there , 

(e) Have any, and if so what. facilities been given to the Indiaa 
settlers to return to India , 

Lieut.-Oolone1 A. B. B. ParsoDS : With your permission, Sir, I will 
answer the whole question t.ogether by giving the House the full informa-
tion which has r('ached Government. The total number of Indi .. 
subjects in the Shanghai District is believed to be about 3,500 of whom 
two had been ltilled and ten wounded up to September the 9th. No 
estimate is possible of the loss of property. Opportunity has been 
taken to evacuate a large nllmber of Indians by the Transport " Ele-
phanta" for Calcutta. The numbers officially embarked were l~l 
men, 269 women and 362 children, but it is probable that a few more 
men got on boa1'd without registration and that some of the women 
the children already evacuated to Hongkong will join the ship there. 
They conBistmainly of watf,!hmen a,nd their families with a few b ~ 
of the police and j!'il stair ~  are reported in many- cases to be s~-
tute. ' 
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In Tientem District there are reported to'bij 70Indi*tJ.s and in 
Peking District about 20, but DO damage to them or their property 
has been reported up to September the 9th • 

.As the HoUlle will have seen, the fighting has somewhat o ~  
frc;,m the international settlement in Shanghai and the danger to inhabi-
tants and their property there is, therefore, DOW less. 

STRENGTH 011' TRoOPS BENT TO HONGKONG ~ INDIA. 

736. *Mr. It Ananthaaayanam Ayyaugar : (a) Wiij the Defence 
Seoretary please state the total strength of the troops that went from 
India to Hongkong , 

(b) Where are they at present' 

(c) What help. if any, have they rendered to the Indian community 
till now in China' . 

Mr. C. It G. Ogilvie (a) I refer the Honourable Member to the 
answer I gave to Mr. Satyamurti's starred question No. 588 on the 
17th September, 1937. 

(b) Hong Kong. 

(c) The battalion was despatched for internal seourity duties and 
the proter.tion afforded by their presence is enjoyed by the Indian com-
munity in Hong Kong. 

MILITARY TRAINING TO AND ARMING OF CIVIL POPULATION NEAR TRIBAL 
AREA. 

737. *Mr .•. Ana.ntbaaaY&Da1ll AyyaJll&l' : (a) Has the attention 
of the Secretary for External Affairs been drawn to the newl reported 
in the front page of the Hind1Utan Times, dated the 8th Septem-
ber, 1937, statilng that Chaudhwan was raided by 120 b~  , -

(b) What is the protection afforded against s~  raids' 
(c) Do Government propose to eonsider the desirability of giving 

military training to and arming the civil population living close to the 
tribal area on the borderland to counteract such raids " 

Lieut.-Colonel A. B. B. Parsons : (a) Yes. 

(b) Protection iN afforded against raids of this nature by the 
Frontier Constabulary and other armed forces. 

, (c) A considerable number of villagers have already been enlisted as levies, and in addition a large number of defence rifles have been 
, issued. In: spite of this vjliagers have in Dlost cases failed to put up 
any ei'rectiv'e resistance to raiding ganga.' "Go'Vernment, therefore, 
do not contemplate the extension of the system. 
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DSULT TO NATIONAL FLAG BY BBITISH 8oLDIBBB. 

738. "'Mr ... ADan1lhuayanam ,A,1)'&Df&I' : '(a) H8a the attelltioD. 
of the Defence Secretary been drawn to the news appearing under the 
heading C C Tommy insults national tlags" on the front page of th.e 
Hifldwttm THMa, da.ted the 8th September, 1937 , 

(b> What steps are being taken to prevent similar incidents by 
army officials and soldiers t 

1Ir. O ... G. Ogilvie : (a> and (b). Government have seen the 
article in question. 

The matter was fully investigated, but neither the military nor 
ei'ril police could trace the alleged offender. In the absence of any 
proof, Government have no reason to believe that a British soldier ~ 
involved. 

WITHHOLDING OF A TELEGRAM SENT TO THE PRIME MINISTER OF THE UNITED 
PBOVINCES BEGABDING FLoODS. 

739. ·Mr. Sri Prakasa: (a) Will the Home Secretary state if it 
is a fact that Messrs. Sarju Singh and Badan Singh sent a telegram to 
the Prime Minister of the United Provinces Government from the 
Moghal Sarai Railway Station Telegraph Office on the 5th August last, 
regarding floods in the village of Yusufpur in the di.trict of Mirzapur, 
requesting invllstigation and assistance and complaining against the 
indifference of local authorities , 

(b) Is it a fact that the said telegram was detained by the Tele-
graph Office and not transmitted to the addressee and that the senders 
were informed that the telegram could not be sent, as it was objection-
able and that the money paid for it might be recovered within a week 
from the Telegraph Office' 

(e) Why W88 this telegram stopped' Under what authority did 
the Telegraph OJBce act f • I 

(d) Is there any rule giving power to the telegraph authorities to 
prevent communication between private citizens and the Provincial 

~ Ministers regarding lo~ l troubles , 

(e) Are Government aware that there are still floods in many 
Provinces and immediate communication may be neeelisary in the public 
interest between the sufferers and the Provincial Government, and are 
Government prepared to issue immediate instructions that such tele-
grams are not interfered with but transmitted immediately f 

(l) Do. Government propose to take any steps and if so, what, in 
connection with the stoppage of this, particular telegram' 

Mr. I. A. Tborne : (a) YeR. 
(b) The telegram w/l." stopped : but I do. not mow what informa-

tion was given to the ~ .' .. 
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(0) and .... (d). 'I',b.e, ol ~ was s o ~ ~ by an o ~  issued bY' 
the District Magistrate of Benares under section 5 (1) ('b) of the Tele-
".,aM ~ . . 

(e) and (f). So far as action is legally taken under the Aet .by. a 
~ l Government or by an officer authorised by .. : ~ ~~ 
Government, it is not open to the Central Govenunont to queatlOI) ~ . 

- ~. 

THE INDIAN MINES (AMENDMENT) BlLL. 
PBl!iSl!!NTATION OF THE REPORT OF THE SELECT COJUfITTEE. 

The BOlI01I1'able Sir Thomaa Stewan (Member for Industries aad 
Labour)-:Sir, I beg to present the Report of the l ~ COl1)m.ittee 4)n 
the Bill further to amend the Indian Mines Act, 1923, for cert"in ~. 
poses. 

THE INSURANCE BILL. 
Mr. ~  (Th,e Honourable Sir Abdur Rahim) : The House 

will now resume consideration of the Bill to consolidate and amend the 
14w relating to the business of insurance, as reported by the Select 
o~ . . 

The .clause that is to be taken into consideration according to the 
a1'l'angement a,rrived at is clause 26. The question is: 

•• That elauBe 26 stand part of the Bill." 

. tThaIe queetioDl were withdn". 1t7 $IJ,e q1ltlii!mer. ' 



\ 
THlII ~..,., ... ,-.;._ 

Mr. President (The Honourable Sir Abdur' .~ . ~ iI.a OOlll-
reh8DIjve ~: .  $.I the, Q ~J.bl  ~\  .. , ~s he. seeQ tQ. 
s.ubatitute anew clause forclqae ~. of the Bill. ,1 .I.llow .~ HopoW>' 
able )kmb.er to ~o  his &meu.d.mE!nt.:· . 

fte Honourable Sir Nripeatlra SireK : Sir, I beg to move : 
I ( That for clause 26 ~  the SW, the' followin, be 8ublltituted : . 

I ~ . (1) Ev,ery insurer incorporated or domiciled in British India shall at aD 
times invest and hold iilvested, 8llBetll equivalent to two-third. of ~ ~ IIUDI 
of the amount of hiB liabilitIes to holders of life insuranee poliCIes m 
British India on accouat of matlUed claims and the amount of the reserve 
necellllltr,Y to ~ .o s ~  elaimB on policies of life insurance ~  
for payment in India, leu the amolint of any deposit made under Beetlon 6 
by the insurer in f8Bpectof his life insurance busineSll and le88 any amount 
due to the insurer' tor loans granted by him on policies of life insurance, 
in the manner following, namely, o~ - l  of the said auetB in o ~  
securities and a further SUm equal to Ilot leu than one-half of the Bald 
anets in Government securities or other approved securities or securitiea 
of or guaranteed ae to principal and interest by the Govenament of the 
United Kingdom. 

Ba/JIltJflatiOf&.-The provisions of this sub-section shaD apply allo to insurers . 
incorporated in or domiciled in the Uaited Kmgdom. 

(8) An insurer incorporated or domiciled elsewhere than in British India or the 
United Kingdom shall at all timeB invest and hold invested aBlets 
equivalent to the Bum of his liabUities to holders of life insurance polici81 
in British India OIl &ecount of matured elaima and the amount of the 
reserves neceaaary to meet outstanding claima on ,oliciea of life insurance 
maturing for payment in India, Ie. the amount 0 any deposit made under 
seetioD . 6 by the insurer in respect of his life insurance busine" and less 
any amount due·to the insurer OIl loans gnmted by him on policies of life 
insurance in the manner following, namely, 81 to 33.113 per cent. thereof in 
Government securitieB, and as to the b ~  in o~  securities or 
other approved securities or S8CUritiea of or guaranteed as to principal and 
interest by the Government of the United Kmgdom. 

(3) An insurer carrying on busineBs at' the time of o ~  of the Act to 
whom sub-section (1) or Bub-section (I) aJ,>plies shall before the--expiry of! 
four years from the commencement of th18 Act invest the total amOUM 

~  to be invested by thOle sub-sections in the .manner required 
thereby: . 

Provided that of slIch total amount the insurer shall have invested not leas than 
one-fourth in securities of the nature speeitled in sub-section (1) before the 
expiry of one year, not less than one-half before the expiry of two years, 
aDd Dot lel8 than ,'three-fourtbs before the expiry of three year. from the 
eommencement of. this oUt. 

(I) The aBseta required by this section to be held invested by an insurer to whom' 
snb'Beetlon (8) applies shall be held in trust for the discharge of claims of 
the nature refened to in lub-section (I) and shall be vested in trustees 
resident in British India and approved by thc Central Government by an 
mlttulilent of trust which Ihall be executed by the msurer and approved 
by the Central GoverlUDent and shall define the manner in which alone the 
subject matter of the trUlt shall be dealt with. 

EzpltJ1ltJtion.-8ub·Bectiona (I) and (4) shall apply to an insurer incorporated 
in British India whoBe share capital to the extent of one-third is owned 
by, or the memberl of the Governing BOtly to the extent of one-third consists 
of individualaof domiailu other than those of Britilh India or the United· 
Kingdom '." 

If I may explain in simple language the purport of this long amend-
ment, it is this. It starts by dividing oompanies into those incorporated 
or domieiled in British India, that is one part,. and the se60nd part, incor-
porated or domiciled outside British India and by reason of the explan,,-
tUn ,"ell to . paragraph 1, tb,e IUl8 law ,is ~  . ~ . applicable to 
."' . '. 
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insurers domiciled or incorporated in the United Kingdom. and in 
British India. I am not advocatiJig the method-of stating expressly that 
the United Kingdom companies are deemed to be Indian companies. 
although we are proceeding on that footing. If that question has got 
to be raised later on in connection with some other matter, I do not 
desire that ~, o l  be done in this Bill by which a definite ~ o
nouncement of the House will be made as to the legal effect of section 
113. That is not nece88ary. Then, Sir, the result of this division is this. 
that so far as the Indian companies are concerned, b,. reason of the ex-
planation, the same law will be applicable to companies incorporated or 
domiciled in the United Kingdom. We have got first of .all to ascertain 
a sum which may be called X, which replllsents the amounts required 
by the insurer to pay the matured claims on policies of life insurance, 
plus a reserve which has got to be calculated by actuaries ~ out 
what sum will represent the value of the claims which are maturing, or, 
if I may put it in colloquial words, X means the sum in respect of 
matured elaims plus the sum in respect of claims maturing. These two 
added together give us the figure X. 

Now, Sir, of this X. so far as Indian companies are concerned. two-
thirds are to be dealt with in a particular manner. The question may 
be at once asked. • Why two-thirds, why not cent. per cent.'. To that the 
answer is this. I have considered the matter very carefully for days 
and days. if not for weeks and the position seems to me to be this. It 
may cause some slight inconvenience to the United Kingdom companies 
but so far as Indian companies are concerned, I am positive in my con-
viction that many of them will be unable to comply with this requisi-
tion, if this requisition is extended to one hundred per cent. Of course, 
the ideal state of things for the policy holders and the goal which has 
got to be kept in nUnd is that, if p088ible, they should be secured to the 
extent of 100 per cent. and not to the extent of 80, 60, 01' 40 but the ideal 
is diftlcult of attainment and because there was no law in force having 
similar provisions in this country at any time. the result is that the 
investments as also the conditions of many of the Indian companies are 
such that it is not possible for them to comply at once with the requisi-
tion extending to 100 per cent. Sir, it is not possible to have any scien-
tific basis for fixing the percentage up to which Indian companies can 
bear. My suggestion of 66 213 per cent. must be empirical. There is 
no scientific calculation involved in it. One has got to make up one's 
mind. after eonsidering everything, as to what is the limit to which one 
should go. I find this view is not shared by the two Groups who have 
given notice of amendments. Pandit Aney's Group makes it 50 per 
cent. and my Honourable friend. the Leader of the Opposition and two 
of his colleagues, have given notice of an. amendment to my amendment 
by which the figure of 66 213 is to be reduced to 55. that is 25 in Gov-
ernment securities and 30 in approved securities and so on. As I said, 
there is no scientific method by which you can arrive at this percentage, 
Whether this percentage should be 66, or 60 or 55 or 53 or 40. 100 per :Cent. 
is of course the ideal but I do 8ubmitto this House that the ideal is not 
attainable in the senaethat you will then by this Bill put a very larre 
~ b ~ of Indial! companies in the greatest diftleulty and, in CODJl8C. 
hon. WIth man.J! other.1 ~, insur.onntable, difticultie&., Ju relal'da tM 
figure of 66 213, it ill not a figure which is sacrosanct, so far as I am 



concerned. Whether the House will accept 55 or 50. or 66 213 is a matter 
for the House to decide. I follow Dr. Ziauddin's example, namely, I want 
to get the highest which I can secure from this House. If I can get 55, 
1 shall oppose 50. If I think I am not getting it, I shall be satisfied 
with what the House will give me. 

Mr. II. A. JinDah (Bombay City : Muhammadan Urban) : What is 
the best figure for policy-holders , 

The Honourable Sir Nripendra Bircar : 100 per cent. should be 
kept in Government securities. That is the best. That is the ideal 
which we should try for. 

Mr. AkbB Oha.ndra Datta (Chittagong and Rajshahi Divisions : 
Non-Muham.madan Rural) : If there is war tomorrow' 

The Honourable Sir lfripendra Sii-car: 100 per cent. in cash. 
An Honourable Kember: Gold. 
The Honourable Sir lfripendra Siroar: Gold is a dangerous s ~ 

ject. I am not going into it. 1 thought of silver. As regards non-
British.· companies, companies incorporated outside British India and 
the ·United Kingdom, the provision is for one hundred per cent., the 
fund 'not being left under their control but vested in trustees who will 
be residents in British India and whose names, as well as the terma of 
the trust deed, should be approved by the Central Government. I am 
sure that possibly some of my friends will tell me that as regards these 
companies you are following the ~  Act but as a matter of fact 
this is in one sense stricter than the Canadian Act, because the Canadian 
Act permits much larger latitude in the matter of investments. For 
instance, they will allow securities of the country of origin of jth.e 
foreign company concerned. One cannot possibly do that here in 
connection with, for instance, Germany or Italy or any of the continental 
countrics and, if we are going to make no distinction between company 
and company, the same law should apply to all, I mean, all those who are 
incorporated outside these two places. Then, Sir, the Select Committ8{ll 
pl'ovided for 100 per cent. and it also gave one year. I believe it has been 
the experience of every Member of this Honourable House that the Indian 
companies have made the point that it is not possible for many of them 
to keep 100 per cent. and they have equally made the point that one year 
is too short. We propose, therefore, to give them four years, the requisi-
tion to be carried out in four quarterly instalments. Four years is not 
too long remembering that out of our kidness to the young companies 
we have given them ten years for paying in a lakh and a half and this 
means putting in lakhs and, in some cases, as I gave the figures on the 
la1lt occasion, possibly crores of rupees and, therefore, four years in four 
equal instalments is by no lIU'!ans unreasonable. It really· means nearly 
five years because it is four years from the commencement of the Act. 
Over this matter there has been a long discuRsion. The matter hail already 
been thrashed out and I do not want to go into it again but I am only 
l'eru'inding the House, that question was raised as to whether under section 
113, an U. K. company, merely because it is an U. K.compa.'ny, can get it., 
benefits although, as a matter of fact, the shareholders a!.emostly non-
British. . I won't go int.o that matter. ~ ~ o ~ o " ~ that matter 
I may state that what has been provled lor 18 this. .Sofar.as companies 
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. iD60fpi>rated in British India are concemed, that is a matter for which 
. undoubtedly we have a right of legislation, uncontrolled by any con-
.. siderations of the Government of India Act of 1935. Our hands are 
completely unfettered. It is provided that if, for instance, a number 

. of Germans start a company here and if at . least one-third of the capital 
owned by the shareholders is held by these people, then it will be treat-
ed &8 a foreign company, that is to say, they will be required to keep 

. 100 per cent..,asets vested in trustees and under a 4leed of trust. That, 
Sir, is the purport of this amendment. As I said, {'>will not try to re-
agitate questions on which I l;1ad my full say and on which I have 

~ nothing to add, I Dlean questiotlfi relating to ~ o  US, and sO on. 
Sir, I ~o . 

Kr. Pnlident (The Honourable Sir Abclnr Rahim) ~  
moved: 

•• That for elauae 26 of the Bin, the folloWiDg be ' ~  : 

• 26. (1) Every iDauer iDcorporatR or dOllliciled til Britiah hulia .hall at aD 
times inveat and hQld inveeted, .... ~ equivalent to two-tJairda of .tke .un 
of the amount of hia liabilities to beldere of lite iDau,"""ee poli4ie, in 
Britiah I'Ddia on account of maturecI CWDlII and the amount of the ~  
neeasary to .eet eutst:aDdilll eJaimI on policiee of HIe insurance maturlhg 
tor paYJDent in India, 1au th amo1lllt.oC aBy deposit mad. Ullder ilMtlell 16 
by the inlUrw in nepeet of his life ~ &  buaiDe. and Ie. _1 amowat 
due to the insurer for lOADll ~ by .him on policies of life ~ , 
ill the lIUI.IlDer fonowing, namely, one·half of the said useta in Government 
_uritie. and a fmber 11Iom equal to not leu thnn one· half of the nid 
aaaeta in Government aecuritiee or other approved aecurities or aecuritiea 
of or guaranteed aa to principal and interest by the Government of the 
UnitecI ltmgdom. . 

EzpJGft6tioll.-The proviaioDl! of thil! lub-aection ahalJ apply a180 to i,nIurer. 
incorporated in or domiciled in the United Kingdom. 

(I) 

(I) 

An inlurer incorporated or domiciled ellewhere than in Britiah ladia or the 
UnitecI Kingd.om ahall at alI ~  inveat and hold invelted al!l!eta 
equivalent to tbe sum of hiB IiabUitieB to holders of life insurance policiea 
in Britilh India on aceolillot of matured claiDis and the amount of the 
reaervel neceuBl'J' to meet outataading clailna on policiell of life insurallce 
maturing lor pl1yment in India, Ilea the aDlOunt of an)' depOllit made under 
aeedon 6 by the insurer in reap8et of .hia lif;, inaurance bUllineaB and le •• 
_,l11i1ount due to the iftlturer on loaM granted by him on poUciell of life 
iDauranCle in tho manner following, !I8IIlely, .. to 33·113 per cent. thereof in 
Government aecuritiea, and aa to the balance in Govemment aecllritiea ·or 
other approved securitiea o.r securities of or, ,guaranteed aa to principal and 
iDtereit by the Government of the United Kingdom. 

.An inl!lihn" carrying on bUllin_ at the time of commencement of the Act to 
whom lub_ction (1) or lIub·aeetlon (I) applies shall before the expiry of 
four yeau from the C01IUD8IlC!8meett of this Act invest the total amount 
required to be mveetecI by thoae IlIb·.eetiQJUI in the maaner reqllirecI 
thereby : 

ProricIed ~  at _ch total &mout tile banrer ahaD have invested not lea. thai!. 
one·fourth in aecuritiea 01 the l ~  ill lub-eection (1) before the 
apity of ODe year, not 1_ than one·half before the apir,- of two :r.n 
and aut 1_ th_ thn.tomthl before the expiry of three )'earl from ~ 
MDlmeDOellleat of tWa Aet. 

(4) The .... required bl thia aeetiOli to be bel4 mveated by an mll1lrer to whom 
tbelUb-aeetion (I), appUea l!'&aD be held in trait tot the dlaeharge ot elabiU' of 

1 ~ nleneil ~b- ~ .(') * IIbll be "ee'" ill t..ae. 
1IM1Iaae ba BtteI6 tD4I& '-tid approved by the Central Govem1ll8Dt by aD 
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iIlltrullient of· ti'ltlt wbieh ahallbe· e:eeuted bY the ~ · ~  approved 
by the OeDtnilOOYemment aud shall debe the IIl&IdMlr 1ll .... hioh alODe the 
subject matter of tJae trust shall be dealt with. 

.EzpIGfIGti.on.-Sub·aeetioDl (6) and (4), ehall apply to an iuurer , ~ o  
in Britieh lDdi& whole ahare eapltal to the extent at QD8-third u oWlUld 
by, or the membera of the Governing Body to the extent of one-third e,e.ueiata 
of indiViduaIa of domicilea other than thOle of British India or the united 
Kingdom '." 

Now, I will allow amendments Nos. 6 and 7 on printed Supplementatly 
List 'No. 6, to be tnowd. 

Mr. K. 8&Dth&D&Dl (Tanjore oum Trichinopoly: Non-Muham.· 
·madan Rural) : Sir, I beg to move: 
. " That in amendment No. 2 on Supplementary Lilt No. 4:, by the Honourable· Blr 
Ntipendra Sircar, regarding the auhltitution of clause 26 in lub-e1ause (1) : : 

(/I) for the word I two thirdl " occurring in the third line, the worda ' 1Ifty-1lve 
per oent.', 

(b) for the wordl ' one-half of the Mid .Isettl " occurring in the ninth Jiu, tie 
worda ' twenty-1lve per eent. of the I&id sum " 

{(I) aud for the worda 'one-half of the said II.IIIIIIti 'I occurring in the tenth BIle, 
the words I thirty per eent. of the Mid sum , 

be lubltituted_" 

•. Preli4ent (The Honourable Sir Abdur Rahim) : Amendment 
o~ : . 

. .. That in amendmellt No.2 on SUPJ.'lementary Liat No. '.t by the Honourable SIr 
Nripeudra Birear, regarding the aubltitution of clause 26 in IUb-clause (1) : 

(/I) for the word • two thirda " occurring in the third line, the words • 1lfty-1lve 
per cent,', .. 

(b) 10J' the worda • one-hall of the Mid asaeta " occurring in the ninth line, the 
worda • twenty-five per cent. of the said sum " 

(0) and for the words • one-half of the mid Uleta 'f occurring in the tenth line, 
the words • thirty per cent, of the laid Bum , . 

be Bubstituted." 

Kr. A.khil Ohanclr& Datta : Sir, I beg to move: 
II That in amendment No.2 on Supplementary Lilt No.4, by the Honourable Sir 

Nripendra Sirear, regardinjl' the aubltitution of elallle 26, in aub-cJauee (1), for tile 
word • two-thirds', ocC!urrmg in the second line, the words • fifty per _t.', be 
wbstituted. • , 

Mr. Preaident (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

II That in amendment No.2 on Supplementary Liat No. 4:, by the Honourable Sir 
Nripendra Sircar, regardin,r the aubltitution of clause 26, in BUb-clau .. (I) tor the 
word. • two-thirda', occurrmg in the IBCOM line, the wordB • 1Ifty per ~ . '. be 
1I1lbatltuted. ' • 

Dr. P. N. Ban8llJea (Calcutta Suburbs : Non-Muhammadan Urban) : 
Sir, I have an amendment to this clause on printed list. 

111'. President (The Honourable Sir Abdur Rahim) : Only amend-
ments to the amendment moved by the Leader of the House can be moved 
DOW formally . 

.AS there is no other such amendment, the di8CUssion will proceed 
on the amendment to clause 26 moved by the Leader of the House and 
amebdments Nos. 6 and 7 on printed. Supple,mentary List No. 6 which 
have been moyeci. 
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Mr. K.. IUItbanBJD : Sir, I rise to commend to the IUp'port of the 
House the amendment I have moved. The HonoUl'able the Leader of the 
House hIB stated that there is no sanctity about the figure. He also said 
that 80 far as the interests of the policy holdeN are concerned, the hundred 
per cent. investment in Government and approved securities is the goal 
to be aimed at. In one respect that is true, but from another stand-point 
it is not quite correct, because the policy holder is interested not merely 
in the security but also in the bonus he has to get, and this bonus is 
dependent upon the interest which the insurer will get. If the amomat 
is invested in Government. and approved securities, the interest 8.OOrued 
will be low and, therefore, the bonus of the policy DOlder will ~ be 
low. Therefore, it is not quite correct to say that in ·the interests of the 
policy. holder all the amount should be invested in \ Government or 
approved securities. 

'!'he Jlonourable Sir Rripendra Bircar : May I explain to the 
Honourable Member t I have given that only as an example. I was 
laying no stress on Government securities. What I intended to convey 
was th&t they should be secured to the extent of 100 per cent. I 'Was not 
making a special point of Government Securities. 

Mr. K.. 8a.DthaM.!l! : 1 accept the explanation. Now, I w.iab to 
explain in a word or two why we prefer 55 per cent. rather than ',66 per 
cent. or two-thirds which the HonoUl'8ble the Leader of the House wants. 
Our idea is that five per cent. may be allowed for the loans to the poliey 
holders and, therefore, roughly speaking, 50 per cent. of the reserve 
liability should be invested in Government and approved securities. It 
is only to secure this 50 per cent. that we have allOWed 55 per cent. 
because five per cent. would be covered by the loans to policy holders. 

I would like to add a word or two on two more points. I am afraid 
many of my friends, including myself, are not satisfied with the way in 
which the non-Indian insurers have been defined. Some discrimination 
hIB been attempted against non-British and non-Indian in8U.l"61"ll. Of 
course, so far as 'W'e are concerned, we think that the British insurers arc 
quite as foreign to us as the German, Dominion or any other insurenr. 
But, unfortunately, we are in this helpless position and it is with a grel,lot 
searching of heart that we have re-conciled ourselves to. this position. 
Then, again, as regards the last explanation, I am very glad to see that 
the Honourable the Leader of the House has been converted. When the 
CoDgress Party proposed to define " Indian insurer" 88 someone who 
has got three-fourths share capital and three:.fourth of the governing body 
in India, then the Leader of the House ridiculed the amendment by 
saying : "how can you find out the share capital' Where wm be the 
shares' Can we discover them "Y The Honourable the Leader of the 
House raised many such leg8:t points. Now, I am glad that he has at last 
been able to discover whether one-third or two-third is . Indian or 
foreign. I am very glad that he has 1:xlen converted and I hope ~ pro-
cess of conversion will go on and that in course of time, he' win 'come to 
realise our ide8sabout finding llon-Indi8llpeople and when we·. bring 
forward an amendment defining , Indian· insurer' at &llY time, when an 
amending Bill is brought forward, I ;hope the Honourable, the Leader 01 
the House would give his support to it. ! 



With these words, I commend my amEUldment for the acceptance of 
the House. 

Mr. Akhil ChaDdra Datta: Sir, it is no use discussing the 
principle '\'( hether there should be 8.D:y restriction at all or Dot. yv e have 
given way. It is now only a questIOn of percentage, whether It should 
be 66 21'3 or 55 per cent. or even 50 per cent. Having regard to the 
statement already made by the Honourable the Leader. of thc House that 
he is quite agreeable either to 50 per cent. or 55 per cent., the controversy 
now narrows down to this : let it be 55 per cent. or 50 per cent. 

Now Sir, before proceeding further, may I make an appeal not so 
much to the Leader of the House because he has already very kindly told 
us that he is quite, agreeable to 50 per cent., but may I make an appeal to 
the Leader of the Opposition to reduce it to 50 from 55 per cent. and not 
to insist on ...... 

111'. IIohaD La.l 8akIena (Lucmow Division: Non-Kullammadaa 
Rural) : Is the Honourable Member so sure of the Leader of the House t 

111'. Akhil Oh&Ddra Datta: I think I am sure. I may tell the 
Leader of the Opposition this much that if he agrees, I am. quite sure that 
the Honourable the Leader of the House will agree. The '\\1001e question 
now rests with the Leader of the Opposition. As it has been very well 
said, after all there is nothing sacrosanct in these figures. After all it is 
very difficult to draw the line of demarcation between 55 and 50 per cent. 
In view of that, my reply (interruption)-I have told my friend, Mr. 
Satyamurti, that my application is prior to his. It is not merely a matter 
of joke. I really feel that on grounds more than one, too mu(,\h amount 
should not be invested in this sort of security. A.s I still have no'i, got any 
very keen response from the Honourable the Leader of the OpPOBition, he 
being busy otherwise, I have to mal(e my submission to tIle House. What 
is the principle' Of conrse aR regards these figures there is no principle. 
It is extremely difficult to say that on any principle we should fix 55 
per cent. or 50 per cent. I can very well understand the question of 
principle when the controversy is bet'\'(een 100 per cent. and 50 per cent. 
But when it is only a question of between 55 per cont. and 50 per cent., 
I submit no principle is involved. All the same, insurance companie.s go 
upon certain fundamental principles on this question of investment. I 
am in promise bound not to tllke too much time and, therefore, r shall he 
brief. My case is this, that experts allover the world are of opinion that 
gilt edged securities, so far ft." life insurance business is concerned, are 
not good investments. Walter T. May, F. I. A. has given his views about 
this. Another expert Mr. W. WOl'thinA'f;on, F.I.A. says: 

" British Government lIelluritiell have not been for many years Beriously entertained 
at! investment! for life assurance funds. The low interest yield in itself iB lul!leieat 
to render them unsuitable in any large amount, and in addition to this drawback, 
, Conaola ' are peculiarly liable to lluetuations in value as a result of international com· 
plieatiODll. ' , 

Another expert, Mr. IIarold E. Raynes, protests very strong!y 
arainst " any rigidity of mind on the apportionment of a fund without 

L390LAD D 
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consideration to current conditions " and he says it is thoroughly unsound. 
He says: 

,. Investments eannot be grouped into watertight compartments where the quaatitJ 
ill each bears a fixed ratio to the whole. The position mat be kept mobile. The 
eeonomie world is a changing, developing, evolutionary one-never more BO than J1OW-
and we have to adjust ourselveB to the growing entity of which we form & part." 

That is also the opinion of the Clauson Committee. Here is another 
opinion of Mr. W. Palin Eldert.on whom I had the Jilleasure of hearing 
the other day at a conference of insurance companies- in Munich. He 
says: 

.. N ~  take the life. office. .It has to ~ l~ up 0. reserve : the. spead of the bu!lding 
depends In part on tho Interest It earns : It Wlll not have to reahse suddenly so It can 
sacrifice something in marketability for additional income." 

I have got opinions of other experts, 25 or 30 in number on this 
question. All the,se experts are of opinion that so far as life insurance 
offices are concerned investment in gilt-edged securities is not suitable, 
for the simple reaROn that life funds must earn some interest. I' need 
not labour this point further. The Honourable the JJeader of the House 
told us, the other day, in his speech on the general discussion that he has 
been impressed by the representations made to him on this PQint and he 
expr.e,ssed his opinion that the forms of investment should not be rigid. 
Now, Sir, may I say a word about the pereentages in other countries. 
The principal British companies, at the end of 1932, show that 20.4 per 
cent. of their total assets were held in British Government securities. 

The Honourable Sir Nripendra Sircar: Your amendment makes 
no suggestion about the different forms of investment and so on. The sole 
question is whether it is to he 55 per cent. or 50 per cent. or 66 213 per 
cent. Are these of any relevancy , 

Mr. Akbil Ohandra Datta: It is relevant in this way. I am trying 
to convince the House that if you make a rigid percentage and if you put 
all the eggs in one basket, that is in the Government securities basket, it is 
wrong. 

The Honourable Sir Nripendra Sircar: I have provided for two 
baskets. The two baskets are exactly similar. 

1tIr. AkhU Ohandra Datta: My point is this: that you propose to 
put 213 in one basket which is not a suitable basket at all. That basket 
has been condemned by all the experts. 

An Honourable Ilember : Which basket is that , 
:Mr. Akhi1 Ohandra Datta : The basket of Government securities. 
Now Sir, the whole question is whether 55 or 50 per cent. should 

be invested in Government secnrities or shouJd be invested in other securities. 
The principal British o ~ at ~~ end of 1932 show that .~.  per .cent. of 
their total assets were heJd 1ll BrItIsh Governmf!nt securIties whIle 27.2 
per cent.. , 42.3 per cent. and 10.1 per cent. were held, respectively, in 
mortf,!8 lZ'es and loans, Stock ExchanJ!'e securities and Reversionary 
intercst.R, properties, etc. The trend of the principal American com-
panies is,-Mortgages, 36 per cent., etc. In the Continent of Europe 
also conditions are not very ditfel'ent, the loans on mortgages in the 
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year 1928 being shown as 40 per cent. (If the total aSl>ets. Then, a8 
regards Canada, the position is this. IJoans on Mortgages and Collateral 
Loans, 34.42 per cent.; Governmcnt and Municipal Bonds, 28.61 per 
cent. ; Industrial Bonds and Shares, 14.80 per cent. ; Land and House 
Property, 2.87 per cent. 

An Honourable Member : Let us have that. 

Mr. AkhU Ohandra Datta : Yes, let us have that, although I am 
not much in love with Canada. Thc Leadcr of the House has great love 
for Canadian law Ilnd the Lcader of the Opposition also worships in the 
same temple on this point, although in some other matters they are as 
poles asunder. T,hese figures of the percentages of other countries show 
that there a small portion of the money is invested in Government secu-
rities. I wish to draw the attention of the House to another aspect of 
the matter. In these days people put their savings either in a bank 
or in an insurance company. Of course so far as insurance companies 
are concerned, there is some risk and that is an important factor to be 
taken into consideration. But subject to that, policY'"holders do expect 
Bome return for their money, not merely the identical amount they put 
in i and, therefore, there is an inherent difference between the banks 
and the insurance companies with reP.'ard to investments, for the simple 
reason that in the bank the depositors' money' is. withdrawn at very 
short notice, whether it is a current or fixed deposit. There may be 
a run of course but in the case of insurance companies there cannot be 
a conspiracy of people dying all at tile same time or in the same month. 
These are the reasons why there is an inherent difference a8 regards 
investment by banks and investment by insurance companies. But, all 
the same, only about 12 months ago we had some legislation when there 
was no restriction placed on the banks with regard to investments except 
only with respect to reRerve fund. If there be no restriction on banks 
with regard to investments, why should there be restrictions with regard 
to investments by insurance companies , Apart from the question of 
interest, from my personal experience I think gilt-edged securities are 
always better securities than trust securities. Thc result of too much 
money' being invested in these securities is ....... . 

The Honourable Sir Hripendra Sircar : That is your amendment. 
Your amendment and mine are the same. All these points are absolute-
ly irrelevant. 

Mr. AkhU Chandra Datta: I have already told the Law Member 
that I do not ~l with him ; my quarrel is with my Honourable 
friend, the Leader of the Opposition. 

Then, Sir, we have the recommendation of the Banking Inquiry 
Committee. That recommendation iR that investments should be ill 
such a manner that the indnstries of the country may get the benedt. 

The Honourable Sir Kripendra Siroar : Yon are opposing your oWll 
amendment. 

Mr. AkhU Chandra Datta : My amendment is 50. 
LB90LAD 
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. The Honourable Sir Bripendra Siroar : This has nothing to do with 
50. Your 50 means exactly the same investments as my 66. Therefore, 
the Banking Inquiry Committee and American rates, etc., have nothing 
to do with this. 

Mr. Akhi1 Ohandra Datta : I am only saying that less money should 
be put in theHe Government ~ s than has been proposed and, 
therefore, I propose 50 per cent.. I can only refer to one observatioll 
of the Leader of the Opposition which he ma.de during the general dis· 
cussion of the Bill. He said that because the insuraqce companies are 
earning a proportionately larger interest, that is how'the Indian com-
panies have prospered and have grown. !\Iy only appeal to him is 
that he should not stand in the way of that prosperity and that growth 
by insisting upon 55. 

Mr. B. Du (Orissa Division : Non-Muhammadan) : Sir, I should 
lik'J to SIlV a few words on this amendment of the Honourable the Law 
Member ~  I find the House is going to accept, but with great regret 
and reluctance, rather great reluctance, I have to support it. I 
wish to speak a few words on the two explanations which the Honour-
able the Leader of the House has put in in this clause. On the whole 
these explanations go only half way to satisfy our demands because, 
at the same time, it is a humiliation and an insult that we cannot define 
an Indian insurer on the floor of this House. But I do hope, Sir, that 
an occasion will arise, hereafter, when this House will be unanimous, 
at least the Indian element of it, in regard to the definition of an Indian 
insurer or an Indian businessman. but, Sir, we bave got to be thankful 
for small mercies, and, therefore, in the circumstances, knowing the 
temper of the House, I feel this explanation ought to bt.>. accepted. I 
ha Vp one satisfaction. I declare it on the floor of this House, that sub-
jects of British Dominions are to be treated as foreigners. I do 
stress that point. in my humiliation : I feel I have, at least, once humiliated 
Canada and South Africa. 

J will only say one word about what the Honourable the 
Deputy President said. He made much of the point that if five per 
cent. could be released it would go towards the speculation of the 
insurance proprietors in lands and buildings. I think India is Ii country 
of landed gentry and landed proprietors. I do not see why insurers 
should spt.>culate in buildings and land. From the little i have been 
able to gather from the documents which have been placed beiore me 
that wherever insurers have speculated in landed property and build-
ings they have made a mellS, and I do not want them to speculate any 
more in landed property. Facts are convincing that many insurance 
companies are dabbling in landed property, and they have no business 
to do that. 

Mr. Akbil Oha.udra D&tta : My personal experience is different. 
:Mr. B. Du : In your own province the Hindustan Insurance Com-

pany invested ]Ilrge sums of money in landed properties which brought 
,no good to it. Ao also did some Bombay. companies. 

Much has been said on the floor of the House in regard to Govern-
·2nent securities. lam not one of th{)se whp .. believe t.hat Uat any time ·we... replace this Governmeht. any invegtmerii in o ~  securities 
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will deteriorate. We have to see that national' credit is maintained 
unimpaired whether it is a national Government or an alien Govern-
ment. Government securitif!s are the only investments that are bring-
ing today to insurance comranies, specially those that are ~ l , 
a higher and st!l.ble rate of Interest. They say that they wIll get less 
interest from Government. securities because they want to play ducks 
and drakes with the policy-holders' money. If the Honourable the 
Leuder of the House's amendment, as modified by our Party, is accepted, 
they will have less freedom to play dncks and drakes with the policy-
holders' money. With these few observations I support the amend-
ment of the Leader of the House as amended by: my frieud, :Hr. 
Santhanam. 

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions I 
Mllhnmmadan Rural) : Sir, on this subject I have not much to say, 
but, T would like to make a suggestion to the House simply to avoid all 
worry and trouble over this Insurance Bill. Our friend, the Deputy 
President, in his speech hf,s boiled down the whole subject to two points, 
and it is this : that either 55 per cent. or 50 per cent. should be decided 
amongst ourselves. It iR quite possible, Sir, that there might be a 
wager outside the House over the decision of the House. I would, there-
fore, suggest that the Leader of the OppOsition and the Deputy ~
sident,-as they are sitting together, they &l'e partners of the same 
bed,-might cast lots between themselves and decide the whole ques-
tion. If the Honourable the Law Member has got a rupee in his pocket, 
he can give that rupee to our friends who can decide by lots, and then 
the whole House, I am sure, will feel very grateful. As to the definition 
of Indian insurer, I agree wit.h my friend, Mr. Das, that we shall be 
grateful to the Honourable the Leader of the House if some definition 
can be produced on the floor of the House about Indian, insurer. With 
these remarks, I take my seat. 

Habu B&ijna.th Ba.joria. (Marwari Association: Indian Commerce) : 
Sir, the postponement of discussion of this important clause for a few 
days has done us a good deal of good. During these few days this very 
contentious clause which would have taken severa] davs in discussion in 
this House has been settled to a great extent outside arid a general agree-
ment has been arrived at between all sections of the House. Now the only 
question is whether we should have two-thirds or 55 or 50 per cent. of the 
liability, i.e., claims matured and maturing invested in Government and 
other approved securities. As the Honourable the l.Jeader of the House 
has agreed to abide by the decision of the House, the issue has been 
narrowed down It good deal, and there is no fight on principle. Between 
55 and 50 I would support 50 as in my opinion 50 is just half. I do not 
know by what calculations 5;; was arrived at. 50 does not require a 
mathematician of Dr. Ziauddin's calibre, but 55 requires one for calcula-
tion. I quite agree ,vith my friend, Mr. Azhar .Ali. that if they will 
.ettIe up their difference by splitting it up or by casting lots or by tossing, 
we will abide by that. I am also glad that the Law Me1;Dber has 
made a discrimination as regards investments by foreign companies which 
have their head offices outside India and United Kingdom. It is absolutely 
necessary that we must have absolute control over the assets of foreign 
companies in this country because in the event of war or any other even. 
tuality our policy-holders may be landed in diftleultiee. So, I thaDt the 
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Honourable the Law Member about this provision of 100 per cent. for 
foreign companies. I also approve of the provision he has made that 
the investments should be in the hands of trustees to be approved by the 
Central Government. I am Borry I cannot agree with the remarks of my 
Honourable friend, Mr. B. Das, when he says that mortgages on landed 
properties are not a sound investment and he does not like it. As far al 
my experience goes, mortgages on house properties, both in Calcutta and 
Bombay, and probably in other big towns are very .ood investments : 
they are more lucrative than Government securities .... " . 

The Honourable Sir Nripendra Sircar: I can make _n offer to Mr. 
1 P.M. 

(Laughter.) 

Bajoria : I am the unfortunate holder of two mortgage 
decrees: I can give them to him for half-50 per cent. 

Babu Baijnath Bajoria: Probably he has sold the house propertiel 
and the balance of the mortgage decrees 'he wants to sell to me I I support 
the amendment of the IJeader of the House together with the amendment 
of the Deputy President, and I hope the Congress Party will not stick to 
their prestige that they must have thf'ir amendment carried: I am seeing 
for. the last few days that they always stick like a leech to their amend-
ments even if they are slightly different from the amendments of other 
GroupR. and they do not want to give way in the least. I would like that 
the Congress Party will sportingly withdraw their amendment and allow 
the amendment of the Deputy President to he carried. 

Dr. P. N. Banerjea : Sir, the investment of the assets of an insurance 
company is important from many points of view. There are several con-
siderations which should be kept in view in discussing this question. The 
most jmportant of these is safety of the company. Subject to this and con-
sistently with this, the next important consideration is the earning of an 
adequate rate of interest: and subject to these two again, there is a third 
consideration which should be kept in view specially in a country like India 
and that is, the assistance which can be afforded to industrial develop-
ment. As regards the first, namely, the question of safety, it is always 
desirable to spread the assets over a very wide field: that is the most 
important factor. In European countries during the great war and after, 
certain forms· of securities became absolutely useless. Government securi-
ties in Germany, Austria, Russia and several other countries became mere 
lIC'raps of paper. But investments in some other securities were more 
valuable. Therefore, I suggest that we should not allow our insurance 
oompanies to invest a large percentage of their assets in Government 
II8C1lrities. 

Then, coming to the question of the earning of interest, we all know 
that there are certain securities which yield much greater rates of interest 
than Government securities, and this is beneficial to the shareholder &I 
well as to the policy-hoMer, because if the interest earned is larger, the 
policy-holders get the benefit in the shape of an increased bonus. From 
the point of view of safety also, the earning of interest iR important. U 
the interest earned is very small, it win be exceedingly difficult for a CORl.-
pany to meet its liabilities ..... 

Mt. B.· Daa : But they never inveRt in industrial securities. 
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Dr. P. If. Banerjea. : They should. In this connection I may point 
out that it is not as necessary for an insurance compauy to invest its 
assets in a liquirl form as it is for a commercial bank or an industrial con-
cern, because there is no likelihood of a run on an insurance company as 
there is always a possibility in the case of a commercial bank. 

Let us now see what restrictions are placed on investments in other 
countries. We find that in the Upited Kingdom no restrictions are 
placed; and if you read the Clauson report you find that this committee 
did not ~  any restriction except with regard to one small matter : 
they Buggested that an insurance company should not invest in another 
insurance company except with the permission of a Court. 

Coming to Canada and the Canadian law-which is a favourite BUb-
ject with many of US-we find that insurance companies are allowed to 
invest their assets over a very wide range : for instance, in government 
securities, debentures of various sorts, preferred stocks, and even common 
stocks, with a little proviso t.hat not more than 15 per cent. should be 
invested in common stocks. As regards the government securities the 
term here is used in It very wide sense : government securit.ies in the 
Canadian law include not only t.he securities guaranteed by the Government 
of Canada Dominion or that of any other provinces, but also municipal 
corporations. But here our approved securities do not include the deben-
tures issued by the municipal corporations, except those of the Presidency 
towns. It is true that in the United States there are in many of the 
States more stringent restrictions with regard to the investment of funds. 
But taking them as a whole. we find that preference is always shown 
toward;,; the Rcattering of investments over a wide field. 

Sir, in this connection I should like to draw the attention of this 
House to the percentages in which investments are held in Government 
securities in different countries. My Honourable friend, Mr. Datta, has 
dealt with this point at considerable length, and I shall therefore contine 
my remarks only to the percentage which is held in the United Kingdom 
in Government securities. In 1935, it was lcss than 25 per cent. There-
fore, Sir, if we here in India hold 25 per cent. of our. investment in Gov-
ernment securities it cannot be said to be an unreasonable proportion. 
The Honourable the Law Member when he framed his Bill was content 
with providing 8'3 113 per cent. to be invested in securities, but a mistake 
on the part of some members of the Select Committee raised his ambition, 
and he now wants 66 213 per cent.,-his appetite has grown ...... . 

The Honoura.ble Sir Ifripendra. Sirca.r : But I won't get the full 
meal. 

Dr. P. If. Banerjea. : But I must confess, Sir. that the Honourable the 
Law Member is modest in his demand. because he says that if he cannot 
get 66 213 per cent. he will be satisfied with 55 per cent.. or even 50 per 
oent. 

Now, Sir, there is one other matter to which I wish to refer. I have 
already dIscussed two of the considerations which ought to be kept in 
view, hut t.here is a]so a third consideration which should not be ignored, 
and that is' the needs of the industries in this country. In every count.ry 
considerable proportions of the assets of insurance companies are held 
in debentures of soond industrial concerns; and the Banking Inquiry 
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Committee recommended that this method should be followed in India 
as well. 'fhe Minority Report of the Banking Inquiry Committee laid 
considerable stress on this subject, while that the Bombay Inquiry Com-
mittee went further and definitely said that insurance companies in India 
have a very important role to play in the development of industries in 
this country. They said that it is a very legitimate object to which the 
attention of all insurance companies should be ~ , and, in India, 
as ill other countries, the Bombay Provincial Banking Inquiry Committee 
suggested, that a considerable proportion should be ~s  for assisting 
the industrial dt'velopm('nt oi the f!Olllltr:.. III India, Sir, el.lpltal, Uili il 
recently, was very shy. Even at the present moment capital is not 
readily forthcoming to the same extent as in other countries, and there-
fore if a considerable proportion of the assets of insurance 'companies is 
invpsted in Round industrial concerns, that will prove greatly beneficial 
to t.he country at large. I hope, therefore, that this House, keeping in 
view all these con!';iderations. will agree to the investment of assets of 
insurance companies in Government securities and approved securities to 
the extent of 50 per cent., leaving the remaining 50 per cent. to be decided 
by the insurers themselves consistently with the considerations I have 
urged and give their particular attention to the industrial development 
of the country. I support the amendment moved by the Honourable 
Mr. Datta. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-assembled after Lu,nch at Half Past Two of the 
Clock, !fr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Mr. Sri Prakasa (Allahabad Rnd Jhansi Divisions: NOll-Muham-
madan Rural) : Some days back we renil in the ne,v!';paperR that the 
Lahore Abattoir had been given up. This morning we see in the papel"1l 
that, though the Government have given it up, the Honourable the Law 
Memh(>r ~ established one of his own. We get the first indication of 
ih working, this morning when we found that by a process which he eer· 
tainly will call a process of mercy murder, he decapitated all the 150 of 
our amendments to ~ , o  26 ; find hall sent in ~ own on the ll ~  
ground that it is more comprehensive, which is only a polite way of say-
ing that everybody else is wrong except himself I (Laughter.) More 
than the amendments the thing which is worrying me is this. Mr. Bajoria 
in 1he plenitude of his eloquence said that we Congressmen stick to pre&-
~  Jike sO many.leeches. Now, when the Congress is out to destroy 

all leeches. 1 do not understand how we can convert into one at all. Our 
JlII't110d of murde)' is more kind and simple, .1 will give you a story to 
i1Inlltrate my mind. 

An Honourable Kember: Make it short. 
Mr. Sri PraJms& : n ill very short and very sweet too. (Laughter.'" 
Three soldiers were condemned by a court martial to death ; bnt the 

kind General asked each of the soldiers to choo8e his own man:ner of 
daath. The first said, "I prefer ~ l  shot". The 8BCODd laid, ,41 I 
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prefE'!r being hanged." But the third, who was the wisest of the lot, lWlid, 
" I pl"efer to die of old age." (Laughter.) Mr. Bajoria has to choose 
whic:h form of death he himself prefers and even if he prefer;:; the last, 
we would allow him to have his way, b;cause the Congressmen are essen-
tially ])eace loving persons with generous hearts. (Laughter.) But one 
thing I shall say and that is that our first and 1&91; principle as Congress-
men is, " Congress uber aUes" (Congress above all), and I may assure 
all :Members of the House that whatever decision we come t(), will always 
be the correct-one. 50 or 55 or even 66 213 per cent. does not matter 
very much ; what ma'tters is that we are always in the right. Even if some 
Mnmbers of the House may have some doubts on the subject, thc results 
will Hoon prove that we were right in whatever decision we might take 
as the debate proceeds or as the division is called. 

'rhe problem that we are discussing this af1'".,ernoon is a serious one. 
It. if: thc problem of ~ s ; and we cannot lightly brush aside the 
various implications of the clause. The chief thing to which I should 
Uke to draw the attention of ·the House is the explanation given to sub-
clause (1) of the amendment as moved by the Honourable the Law ~
ber. It says: 

" The provisions of this Bub-Bcetion shall apply also to insurers incorporated or 
domi('.iled in the United Kingdom." 

ThE' most important and perhaps the most dangerous insurer ~  present 
i.n thl' United Kingdom is the Lloyds. The Honourable the Law Member 
said ODe day that there was no possibility of any country producing such 
a gang of in1ernationallicensed gamblers as the Lloyds. But I may BJlSure 
him thbt there are bhang shops still available in India ; and it may be 
that somp. day one of these shops might produce another set of people like 
the LJoyds. I will give you some illustrations of the sort of bU'Jiness that 
Lloyds (lo. They insure persons against anythi,ng and everything. They st udy 
the tmnperaments of eyeD High Court Judges. The.! find out who is a 
Clonvicting Judige and who is an acquitting one; a.nd then insure people 
against judgments that are yet to come from .Iudicial Benches. Then again 
they have a system of insurance against the results of the disease I;t) which 
I referred yesterday. There wac; a lady who, unfortunately, had triplets 
l os~ every year. (Laughter.) She did not like the p,r.ocess at all, and so 

as she was once more expectant, she went to one of the Lloyd's under-
Wl'iterR and asked,." Can you insure me against the arrival of a tdplet 
again-" She was very excited and anxious and went to Lloyds for relief 
and assistance. Would you believe it, Sir, one of t.he nnderwritf'rs actually 
ill!lUrt!d her against the possibility of having a triplet in the fulluess of 
time. (Laughter.) Persons who do business of this sort have to be curbed 
in some way. My own idea always was an Insurance law should never 
have immortalised. the Lloyds by prominently mentioning them therei.n. 
The Lloyds are mentioned. in more than one place. Somehow or other 
the Honourable the Law Member is greatly influenced by t.he importance 
that the Lloyds have attained in this world of business. When the Lloyds 
are also to be classed under the terms of this Bill read with some of the 
dangerous sections of the Gonmment of India Act, as Indian insurers, it 
is best that we made sure where their investments are to be kept. When 
they can insure people against triplets, when they can insure people against 
High Court .Judgments, we must also make sure thatthoee who insure with 
them do not der. It seems to me, therefore, that we should consider this 
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claw;e dealing with investments very carefully and I hope that all sections 
of the House will agree to the decision that the Cqress may take iu this 
connection. 

Mr. Deputy President (Mr. Akhil Chandra Datta) ! Mr. Deshmukh. 
lome Honourable Members : Let the question be now put. 
lttr. Deputy President (Mr. Alihi! Chandra Datta) : I have already 

called Mr. Deshmukh. As regards the closure that has been lisked for, 
allow lOe to say that it is common ground to all Parties that clause 26 is 
tile most important matter in the whole Bill. As a matter of fact, the 
Honourable the Leader of the House told us one day in his speech that it was 
bound to take a long time. In view of that, if any Honourable Member is 
\\-jJ1ing to speak, I for one cannot stifle the debate at this stage. Mr. 
Dcshmukh. 

Mr. G. V. Deshmukh (Nagpur Division: Non-Muhammadan) : The 
Ho.nourable the Leader of the House in proposing this amendment before 
the House has got one principle before him. He had, as a matter of fact, 
started with cent. per cent. security to the policy holders, but as the Indian 
insurance companies ~ not, unfortunately, in a position to invest the 
amount at once in Government securities so he has come down to two-
thirds of the as. .. ets. In doing so he has incidentally henefitt'd not only 
tlte Indian insurance companies but also the U. K. companies; becanse a 
good deal of their money would now be Iibertated for them to invest in 
their own country. His principle of safety is a safety of cent. pel' cent. 
to the policy holders, a policy which has also been endorsed by Mr .• TinnM, 
but even from the point of view of security, nobody, not even a rustic, 
would like to put all his eggs in one basket. Even from the point of view 
of safety. it was necessary to invest all the assets which were available 
in different inve9tments. We cannot make a fetish of the principle of 
security. Indeed, we would be too heavily leaning on the principle of 
security, if we were not very careful. Take this for example. The Ho:n-
oUl'ablt' the Law Member approaehes one of the Knights, Sir Cow8sji 
Jt'bang;r. He lays hjs hand on his shoulder and says: 'You kno,v Prof. 
Rang", He always goes for you, and I, therefore, am anxoius about your 
safe!:... There is one way of dealing with him, namely, to put him in jail 
under some Ordinance or section of the Indian Penal Code. But. you see 
there are others also outside this House besides Prof. Ranga. So the best 
and the easiest way for me to ensure your safety is to put you in jail or a 
lockup. You would be free from all risks t.o your life. Therefore, I 
would recommend this as an advisable eonrse '. Sir Cowasji would very 
well say , Please keep your proposal of security t.o yourself. If you are 
8 friencl of mine, devise some police measures, some security measures and 
('nsure my safety, instead of putting aU sorts of restraints on my frecc1om'. 
Similarly, if cent. per cent. security is to be ensured to the policy holders, 
we have already taken some police measures, or preventive measures, whieh 
are likely to ensure the safety of the policy holders in the matter of invest-
mentk, We have got the repreAentatives of tbe policy holders as direa.tol'l. 
We IIBye made provision for the pUblication of every document. We have 
also laid down conditions that when money is to be invested. it w()uld be 
investPd with the approval of the Superintende:nt of InBUrance. When we 
1:ave taken so many precautions, so many police and preventive measures, 
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I t'8llllot understand 'the idea of investing the whole of the assets in Gov-
ernrul'ut securities or any major part in Governme.nt securities. .£t wClul<l 
be IlUicidal. Look at it from the point of view of not merely a safety con· 
eern, but also of a business concern. Insurance business is not merely 
carried on with the i<lea of giving cent. per cent. security to the policy 
holders. It is carried on as a business concern also. So, let us combine 
both, the principle of safety as well as canons of business. If we were not 
allowed to observe these canons, ~  it would not be possible for the new 
companies to come in. If they cannot make money by inve&ii.ng thc assets 
ill profitable concerns, they will not be able to meet their expenses, their 
liabilities to the policy holders and give bonuses and compete with big 
concerns. Taking into account all these considerations, it is advisable that 
the Indian insurance companies should be allowed a margin more liberal 
than haR been allowed by the amendment proposed. Now, it has beell flllg-
gested that l,his has been done as an empirical formula. If you wanted 
to be guided by some precedents. then there are the precedents of the 
British insurance companies who do not invest more than 25 per ~ . in 
the Government securities of their own coun<tries. That being so, there was 
8 precedent which could have been very well followed. The safu course 
would be to give more latitude and, therefore, I support. the amendment 
of the Congress Party. Don't look at it f.rom the point of view of 
safety but look at it from the point of view of a business concern. If 
you liberate more assets to these insurance companies, they will invest 
these assets profitably, give bonuses to the policy holders, dividends to the 
slulreholders and start new industries. .As everybody knows, we are in 
nep.d of money in the provinces for starting new indu!Jtries. It would be 
doing the provinces a good turn if the Indian insurance companie'! conld 
be allowed to invest more money in other o .~ tha,n Goyernment 
sccurities. 

'I'he amendment, as it is, merely enjoiD8 on l,he British cumpanies 
to invest. only 33 113 per cent. in Government securities. The rest they 
can invest anywhere in the United Kingdom, In this connection, I ,vould 
malte an appeal to the Europcan Group. Whatever money is left after 
investing 33 113 in Government securities, please invest that amonnt here 
in India. Everybody who takes the care to study the facts win come to 
know that every year about seven crores of premium is taken away from 
tllis ('ountry ; five crores life insurance premium and two crores fire in-
8urance. This money is at present utilised in other countrieR. This o ll'~ 
could be made available for starting new industries in this famisher\ 
country. There are no figures to indicate how much money, earned by the 
British companies, is invested in Indian concerns. So I submit that this 
amoun1. should be utilised in India. Speaking for myself, I had also given 
a little amendment, besides one for percentage of investments, to omit this 
iJ.atel' clause which would have compelled them to inve!lt a]) the money 
except that which was invested in Government securities in <the very country 
from which they are receiving the nourishment which they take to their 
Own country. I oppose the amendment of the Honourable the Law Mem-
ber and support the amendment of my Party. 

'!'he Honoura.ble Sir Nripendra Bircar : With reference to the last 
stat-ement Of. the last speaker, namely, that .he it:!. opposing my ,,;mendment 
and Rnpportmg the other one, J may tell hun that I am l,Jl~ !l5 per 
tent. 
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Pandit Laklhmi Kanta Maitra (Presidency Division: Non-
Muhammadan Rural): Mr. Deputy President, the question of the 
illve$"tment of the fWids of life insurance companies has been exercis-
ing the mindl:i of us here and outside for a pretty long 'time and the 
matter has now come before us in three distinct shapes. The amend-
mellt moved by the Honourable the Leader of the House says that 
66 2J3rds of the total assets should be invested in Government and 
approved securities; the &Uendmclit moved by my Honourable friend, 
Mr. Satyamurti, fixes the amount at fi5 per cent., and that of another 
Honourable Member, I mean you Sir, fixes it at ~  cent. I do not 
think as between the two amendments moved by the ''two wings of the 
('ongress there is much difference or there is much ~  to cover. 
At the same time. this debate has been going on and on 'and we do not 
know when we will see the end of it. I believe as speaker after 
spenker rjses to speak on this subject, he incurs the displeasure of the 
IfOllourable the Leader of the TIouse. 

The Honourable Sir Nripendra Sircar: Not in the least. I shall 
be pleased to stay here till the 10th of October. 

Pandit Lakahmi Kanta Maitra: Apparently, he is so anxious to 
finish this Bill, a feeling which is natural enough, that every time a 
speaker stands up, he feels a twitch of pain. 

The Honourable Sir Bripendra Bircar: It is the greatest pleasure 
to me to hear you. 

Pa.ndit Tellkabmf Ka.nta lIIaitra: I am not going to prolong your 
agony. I will only say this that if the object of investment is to 
Aecure safety for the policy-holders as well as benefit to them, then the 
question of first and foremost importance is to find out that form of 
investment which will earn for the insurance company the maximum 
amount of interest. The guiding factor will be the highest interest 
with the least possible risks. I believe it is not the contention of any 
Honourable Member that the Government securities yield the maximum 
amount of interest. On the other hand, of all forms of investment, I 
believe the Government securities yield the lowest amount of interest. 
At the present moment, we find various kinds of Government loans 
in the market which are subscribed and over-subscribed and someo! 
them yield a maximum interest of five per cent. per annum. The 
market price of the 1945--55 loan is now ovel' RA. 120 and the 31 per 
elf-nt. papers, which al'e not income-tax free, are liable to income-tax 
tlnd super-tax and surcharge, which means, that for every sinjlle 
rupee, you have to pay income-tax to the tune of 28 113 pies. After 
deducting that from every rupee, is it realised how much is left for 
thp policy-holders for whom everybody seems so solicitous' On the 
ofht'!1' hand. as a Congressman, I feel that my duty is very cleaT in the 
matter. 'The Congress appointed a sub-committee in the year 1931 to 
investigate India's debt position. The Committee went into the whole 
matter and it was its declared policy that India should have no moral 
obligation for those seeurities which were not demonstrably in. the 
interests of India. If that is so. the position of us. Congressmeu, iA 
elear. ~ e cannot go on inereasing our deposits and investments 'in 
Government securities day by day. What change has taken plaoe 
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between 1931 and 1937 that we should become enamoured of Govern-
ment securities and go on proposing more and more investment in 
them' 

Babu BaijDath Bajoria : The prices of Government securities have 
gODe up. 

P&D.Ciit Laklbmi K&nta llaitra : My Honourable friend, Mr. Bajoria 
says, that the prices of Government securities have gone up. ~ l', if 
the prices of Government securities have temporarily gone up, may 
I also remind him that they may go down considerably if there is out-
break of uy war' As a matter of fact, during the war time, the prices 
of Goverllment securities went terribly low. Even in the year 1931, 
when Great Britain went off the gold standard, the priCa! of Govern-
ment securities went down 80 low that 31 per cent. Government promis-
sory note came down to Rs. 47 and throughout the whole of 1932, they 
could ~  stabilise themselves. 

An BOllourable Member : You are wrong. 
Pa.adit I.aJralgni Ka.ata Kaitra : I had to deal with this class of 

papers myself and I can tell him on the floor of the House that in the 
year 1932, up to the month of June, the prices which had fallen to 
B.s. 47 had risen barely up to Re. 60. Can any insurance ~  go 
011 investing its funds in these Government securities which go on 
fluctuating every moment Y You do not know what is in store for 
you tomorrow. 'fhe prices may go down today. Of course, the ai 
per cent. papers have now come up to Rs. 97. Nobody knows what 
will happen to these papers when there is another catastrophe, financial 
or otherwise. We cannot stake country's money iII that way. That 
is why I say that if the interests of the policy-holders are to be safe-
guarded, then our first and foremost concern should be to s~  dlat tbe 
greatest amount of interest is earned. From some of the figures which 
I have taken from the official Blue Book I find thai the total income in 
the shape of interelSt for every Rs. 100 was 23.B in 1923, 20.2 in 19it:l, 
lU.2 in 1930, and 16.6 in 1933. Again, the average interest earning' of 
Indian life offices was 5.44 in 1930, i),38 in 1932 and 5.77 in 1933. 
Generally, Indian life offices assume four to five per cent. interest on 
the valuations and they work their companies on that basis. So, if, 
you are going to invest the bulk of the assets in these Gov(!rnment 
securities, is it to the benefit· of the policy-holders or even of the rOID-
pany itself Y Then, we have to view it also from another stalldpoillt. 
The amendment of the Honourable the Leader of the House says that 
66 2\3 per cent. of the assets are to be invested in Governmpnt and 
approved securities and my Honourable friend, Mr. Satyamul'ti, is for 
55. Now, anybody who has experience of working of insurance 
companies knows that he has got certain other heads also to provide 
for, snch as, the outstanding interest and outstanding' prcmia, for 
which t.hey have to sPt. 3pi1ll"t nbout 1G per cent, They have also to keep 
something t.o the extent of five per cent, for the working expenses. 
that is, cash in hand, the total comes to 20 pf'r cent. Also., they have 
got to make certain provision for their di1ferent branches and hf'ad 
. office buildingS, office equipments and other works, which comeR to 
another at teast ten per cent. So, ~  comes to, this that an inSllranc(' 
eompany, if it is to fUnction well, has to keep hi hand five per cent. as' 
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cash for running the concern, about 15 per cent. as outstanding 
premiums and outstanding interest, about ten per cent. for branches 
and office buildings and equipment, etc. So it nearly comes to 
30 per cent. of the assents. If 55 per cent., according to the amend-
ment of my Honourable friend, Mr. Satyamurti, is to be set apart for 
investment in the Government securities and approved s ~ s, how 
little is left for these companies to invest in others Y After all, all autho-
rities of Indian Economics are agreed that enough ~  should be made 
available or invested for the purpose of building up 'industrial concerns 
in this country. In this connection I will read a short, extract from the 
Banking Enquiry ComInittee report, Bombay. In page 228, the 
committee. says : 

t. The object of life insurance is to teach individualB to practise thrift and to compel 
3 P M: them to save periodically so as to provide for contingencies, lIuch 

• . as old age or death. These small savings of individual invelltol'l 
are collected and beld for safe and profitable investment in approved claaaes of under-
takings. We may obsene here that Bombay is the pioneer in the matter of inllUl'B/Dce 
companies, some of which are very well established in the line and command substantial 
resources. Some of the life insurance ('ompanies luue polieiea for such small amounts 
0.11 Rs. 250 but the benefit of even these small policies ill confiDed mainly to towns aad 
cities. There ill a vast field for the spread of the operatioDII of life insurance companies 
in rural areas and among the landed gentry." 

In another place, on page 230, the committee says : 
" Insurance companies haV\:! a dual role to till. They have not only to collect the 

aavings of the community and inculcate habits of thrift, but they have to develop a 
aeienee of investment. By a judicious layout of their large reaourt\C8 the:?' ean render 
valuable assistance to public utility undertakingll and to IIchemes of houllDg improve-
ment, land mortgage credit and industrial finance, and prove good guid. and supportera 
of Government and municipal bodies in their loan operationll. We should very mueil 
w1l1h to see the large and growing resources of Indian and non-IndiaD eompanies ho.rneuecJ 
effectively to foster the development of agriculture and industrielli in India." 

Sir, this is the portion to which I want to draw the pointed atten-
tion of this Honourable House. If that is the object with which the 
Banking Enquiry Committee makes its recommendation, i_s it not up 
to us to give it the c01lsideration it deserves' Therefore, I say, that 
we should not needlessly handicap these companies in the disposal of 
their assets in the direction of investment. In other countries, as 
has been pointed out by speaker after speaker, they feel considerable 
difficulty by reason of even less restrictive provisions in the matter of 
investment of the assets of life insurance companies. We, therefore, 
want that not only enough scope should be left to insurance companiee 
to safeguard the interest of the policy-holders but also, if possible, to 
give a fillip an impetus to the trade and industry of the country which 
alone can bring about the economic salvation of this country. 

Sir, before I conclude, I would like to tell my Honourable friends 
to my right, the Congress Party, that this is a matter on which there 
is not much difference of opinion. The Congress Party says 55 per 
cent. and we, another wing of the Congress, say 50 pel' cent. If they 
once admit that the percentage fixed by the Government is high and 
if they also admit that the insurance companies should not be compelled 
to lock up the bulk of their assets in Government securities, then they must 
support my standpoint and our amendment. What is the ditference 
betften the Congress Party amendment and our amendment' After 
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all, we are only asking for a small mercy of five pel' cent, less and that also 
in order to enable the imml'ance companies to benefit the country. Do 
the Congres.s Party think that there is so much difference between their 
amendment and ours-that they should join hands with the Government 
in defeating our amendment Y Why not they support another wing of the 
Congress in a matter which is not only not inconsistent with the Congress 
policy but is calculated to further the best interests of this country. I, as 
a Congressman, cannot persuade myself to invest more and more money 
in Government securities. I see that the Leaders of the Congress Party 
are busy talking amongst their own men and my words do not fall on 
their ears. We are humble folk and when we speak they think it is not 
worth their while to pay any attention and that is why, perhaps they are 
engaged in conversation among themselves. I would appeal to them to 
see that it is bl~, e"ven now, to have some grace and not to oppose this 
wing of the Congress in a sheer spirit of obstinacy as has been pointed out 
by another speaker. " If they really believe in the principle ~  bulk of the 
assets should not be blocked up in fluctuating Government securities, 
then they ought to support us. Sir, in this way the industries of this 
country will be helped and the insurance companies also will be able to 
safeguard the interest of the policy-holders. With these words, Sir, I 
support the amendment moved by you. 

Maulvi Abdur Rasheed Obaudhury (Assam : Muhammadan) : Sir., I 
should like to say a few words on this very important s s ~ ll. I alU 
gIrod, Sir, to find a change in the attitude of Government to meet the 
~ s of this House. A few days ago, Government showed sympathy 

to }:.opular demands by abandoning the construction of abe.tt Jir in 
Lllhore. Today also Government are showing a change of attitude by 
chming forward with an amendment which almost meets the wishes of 
the House. We are looking forward to the day when Government would 
come forward with their verdict on the popular demand regarding the 
coutrol of finance and military affairs in this country by the people of 
India. (Hear, hear.) Sir, when the general discussion on the Insur-
aJ!ct Bill was going on, many a speaker laid stress on the fact that the 
interest of the policy holders in foreign companies is not safe, because 
these foreign companies do not keep sufficient investment in this country. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
rerlllmed the Chair.] 

These foreign companies have not got enough funds in India tl) meet 
thelr liabilities at the time of difficulty. I am glad that the Hononrahle 
the Law Member has, by his amendment, met the wishes of Utili House 
80 far a.s the foreign companies are concerned. These fore;gn COlll-
panies have now to keep cent. per cent. of their investment in 
this country so far as their liabilities in this country are con-
I!erned. I am glad that the Honourable the Law Member hilS not 
fixed the same percentage so far as Indian companies are conr.erncd in 
the matter of their investment. Of course, the Honourable the IJaw 
Member is a very wise man and he saw that the House was \ l1 l~  a. 
provision iusisting on cent. per cent. of investments, so far liS Indilm 
C!ompanies are concerned, in Government securities. Now, Sir. the ques-
tio:t' is what percentage of assets of Indian companies should he in-
veated in Government and approved securities. The Honourable the 
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IJllw Member says it should be two-thirds. But, if I understood him 
aright, I think he said that he would agree to 55 per cent. So there !" 
110 i!jood speaking on the two-third proportion now. 

Now, Sir, it must be agreed that there should be left surplus money 
with the Indian insurance companies for good investment, because, both 
ill prosperity and in adversity, industries, specially the smalJIndian 
industries, look to these insurance companies for relief. When, for 
initunc£, there was a slump in tea prices last time, the tea industry felt 
a ~"o  deal of difficulty in managing its affairs. Som.. of the J.ndian 
companies came to their rescue and, I remember, especiaUy thc Hinuu&-
tllll1l Insurance Company helped the tea industry a good deal in its dis-
trt!ss. That was both in the interest of the industry as well as in tlle 
intel'est of the insurance companies, because by investing in tea the 
insurance companies derived great profit in those years. So it is very 
detlirable that the Indian insurance companies should have some trnrpillil 
for good investment. I do not like to say that they should invest in 
int.ere"'t alone, because I do not like our insurance companies to play 
the part of Shylocks. What we like is that these insurance companies 
should encourage industries as much as they can. The greatest ditlicultx 
j", that in India there is no GovernD).ent guarantee in such investmcnt, 
but I t.hink the time will come when Government will have to ('ume 
forward to help this industry and stand security to these insurance COln-
plfnies for their investments. 

No,v, Sir, as to 55 and 50, so far as 55 is concerned, I think tl,e 
:figul·e is a bit complicated. In every calculation there will be dflmall.ds 
for matheruatician!l like Dr. Ziauddin, and everywbere they may not b~ 
iJ· .. ailable. So 50 per cent. is very easy to calculate. 

The Bou.ourable Sir Nripendra. 8ircar: We : ~  to ha,pe an 
actuary to calculate 55 per cent. 

Maulvi Abdur Rasheed Ohaudhury : The c;J,ifference betwel'ln 55 and 
50 ia not much, but I think it will bring in a good deal of diffi('ulty in 
ca]cullltion. So I do not know wbat the House will decide, bnt T Rm in 
favour of 50 per cent., because it is easy of calculation. 

is : 

Several Honourable Members : The question may now be put. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

" That the question may now be put." 
'!"he motion was adopted. 
Mr. President (The lIonourable Sir Abdur Rahim) : The question 

is : 
" That in amendment No.2 on Supplementary List No. f, by the Honourable Bir 

Nripendra Birear, regarding the IUbstitution of clause 26 in Bub-claule (1) : 
(a) for the word' two thirds', occurring in the third line, the worda ' fifty-five 

per cent.', 
(b) for the worda ' one· half of the said asset" " occurring in the ninth line, the 

worda ' twenty·1lve per cent. of the aaid sum " 
(c) and for tbe words • one·half of the anid aSlleta 'I occurring in the tenth line, 

. the words • tl1irty per cent. of the laid lIum , 
! 'be IUbatituted." 

The motion was adopted. 
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ia : 

is: 

AIr. Prelident· (The Honourable Sir Abdur Bahim) The: qnP.8tion 

" That for clause 26 of the Bill, the following be lubstituted : 
, 26. (1.) Every insurer ineorporated or domieiled in Britillh India shall at an 

times inveet and hold invested, a88ets equivaleJlt to ifty-five per cent. 
of the sum of the amount of hill liabiliti811 to holderl of life InlUr&lleB 
polieiel in Britiah India on aeeount of matured claimB and the amount of 
the reeerve necessary to meet outstanding elaims on policies of life 
insurance maturing for payment in India, leiS the amount of any deposit 
made under section 6 by the insurer in respect of bis life insurance bulli-
ne88 and less any amount due to the insurer for loans granted by bim on 
policies of life insurance, in thc manner following, namely, twenty-five per 
cent. of the said sum in Government securities and a further sum equal to 
not lcss than thirty per cent. of the said sum in Government securities or 
other approvcd securltiel or securitiea of or guaranteed .. to principal and 
interest by the Government of the United Kingdom. 

E""lanatio1l.-The provisions of this sub-section shall apply allo to baurera 
incorporated in or domiciled in the United Kingdom. 

(I) An insurer incorporated or domiciled elsewhere than in British India or the 
United Kingdom shall at all times invest and hold invested aueta 
equivalent to the sum of his liabilities to holders of life insurance policies 
in British India on account of matured claims and the amount of the 
reserves necessary to meet outstanding daims on policios of life insurance 
maturing for payment in India, leu the amount of any deposit made under 
BcctioI\ 6 by the insurer in rCBpect of Ilia life insuranee business and less 
any amount due to the insurer on lonns granted by him on policies of life 
in8uran("e in the manner following, namely, as to 33-113 per eent_ thereof in 
Government securities, lind 1111 to the halance in Government securitiell or 
other approved securitie8 or aecuritiBtj of or guaranteed as to prineipal and 
interest by the Government of the United Kingdom. 

(8) An insurer carrying on buuness at the time of commencement of the Act to 
whom lIub-section (1) or sub-section (I) applies shall before the expiry of 
tour yearl trom the commencement of this Act invelt the total amount 
required to be invested by those s b-~ o s in the manner required 
thereby: 

Provided that ot Buch total amount the insurer shall have invested not leas than 
one-fourth in securities of tho natureapecUled·.in 8ub-section (1) before the 
expiry of one year, not lesl than one-half before the expiry of two year., 
and not lcss than three-fourths before the expiry of three years from the 
eommencement of this Act. 

(I) The 888et. required by thiB section to be held invested by an insurer to whom 
8ub-aection (i) applies shall be held in trust for the discharge ot claimB o~ 
the nature referred to in Bub-section (8) and shall be veated in truateal 
rellident in British India and approved by the Central Government by an 
in8trument of trust which shall be executed by the in.urer and approvea 
by the Oentral Government and .hall define the JDJUIller in which aIoae the 
lIubject matter ot the trust shall be dealt With. 

.l'eplcJfWJtiIm.-Sub-lIBCtions (6) and (I) shall apply to an insurer ineorporateci 
in British India whose ahve capital to thE! utent ot ODe-third i8 OWDe4 
by. or the members of the Governing Body to the extent of one-third 
conBiatl ot individuals ot domiciles other than those of Britiah India or the 
United Kingdom '." 

The motion was adopted. 
Mr. President (The Honourable Sir Abdur Rahim) The question 

II That clause 26, AI amended, lIf;a:a.d part ot the BUl. J J 

The motion was adopted. 
Clause 26, as amended, was added to the Bill. 

L890LAD • 
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Mr. 8. O. 8a (Government of India : Nominated O.,ial) : Sir, I 
beg 1.0 move : 

,. That after clause 26 of the Bill, the follow:iDg be added : 

• S6A. (1) Every insurer ~  ~  tide ~  carrying .. C?Jl ~  buaiD811 of 
life iDsurance, not bemg a provIdent lOClety, thall twice m every year, 
uamely on or before the 80th day of .June and on or before the Slat day 
of ~ b , submit to the Superintendent of Insurance a statement show· 
ing the inveatments made in accordance with taction 26 and tnch ltatement 
thall be certi1led by the priDeipal oScer of the inlurer.'. 

(I) The Superintendent of Insurance shall be entitled at any time to take IUch 
steps as he may consider naceaBary for the inspection or vetification of the 
asaets invested in compliance with section 26 and the insurer lhall compl)' 
with all requisitionl made by the Superintendent in that behalf. 

B6B. No inanrer Ihall grant loans or temporary advancel either on hypothecation 
of property or on peraonal l8Curity, ucept loana on life policies iBlued 
by him within their surrender value, to any Director, Manager, Managing 
Agent, Auditor or OtJI.cer of the inaurer if a company or where the insurer 
iI a firm, to any partner therein, or to any other company or finn in which 
any such Director, Manager, Managing Agent, omcer or partner holds 
the ~os o  of a Director, Manager, Managing Agent, omcer or partner, 
prOVIded that nothing herein contained shall apply to 10lUUl made by an 
msarer to & Banking Oomp&D1. 

B60. If by reason of a eontravention of an)' of the provisions of .action 26 or 
section 26B, any 1018 iI luatained by the inIIurer, or by the policy·holdeu, 
every Director, Manager, :Managing Agent, O1Iicer or partner who ia know· 
inglY a part;r _to Inch contravention, lhall, without prejudice to any other 
penalty to which he may be liable under thil Act, be jointly and aeverally 
liable to make good the amount of such 1018. _ 

B6D. None of the &88ete in Britilh India of aDy inlurer lhall, escept in 10 far 
a. they are required to be vetted in truateel by Inb-aectioD (4) of .action 
26 be kept otherwise than in the corporate name of the undertaking, if a 
campan,., or ill the name of the pariDera, if & firm, or ill the name of the 
proprietor, if an iIldbidual '." 

Sir, we have just now passed an amendment by which the Ronse has 
ar-rcd to every insurer retaining certain amounts invested in the ways 
mentioned in the previous clause. Clause 26A is intended to afford 
facilities to the Superintendent to verify that the provisions already passed 
are duly complied with. Sub-section 26A (1) provides for the submis-
sion of statements, twice a year, showing the investments made in accord-
ance with the provisions of the previous section. Sub-section (2) gives 
tlte Superintendent powers to inspect for the purpose of verifying t.hat 
the list submitted is correct. 26B is for the purpose of preventing loans 
bejng granted from the funds of the company to the officers, 1\Innaging 
Agents, directors and other persons concerned except on polici.es is\lued 
by the insurer himself. 260 is the penal clause by which we provide 
that apart from the penalty prescribed in section 93 for any contraven-
tioll of· any of the provisions of the Act, where any loss is occasioned b;y 
the contravention of the specific provisions, in sections 26 and 26R, the 
pp,rsons responsible will be liable for making good the loss. 260 is a 
balutary provision to ensure that the funds of an insurer are to be kept 
not in the individual name of auy officer or other person, but must. be kept 
in the corporate name of the compauy. Sir, I mow.. 



111'. Prelident (The Honourable Sir Abdur:Rahim) AmeDdmeDi 
moved: 

• I That after clause 26 of tho Bill, the fonowing be added : 
I 116A. (1) Every wurer reptered under this Aet earQing on the buain811 of 

life insurance, not being a provident aoeiety, ahall twiee fD every year, 
namely, on or before the 30th day of June and on or before the 31st day 
of December, Bubmit to the Superintendent of Insurance a statement show· 
ing the inveetments made in aceordance with Bection 26 and lueh statemeat 
lhall be certified by the principal 05cer of the inBurer. 

(8) The Superintendent of Insurance Bhall be entitled at any time to take BUch 
ateps &II he may eonsider neeelsary for the inBpection or verifieation of the 
&llsets invested in compliance with section 26 and the insurer shall compIt 
with all requisitions made by the Superintendent in thnt behalf. 

26B. No insurer shall grant loans or temporary advanees either on hypothecation 
of property or on personal security, except loans on life policies issued 
by him within their surrender value, to any Director, Manager, Managing 
Agent, Auditor or OfIieer of the insurer if a eompany or where the insurer 
ia a firm, to any partner therein, or to any other eompany or firm in which 
any such Direetor, Manager, Managing Agent, Officer or part.ll.er holds 
the rQRition of 0. Director, Manager, Managing Agent, 0500r or partner, 
provlded that nothing herein contained shall apply to loans made by an 
maurer to a Banking Company. 

260. If by reason of a contravention of any of the provisions of section 26 or 
aection 26B, any loss ia sustained by the insurer, or by the policy-holdcr!!, 
every Director, Manager, Managing Agent, O1Bcer or partner who is knoW"-
ingly a party to such contravention, shall, without prejudice to any other 
penalty to which he may be liable under this Act, be jointly and severally 
liable to make good the amount of such 1088. 

26D. None of the asseta in British India of any insurer shall, except in so tat 
a8 ·they are required to be vested in trustees by sub-aection (4) of section 
26 be kept otherwise than in the corporate name of the undertaking, if a 
company, or in the name of the partners, if a l1rm, or in the name of the 
proprietor, if an individual '." 

Mr. '1'. Oba.pman-Mortimer (Bengal: European) : Sir, I should like 
a ruling, if I may have it, on a point of order as regards the amendm.ent 
which has just been moved by Mr. Sen. He .has moved. that after clause 
26 (,f the Bill the following be added. : 26A, 26B, 260 and 26D. ~ have 
a Dumber of amendments on the supplementary list to this clause. I 
sh()uld like to know, Sir, with your permission, how you propose to Ileal 
"With them. 

lIIr. President (The Honourable Sir Abdur Rahim) 
amendments to these amendments. 

:Mr. T. Chapman-Mortimer: Yes, Sir, Nos. 21 to 25. 
Mr. President (The Honourable Sir Abdur Rahim) 

and 26D-these are more or less separate matters_ 
Mr. T. Oha.pman-ltIortfmer: Yes, Sir. 

~ 

Arc these 

26A, 2GB, 2GO, 

Mr. President (The Honourable Sir Abdur Rahim): I will take 
amendment to ~. 

The Honourable 8irNripendra 8u-car : There is no amendment to 
26A.-

1'tIr. President (The Honourable Sir Abdur ~  : There is amen,l. 
ment 21 whieh deals with 26B. 

L390LAD " 
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, " .111'." AuntbaiayanUl AnaDIar (Madras ceded Districtll and 
Chittoor: Non-Muhammadan Rural) : Sir, I beg to move: ' 

LEGISLA.'l'WlD J 1 Jl ~ 

.. That in amendment No. 10 on Sapplementary List No. , by the Honourable Sir 
~  Sircar and Mr. B. C. Ben, in the propoaed clause 26B, after the worda ' manag· iDe agent " wherover they oecur, the word ' actuary , be inserted." 

Sir, I move. 
Mr. President (The Honourable Sir Abdur Rahim) : Amendment 

mm'r.d: 
.. That in amendment No. 10 ~  Supplementary List No. 4 b~ the Honourable Bir 

Nripendra Sucar and Mr. B. C. Sen, in the proposed clause 26B, after the words' manag· 
big agent " wherever they occur, the word ' actuary' be inserted." 

Mr. B. C. Ben : We. are accepting it. 
Mr. l!I. ADanthasa;yanam Ayy&Dgar : 'I move : 
.. That in amendment No. 10 on Fupplementary List No.4 by the Honourable Sir 

Xripet:dra Sirear and Mr. S. C. Sen, to the proposed claUie 26B, the foDowing proviso 
be added: 

, Pro\'ided that every existing loan to any director, manager, managing agent, 
auditor. aetultry or ,'Officer, notwithstanding any contract to the contrary, 
be repaid within one year from tho date of commencement of this Act, 
und in ease of default, surh defaulting director, manager, managing agent, 
uuditor, actuary or otlieer, cease to hold Buch olli!'.e from the expiry of 
one year from the date of the commencement of this Act '." 

Sir, there must be "sball " before the word "cease". The object 
of this amendment is this. The present clause refers to future loans. As 
regards the existing loans, it is indefinite. Therefore, I want to give them 
a year's time, and by that time, they must either payor cease to be Directors, 
etc., etc., of the company. Sir, I move. 

Mr. President (The Honourable Sir Abdur Ra1,lim): Amendment 
moved: 

" That in amendment No. 10 on Pupplemllltary List No.4 by the Bonourable'SIr 
Nripelldra Birear and Mr. S. O. Ben, to the praposed clause 26B, the following prorieo 
be added: 

• Provided that every exillting loan to lIDy direetor, maaager, Jllanaging agent, 
auditor, actuary or officer, notwithstanding any contract to the eontrary, 
be repaid within one year from the date of commencement of this Act, 
and in cue ot defalllt, such 'defaulting director, manager, IDalll.ginlr agent, 
auditor, actuary or oftl.cer ahall cease to hold luch oftlce from the ezpiry of 
one y.r from the date of the commencement of thi. Aet '." 

niere is another amendment. 
Kr. '1'. Ohapman-llortimer : Sir, I beg to move 

" That in amendment No. 10 on Supplementary List No.4, by the BOBourable Sir 
Nripendra Bucar and Mr. S. C. Sen, to the propOled ela.use 26B, the following provilo 
lH added : 

• Provided, further, that nothing in thia .eetion ahaD prohibit .. company hom 
granting such loans or advancu to a controlled company or to any other 
company O'f which the eompaay graating tile loaD or advance ill a eGntroUed 
company'.' , 

The reason for this amendment is this : if you have, as you do have, 
one company, a parent company controlling small companies, and, of 
~, this is often the case where instead of amalgamation a company hall 
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been acquired by a larger and stronger company, it may happen that the 
parent company has got to advance monies to the subsidiaries or controlled 
companieB .•.... 

Mr. 111. 8. Alley (Serar : Non-Muhammadan) : May]; ask if "con-
trolled company " means a subsidiary company' 

Mr. T. Ohapman-Ilortimer : Yes. The phrase appears elsewhere ia 
the Bill : it is an expresrfion taken from the Bill. As a matter of fact,-
though I cannot say so !-I tried to secure the acceptance of such an amend-
ment at an earlier stage of the proceedings. I tried to change the word 
" controlled" to " subsidiary ", but it was turned down on the ground 
that some one had advised that· controlled and not subsidiary was the word 
to use. I am frankly at a loss to know, but I am quite indifferent from 
the point of view of principle whether the word used is " controlled " ool 
" subsidiary". I say" controlled ", because it is used in the Bill. The 
short point, as I said, is that if you have a small company controlled by 
another company,. and more particularly when in the early stages a com-
pany lIas just been ·taken over it might very well happen that the parent 
company has to advance money to the controlled or subsidiu.ry company, 
and it is to provide for such cases that we have moved this proviso to th8 
amendment. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim): Amendment 
moved : 

" That in amendment No. 10 on Supplementary List No.4, by the Honourable Sir 
Nripendra Sircar and Mr. S. C. Sen, to the propoaed clause 26B, the following proviso 
be added: 

'Provided, further, that nothing in this section shall prohibit a company from 
granting sueh loans or advanees to a eontrolled company or to any other 
company of which the company granting the loan or advallOe is a controlled 
complln'y '." 

Mr. Bhulabb&i J. Desai (Bombay Northern Division: Non-Muham. 
madan R·ural) : Sir, .1 rise to o o~  the amendment just moved by 
Mr. Chapman-Mortimer. It seeks really to detract from the value of the 
section to an extent which was considered very carefully when the House 
was considering the Indian Companies Aet. I call attention to section 
87-E. of that Act where a similar question arose : that section says: 

" No company incorporated under this Act after the commencement ot the Indian 
Companies (Amendment) Act, 1936, which is under the management of a managing 
agent shall make any loan to or guarantee any loan made to any company under 
raanageDlent by the lIamemanaging agent ...... ". 

r quite agree that, under that section, the particular point that W&8 
~  dealt with was the common management or community of manage-
ment, and undoubtedly it was there the case of a managing agent who 
might put his hand into the pockets of one company and put the moneT 
into the pockets of the other company and one never knows to what. extent 
it ~'  a proper Becurity : in other words, the mischief aimed at was that in-
asmuch as the same management or similar ma,nagement is likely to utilise 
the funds for the purposes of the other company, that should be pr. 
vented. This section seeks to prevent a similar mischief. The section 
laYS : 

" No inllllrer shall grant loans or temporary advances either on hypothecation of 
property or on pereonal seeurity except loans on life fOlieieB iNaed by him "withiJa 
theu surrender value, to any Director, Manager, Managtng Agent, Auditor or Oftlcer 
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[Mr. Bhulabhai J. Desai.] 
of the iuurer if a companl, or where the iDaurer ia a 1lrmv:c:. anl patner thereba, 01' 
to any other eompanl or firm in which aul lueh Director, ager, Mauaginl Agent, 
O!lcer or partner holdll the p08ition of a Direetor, Kauager, Managing Agent, OIleer 
or partner, provided that nothin, herein eontained shall appl, to 101UlB made bl au 
inllurer to a Banking Compauy.' 

I submit that it is the sam.e mischief which W88 sought to be provided 
against, undoubtedly through the community of managing agents in the 
case of 87-E of the Companies Act; and I submit that there is no reason 
why a similar provision here should not 'be made. \ 

Mr. P. B. James (Madras: European) : Sir, I just want to make 
one ollservation. My Honourable friend, the Leader of ~ Oppositicm, 
has, I think, quite misread the purpose of this particular amendment. This 
does not relate to loans which are made by Managing Agents to a company, 
or by a company to another company under the same Managing Agents: 
This refers to precisely the same kind of provision that is now in the Com-
panies Act, in regard to loans, namely loans made by a company to a subsi· 
diary company ..... . 

Mr. S. Sa.tya.murti (Madras City: Non-Muhammadan Urban): 
What is the section , 

lIIr. F ... Jamel: Section 87-E. of the Companies Act, where it 
says: 

•• Provided that nothing herein eontained IIhall appll to 10lUlB made or gu&ruteel 
pen by a compauy to or on bebalf of a compaul under itl own mauagement or loau 
made by or to a compauy or by a lIubllidiary company thereof or to guarantees given by 
• eompany on behalf of a lubllidiary company thereof." 

The only purpose of this amendment is to provide precisely the same 
kind of proviso with' regard to loans. 

Mr. Bhulabhai J. Desai: If the word" subsidiary ."is substituted, 
I withdraw my opposition. 

1Ir. P .•. JameI: I believe the Mover is prepared to substitute the 
word" subsidiary" for" controlled ". 

1Ir. T. Ohapm&Jl.Kortimer: I acoept the substitution : I have no 
objection to it. I only pointed out that the word •• controlled " WBI 
there in the Schedule. 

Mr. S. O. Sen: Sir. I would like to point out to my Honourable 
friend, Mr. Chapman-Mortimer, that unless it is intended to make an 
exception, his amendment would be contrary to the provisions of 26-B by 
which we have provided for loans not being granted to a company in which 
there is a common director. I do not know whether my Honourable friend 
suggests that in actual practice there can be a subsidiary company in 
Which there is no common director. They hold 51 per cent. of the shares 
and it is idle to say that they will have no directors to direct the policy 
of that subsidiary company. In these circumstances, unless, therefore, 
an exception is intended to be made. I think the two provisions would 
be absolutely inconsistent. 

Mr. F. E. James: May I ask my friend if he is referring to ameDd. 
rnent No. 26-D , 
;. 

JIr. 8. O. Ben : 26-B. 
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Babu BaijDath Bajoria : Sir, subsidiary companies generally appoint 
the l&Dle Directors as the Controlling Company, and 80 I don't think there 
is much point in Mr. Sen's objection, because, Sir, in the Companies Act 
it is provided that a parent company can make loans to a subsidiary com-
pany. Therefore, if the provision is here, it will only apply to subsidiary 
companies. I don't think there need be any objection to accepting this 
amendment on the part of the Honourable the Law Member. As regards 
the amendment of my friend, Mr. Ananthasayanam Ayyangar, I ~ 
the principle of the amendment that all loans should be repaid by the 
managing agents and auditors, but I think a reasonable time should be 
given, and I suggest it should be three years. 

Sir Oowaaji JehaDgir (Bombay City: Non-Muhammadan Urban>. : 
Mr. President, there appears to be some confusion with regard to Mr. 
Chapman-Mortimer's amendment. In the Companies Act it has been 
provided that a company, regardless of the fact whether it has a 
managing agent or not, can give a loan to one of its subsidiary 
companies. If no such provision was made in this Act, and if 26-B was 
left as it is, then no insurance company could give a loan to its silbai-
diary company. I need not here repeat the definition of a subsidiary 
comp'lny. It practically means that it is part and parcel of the main 
company. The Directors may be the same, the method of management 
may be the same, but the capital of both companies is amalgamated. For 
purposes of assisting a smaller concern, the bigger concern may have 
bought up the smaller concern, and it may be necessary for the bigger 
concern to give a loan to the smaller company. In practice it will really 
be transferring a sum from the funds of the bigger company to the smaller 
company, the higger company practically owning the smaller one. It is not 
a loan as is understood under section 26-B. My friend Mr. Sen points 
out that it is in direct contravention of section 26-B. It is intended to be 
in direct contravention of 26-B, and because the principle of 26-B should 
not apply to a subsidiary company, this proviso is put in. It is intended 
to be an exception to 26-B, and, therefore, I cannot understand the point 
of my friend Mr. Sen. If the Honourable Member is prepared to accept 
it ..... . 

'!'he Honourable Sir Nripendra Sirear : If ' controlled' is changed 
to " subsidiary ", I am prepared to accept it. 

1Ir. President (The Honourable Sir Abdur Rahim) : I will first put 
amendment No. 21, in Supplementary !Jist No.6, at page 4. 

The question is : 
" That in amendment No. 10 on Supplementary List No. 4: by the Honourable Bu 

Nripendra Sircar nnd Mr. S. C. Sen, in the proposed clause 26B, after the words' manag-
ing agent " . wherever they o('cur, the word I actuary' be inserted." 

The motion was adopted. 
IIr President ('l'he Honourable Sir Abdur Rahim) : I wi1l now put 

amendment No. 24 on Supplementary List No.6. 
The question is : 

" That in amendment No. 10 on Pupplementary Lilt No. 4: by the Honourable Sir 
Nripendra Sircar and Mr. S. C. Sen, to the proposed clause 26B, ~  following provilo 
be added: 

I Provided that every existing loan to any director, manager, managing allOt, 
auditor, actuary or oflleer, IlDtwithstanding any contract to the eontr&r1.. 
be repaid within one year from the date of the commencement of thiI Acl, 
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[Mr. President.] 
/Uld In ease of default, Ittcb defaulting director, manager, JDIU1&gi1I., ~'  
auditor, actuary or officer 1Ihal1 eeale to hold lueh office from the ISPllJ 01 
one year from the date of the commencement of this Act ,." 

Tile motion was adopted. 
Mr. President (The Honourable Sir Abdur Rahim) : I will now 

: ~ amendment No. 25. The question is : 
" That in amendment No. 10 on Supplementary List No . .t, by the Honourable Sit 

Nripendra Sirear and Mr. S. C. Sen, to the propolCd clause 26B, tile fonowing promo 
be added: ' 

• Provided, further, that nothing in this section shall prohibit a company from 
granting such Joana or advance. to a b~ company 'or to any other 
company ot which the company granting the loan or advance is a nbddiG,., 
~  '." 

The motion was adopted. 
1Ir. President (The Honourable Sir Abdur Rahim) : Now, I shaD 

put amendment No_ 10 at pRge 3 ou-.Supplementary List No. 4-.' 
The question is : 

•• That atter claUIC 26 ot the Bill, the fonowing be added, that ii, 26A, 86B .. 
aDleDded, 26C and 26D." 

The motion was adopted. 
New clauses 26-A, 26-B as amended, 26·0 and 26-D were added to the 

Bill. 
Mr. Preaident (The Honourable Sir Abdur Rahim) : Now, we will 

~  up clauae 35._ 
The question is : 

" That "lauae 35 stand part of the BUt .. 

Mr. Amarencira .ath Ollattopadhya.:ya (Burdwan Division Non-
Muhammadan Rural) : 8ir, I move: 

., That clause 35 of the Bill be omittell,." 

Clause 35 says: 
" No inaurer shall,. after the QPil'1 of three months from the COIIIJII8Ilcement ot 

thil Act, payor contract to pay any remuneration or reward whether by .wayot 
commiuion or otherwiee for soliciting or procuring insurance buaineal in or for conect-
ing inlurance premiums in British India to any person except an iIInranee agent 
bNued under aeetioa 87." 

This clause anticipates clause 37. Had this clause come after clause 
87, I think that there would be no necessity for moving this amendment 
for deletion. Howe"er, as it stands, I have to deal with the matter of 
license. The position of insurance business in India, at present, leaves 
a large scope for development, and, if we compare our business with 
that ill the other countries of the world, we shall see where . weBtancl 
at I,resent. In America the per CGpJ'ta insurance is RB. 2,800, in Canada 
Ba. 1,300, in New Zealand Rs. 900, Australia Rs. 900. Great Britaill 
Rs. 700, and in India it is Rs. 6. We are practically in the rudimental'1 

~. of inllurance and practically one in ~ inhabitants of this country 
j, I ilisured. Therefore, there should be, DO r.easou to recommend • 



clause which will act as an impediment to the development of this 
industry. Let me read a few passages from the IfllUrance WorZd about 
our backwardnt;:ss in the insurance field : 

,. Tbe lal:elt policies in foree of all bwuranee companies, ·doing busineBs in India 
including the iDUigelwUB companies are worth RI. 193 crore.. Of thiB, RI. 114 crore. 
belong to Indian companies and RI. 79 crores to foreign companies. But population 
of InClia is one-fifth of the whOle world. Thill .hows that there is immense scope for 
spread of in81lranee in India. The Indian companies can at least absorb this 79 erores 
if the people make it a poiDt to contribute only to their own national com-
pnnieB. . . . . . ". 

Mr. President (The Honourable Sir Abdur Rahim) : Whose argu-
ments is the Honourable Member reciting 7 The Honourable Member should 
give his own arguments in support of his amendment. 

1Ir. Amarendra !lath Ohattopadhyaya : I am putting forward this 
in support of my own amendment. 

1tIr. President (The Honourable Sir Abdur Rahim) : The Chair will 
allow the Honourable Member to read from a. document if they are not 
10YIg passages. 

Mr. Amarendra Nath Oha.ttopadhyaya : From this we may realise 
our backwardness in the field of insurance, and by passing this clause 
this House will only put difficulties in the expansion of this industry. 
This insurance industry depends mainly upon the agents who introduce 
the proponents and create the premium for . companies. We have 
found that inRurance companips do not want a large capital to start 
with, and 011 that score ,ve have now fixed up a very large capital. Next 
\Ve have finished with the investment clause and now having procured 
safety and sl'curity for the policy-holders it is desirable for UB to see 
thflt this indm;try expands. Amongst the agents there are various 
clasf!es of people who do t.his work. Some are part-time workers who 
add to their earnings by working for the companies at leisure. There ~ 
very respeetl'lble persons who do not" go out as agents but on whose recom-
mendation b ~ I'()mpanies and small com]lanies secure business. They 
will never come out and take out a license. ' 

The Honourable Sir Nripendra Sirca.r : Why not , 
:Mr. A.ma.rendra Na.th Oha.ttopadhyaya : Simply because they really 

do thiM agency wo-rk not R8 their chief means of livelihood or source of 
ineome. but with a view to helping the agents and themselves, in their 
subHidiary' source of income. There iR allm a tinge of a sense of res-
pectability. Insurance agents are generally not given the respect that 
they deserve. Taking all thiR into consideration I submit that this 
clauRe should be omitted. 

1Ir. President (The Honourable Sir Abdur Rahim) : Amendment 
move<i ; 

., That clause 35 of the Bill be omitted." 

The Honourable Sir Nripendra Sircar : I rise quite early in order 

" P.K. 
to make clear to the House what position I am going 
to take up in connection with clause 35 and the con-

nected matters appearing in the following three clauses. I shall very 
atrenuouldy maintain for the retention of clause 35, with modifteation 
in it.s language for reasons which I shall have ample opportunity of gi:vinr 
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[Sir Nripencka Sircar.] 
later on. I want clause 35 to be retained but I do not think that either 
the Select Committee wanted or anybody here really wants clause 85 
to hit anybody except, if I may use the expression, the canvasser or the 
field worker. I shall make it clear to the House that men like Chief 
Agents or special agents or directors are not intended to be roped in 
by clause 35 or compelled to take licenses. I draw the attention of the 
House to an amendment appearing in Supplementary List No.2, Amend-
ment No.4, to the Consolidated List of ~ s from clauses 31 
onwards. It is in the names of Mr. L. C. Buss, Mr. Chapman-Mortimer 
and others : 

" That at the end of elauae 35 of the Bill, the worda ' or any persoJUI who for 
the pUrpOllell of mauranee buainen employ IUch agentl ' be added." 

The amendment has not been moved but the point which I am 
making is this. If that amendment is accep:;ed and if by operation of 
that amendment men other than canvassers are got out of the ambit of 
section 35, then I shall be prepared to support any amendment for fixing 
a maximum on the terms of amendment No. 582, the motion standing 
in the name of my' friend, Mr. Satyamurti, except that I should ask him 
to change 40 into 45 and 'll<1 add the word,8 " licensed under section 37 " 
That is I:L matter of detail. I am not going into the merits of the amend-
ments now. The position is this. If the House will accept the amend· 
ment of Mr. Chapman-Mortimer, the result of it will be, as I have indi-
cated, that only the canvasser will be the person required to take license 
and he will be the only person intended to be hit by section 35. Then, 
I shall be prepared to support M.r. Satyamurti's amendment No. 582. If 
on the other hand that amendment is lost ....... . 

Pandit LakBhmi Kanta Maitra (Presidency Division: Non·Muham-
madan Rural) : He may not move it.: 

Mr. S. Batyamurti : I will mon it. , 
The Honourable Sir Hripencira 8iroar : If No.4 is not carried and 

if clause 35 is left in the form in which it is appearing. then I shall 
resist any fixing of maximum commission. I hope, Sir, I have made 
the position perfectly clear. I shall hear two linea of argument. I 
have been hearing it ad 'Mtt86Ufn, morning and evening, for the last two 
month!!. First of all there are the young companies and they do not 
in this matter care what happens so long as what they call the chief 
agents are safe. They are not very mnch concerned with others. If the 
two umendments which J indicated are carried, the result will be that 
the chief agent will !'lot come within the ambit of clause 35. 

Mr. M. A. Jinnah : As it stands now , 

The Honourable Sir Nripendra SirCM' : Yes. If it ill amended by 
MI'. Chapman-Mortimer's amendment, the result will be that th;e chief 
agent is not controlled by clause a5 and already I have heard from my 
friend, Sir H. P. Mocly, that it will l l l~' nullify the s ~ o  . 

. , Sir II. P. IIody (Bombay Millowners' Association: Indian Oom· 
merc!e) : Of courae. 
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!'he Honourable lir IJripendra 8ircar : Of COU1'8e not and for this 
reason. Sir Homi Mody is at present shining in solitary glory. I 
understand he is going to form what will be called a Millionaires' Party 
and he hopes to get Sir Cowasji Jehangir, Seth Baghchand Sani and a 
few others. It has already been whispcred and it will be said in a 
loud tone, very soon, that if you don't rope in the chief agent, you are 
leaving a wide door open! The chief agent may get 200 or 500-we 
don't know what but you, the big company', can spend if you like five 
lakhs for your branches. There is no control there! It is the old 
story of the beam and the mote. Look at the advantage also of the big-
ger companies. They can have salaried servants. The salaried servants 
are not controlled by this, provided they do not actually go and canvU8 
for policy. They can help in every way. They can organise, advertise, 
deliver evening lectures on insurance, sing the glories of the Oriental 
and what not but that is not what the younger companies can afford but 
I can assure the House that so far as I am ooneerned,I have got to take 
into consideration the view points both of the young companies and what 
are called the old established companies . 

.An Honourable Member : Also the middle aged companies. 
The Honourable Sir Nripendra Sircar : Unfortunately, there are 

SOtll.E.' young companies which, like some ladies, never grow old. 
(I.anghter.) 

There is another question which has got to be considered by the 
House in connection with this rivalry between the young companies 
and the old companies. It has been said, sometimes, that there is no good 
in fixing a maximum commigsion because the young companies can all 
be snuffed out of existence by the larger companies lowering their rates. 
Well, Sir, I made some inquiries in that matter ....... . 

Mr. AkJW Oha.ndra Datta.: That was your position. If I ~  
the Honourable the Leader of the House correctly, I think he said that it 
was said by some young companies. But I say that that was the posi-
tion of the Leader of the House himself .. 

fte BOIlO1Ir&bJe Sir Nripendra. 8iroar : In the Bill which w .. intro-
duced we did fix a maximum. 

Mr. Akhil Ohandra. Datta. : But later on what did you 'Jay, in your 
speech, on the general discussion of the Bill T 

The Honourable Sir Nripendra. Sirca.r : Well, Sir, Mr. Datta is so 
very much oppressed, like most of 118, by the young companies invading 
his house that he has prohably forgotten the speech which I delivered. 
If hE' will read that Rpeech over again, he will see that I did not definitely 
say whether T shall agree to the maximum being fixed or not fixed. But 
I will not enter any more into this digression. 

I was going to point out that there is no truth in the suggestion 
that, AS a matter of faot., the old established companies like the Empire, 
the National and tlle Oriental charge higher premiums than the younger 
companies. If I give some rates, I think it will be interesting. Take, 
for instance, fo1' an endowment insurance for 20 years, age 30 years next 
bu·thday. In £I&et, we can choose anything for comparison. I am giving 
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the rat.es of different ('ompanies. You can understand from the IUUIle8 
w.}lich aPe big aDd 'Whioh are small : 

B.s. a; p. 
Oriental .. 55 5 0 
Empire 51 4 0 
National 

"\ 53 8 0 
Hindustan ':64 4 0 
United India 53 10 0 
Bharat 5310 0 
Andhra 52 10 0 
Aryasthan 52 4 0 

May I stop for one moment at Aryasthan. Mr. S. C. Roy is among 
those who are responsible for showering on our heads at least one repre-
sentation every 24 hours. Its life fund is now Rs. 27,000 and it has 
earJled premium which is much larger than Rs. 27,000 in the last two 
years. Look at the rates. Compare Oriental - ~  with Aryasthan 
52-4-0, and Neptune 51-15-0. Therefore, if the big companies fight suc-
cessfully t.he ~'o  companie!!, it is not because the big companies offer 
10we1' premium rates than the smaller companies. That is not a faet. 
Now, supposing we fix no maximum what Roever, what will be the result' 
Supposing the big companies do lower it a little bit and still keep it 
higher than the smaller companies, what would be the position' The 
Oriental pays its licensed agents 40 per cent. and no more. There is 
no maximum fixed. The younger company, Aryasthan, pays 250 per 
cent. but Oriental with 40 per cent., I am sure, will be able to get more 
o~  and to fight ou better tenns than Aryasthan.' After all" .there 

~ s  .be a stop to this cut-throat competition in rates. My o~  objeo-
tion to fixing the maximum commission and my hesitation, whatever it. 
has heen during the stage after ~ o ~  my Bill, was due to this 
fact, whether by introducing this legislation ~  are .going. to hit : ~ l  
whOln we had n'Ot-I speak for myself-the shghtest mtenfton of hlttmg. 

Now, let 118 take several eases. Take; first of all, thl' Chief Agent, 
who; I am sure, will loom large for the whole of tomorrow. It was 
not my intention that. the Chief Agent, the man who is in charge of 
business in a certain district or locality 8.Ild who really employs people 
o:pder him and who employs licensed agents, should be within the pur-
~  of section 35. That is why I referred to Mr. Chapman-Mortimer'. 

amendment. Take another class of case. Take some of the foreigB 
~Jll . It will apply to Indian companies as well as my next illus-

tration will shO\v. Take a foreign eompany which has its head office in 
Calcutta which is looking after the business of the foreign company 
whi('h is in F.ngland or in Canada or wherever it may be. The language 
which has been used bere even ropes in the principal men who are con-
ducting that bUBiness on behalf of the foreign company. Take ~  
Indian company. Supposing the Hindustan has its branch in Bombay 
01' in Madras and there is a Branch Manager of the Hindust8n at o ~ 
bay. If we leave it in the form in which .eetion85 haa been drafted 



··before the Select Committee, the result will be, both having regard to 
the language of section 35 as well as the language of section 38, with 
which I do not want to trouble you just now, that this class of people 
will stand on the same footing as the canvasser. The result will be that 

. if the Hindustan happens to have its manager in Bombay, he will be hit. 
Without repeating my arguments, I want to make it perfectly clear that 
I will object to any person being intended to be brought within the pur-
view of section 35, except one class of individual whom I may call by' a 
colloquial expression the canvasser or the field-worker. Those Honour-
able Members who think that if that is so then it is no good fixing maxi-
mum commission need not accept my offer of amendments 4 and 582. 
Then, I shall agree with them in giving it up and make no attempt to fix 
a maximum. That is my view, and I shall oppose fixing of maximum 
commission if No.4 is not accepted. 

Then, as regards the deletion, from \vhat I have said it will be per-
fe(!tly clear that I am not willing to accept the amendment of Mr. Chatto-
padhyaya and I oppose his amendment. I am sure I shall have another 
occaNion of speaking on the subject. 

Sir Oowasji Jehangir : Will the Honourable Member ~  a Chief 
Agent because every agent will become a Chief AgeO't , 

The Honourable Sir Nripendra Sircar : There will be no occasion 
for defuting either a Chief Agent or a Special Agent or any other class 
nf individuals, if Mr. Chapman-Mortimer's amendment is accepted. 
Have you considered that amendment T 

Sir Oowasji Jehangir : May I point out my difficulty' I under-
stand from my Honourabltl friend that his reading of Mr. Chapman-
Mortimer's amendment iH that the Chief Agents will be taken out of ~ 
mibchief of the section and of Mr. Saty&murti'8 proposed amendment. 
That is to say, a limit shall apply only to agents and canvassers and 
field workers and thc Chief Agents can be paid any commission that 
the insurer may choose. That will be the effect. Now, if that is so, is 
it not necessary to define who that Chief Agent is and what wo-rk he 
does , 

The HOD01Il'&ble Sir Nripendra Siroar: We need not define any-
body. We are defining positively the man who is to be included and 
anybody who is not a canvasser goes out of the section, whether you 
.call him the Chief Agent or the Special Agent. 

s;,r Cowaaji Jehangir : But what is there to prevent an ordinary 
-canvasser calling himself the Chief Agent' What is there to prevent an 
insurer appointing all his field workers under the name of the Chief Agent , 
This is a practical.difficulty. I am not very conversant myself but I keep 
myself informed and, therefore, I am putting it to the Honourable the 
Law Member. I can understand his difficulties and I can understand 
that a real Chief Agent should be excluded provided you do not leave a 
loophole open for insurers to call their field workers &Dd their ordinary 
'l~ l Jl'  Chief Agents and th1l8 allow them unlimited commiyioIi. 
'I'here must be BOme words put in to prevent that loophole. That is all· I 
ask my Honourable friend, the Leader of the House, to conaider. 
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The HoDOlll'&bJe Sir Bripendra 81r0&l' : I have considered that and 
I have formed the view that my Honourable friend, Sir Cowuji J ehangir, 
has not considered the amendment at all, because the illustration which he 
gave has no application at all to the amendment. A man who j,s going out 
of clause 35 must be one who employs licensing agents. If the canvasser 
calls himself the manager or the director general or by any other such big 
name, that does not matter in the least. Will the Honourable Member 
kindly read that amendment of Mr. Chapman-Mortimer. It says: 
" or aD)' penonll who for the pUrpoHII of inlurance buaineu elDl;'lo), lIuch agent.." 

Now, a canvasser does he employ an agent' Then how does he come 
in t I have made my speech and I will not add anything ·now. I would 
ask my Honourable friend to consider this amendment a little more care-
fnlly than he has done. 

BanI&!' &ant Singh (West Punjab: Sikh) : Sir, I have listened to 
the speech of the Honourable the Leader of the Rouse with very great 
concern. This amendment proposes a departure from the ordinary practice 
of insurance laws of the country, and, as such, being a lawyer, I certainly 
wanted that the Government should make out a case for the inclusion of 
such a departure from the ordinary laws of insurance. Just to illustrate 
my point, I would urge to you an extract on this point from the report of 
the Clauson Committee. This point was considered by that Committee 
in paragraph 17 of their report, and they say : 

" The Committee were invited by the repr8llentatives of certain bodi811 of Insurance 
Brokers aDd Agents to recommend legislation which would (a) institute lOme meaDS 
of registering or lieeJlling insuranee agents; (b) prevent inlUraDee agents sharing 
with their clients commission paid by the insuring compaDy, and (0) prevent aD 
bunlring company oftering more favourable terms to one propOler or one agent thaD 
thoee given to aDother proposer or another agent. The committee felt lOme doubt 
whether the recommendation of legislation of this kiDd would not be outside the 
purview of their reference. But, however that may be, the evidence before them 
appeared to them quite iDBldIicient to jUBtify aDy Iyatem of compulsory registration or 
licenae for iDBuranee agents aDd DO practicable aeoome for ensuring the proposed 
re.trictions .. to sharing commiuion aDd as to preventing difterentiation W&I p1aeecl 
before them. The committee. delire to malte it clear that they are Dot satisfied that 
eYeD if a practicable teheme for aehieving thea endll eould be deviaecl there is aDy 
.eed for it in the interests either of the public or of the companies." 

This, Sir, is an important obaervation made by a responsible committee 
which was appointed to go into the question. In the face of this observa-
tion, my submission is that the Government ought to make out a strong 
case for the licensing of agents in India. In the absence of such a case, 
and there is no indication in the speech of my Honourable friend showing 
that there was any neooBBity for it, he· does not tell us what abuses there 
are at present in the present system that he wants to change, and there is 
no evidence on this point. Besides, I want to make myself quite clear. 
There is not only a business side to this question, there is also a political 
side as well. My Honourable friends belonging to the Congress Party 
have taken this clause very lightly. They have not considered the serious 
consequences that will eILSue if liceDBing system is introduced for agents. 
What will be its effect on these poor people who want to kee.p their inde-
pendence' They will hereafter go and bow before the doors of the various 
Secretariat Officers for the sake of employment. My Honourable friends 
of the Congress Party seem to forget that, during the lutCivil Disobe-
dience Movement, the Akali movement and other movements, many per-
IODS took active part in those movements, and subsequently ·their namea 



were registered in the police offices, and whenever there was a case in 
which licensing was required, their applications were turned down. Their 
names were turned down, because they took part in political agitation. 
May I ask my Honourable friends of the Congress Party if they are going 
to be a party to this licensing of agents Y Are they not afraid of this 
danger which will face them in the future struggle for complete ind&-
pendence which we are carrying on now Y This point of view seems to 
have simply escaped the attention of the Congress Benches when they 
issued the whip that their party members should oppose this amendment 
moved by our party. We have all along been considering the question of 
competition between foreign companies and Indian companies. In that 
competition we always find that Indian companies cannot stand on their 
legs. The result is that if further restrictions are made for the procuring 
of business of insurance by licensing agents, many of the workers, who 
now take to insurance line as an incidental occupation to supplement 
their earnings, will drop out. Insurance business is bound to suffer in 
that regard. Apart from these considerations, there is another important 
consideration which has not been made clear from the speech of the 
Honourable the Leader of the House. He says that this section relating 
to the licensing of agents will be required for those who canvass for 
insurance business, at the same time, he has told us that if the amendment 
tabled by my Honourable friend, Mr. Chapman-Mortimer, is carried, the 
agents who are in the offices will not come within the mischief of thill 
section. May I ask the Honourable Member whether the word 
" canvasser" is defined anywhere in the Act' There is none. So, 
naturally, in the absence of any definition of " canvasser ", we will have 
to fall back upon the literal meaning of the word" canvasser ". Can-
vasser will mean one who canvasses. If a ,salaried officer of an insurance 
company asks a person who comes and visits him to insure in his company, 
then he becomes the canvasser, and he comes within the mischief of see.-
tion 35. He will have to get license under this clause if it is adopted by 
the House. So, in spite of the amendment that will be sponsored by 
Mr. Chapman-Mortimer) even if it is adopted, a salaried agent sitting in 
his own office will come within the mischief of section 35 and he will have 
to get a license if he wants" to save himself from being proceeded against 
in a Court of law. My submission is that this clause is a most dangeroas 
clause in the whole of the Insurance Bill. Our Party rightly came to the 
decision to oppose the inclusion of such a dangerous provision in the Bill. 
Therefore, I support the amendment moved by my Honourable friend. 
Mr. Amarendra Nath Chattopadhyaye.. 

Babu Baijnath Bajoria: Sir, I rise to support the amendment 
moved by my Honourable friend, Mr. Amarendra Nath Chattopadhyaya. 
I ha.ve listened with great respect and attention to the speech of the 
Honourable the Leader of the House. He has not spoken one word about 
why illBurance agents should be licensed. It is said that if the amend-
ment of my Honourable friend, Mr. Chapman-Mortimer, is adopted, ~  
a Chief ~  or a Special Agent or other officers who work in the offices 
will be excluded from the mischief of this section. But the Honourable 
the Leader of the House has not given any reason why insurance agents 
should be licensed at all. I say no licensing is required a.t all. Insurance 
agents, or as they are loosely called canvassers, are mere. brokers and why 
should they be licensed at all passes my comprehenSIOn. Why should 
you introduce this licensing system only in the case of in.surance agents' 



[221m SEP. 1937. 

[Babu Baijnath Bajoria.] 
"What about jute brokers, cotton brokers and other brokers in other 
businesses. Why should· an exception be made only in the case of insurance 
agents and require them to be licensed. It will surely hamper insurance 
business in this country. Specially the younger companies will suffer, for, 
'iii 1I\y opinion, the younger companies will have to pay the license fee for 
the insurance agents from their own pockets, because they will have difti-
(:ulty in getting insurance agents. If a person can become an insurance 
agent for a big company, he will naturally not like,:to go to a small com-
pany. In my opinion insurance agents are not at all required. There are 
other factors aIso. There are professors of colleges, lawyera and other 
persons in other professions who, as a subsidiary occupation, take to thlS 
insurance business. They make something extra for their living and they 
give a good class of business from which the insurance companies make a 
good deal of money. They will be very reluctant to become licensed 
agents because they will feel it beneath their dignity. They want to act 
as cnnv8ssers but they do not want that fact to be publicly known. 

Then there is another thing. If thia licensing of in:;urance agents is 
passed, Managing Agents of limited companies will not give one pice 
eommission to the companies under their control. They Ilre also chief 
agents or special agents of insurance companies, and they will take all the 

lll ~'1 o  for themselves and not pay a pice to the companies under 
their eontrol ; and, thus, the companies will suffer greatly. In my opinion, 
Sir, this licensing of agents will only give money to Govt'rnment. I think 
that is one of the main objects why this provision has been inserted in the 
Bill. Probably it will serve the purpose of meeting the cost of the office 
of the Superintendent of Insurance. 

The Honourable Sir lfripendra 8ircar: Then reduce the fee for 
licensing and withdraw your objection. 

Ba.bu Baijnath Bajoria: But where is the necessity for having 
insurance agents licensed T As provided here, an insurance agent will 
have to pay Rs. 3 annually, and I understand there are about 30 or 40 

o s ~ insurance agents in the whole of India. If the clause is passed 
ail it stands they will iet over ~ of rupees annually. Sir, I whole-
heartedly support this amendment and request the Honourable the Law 
Member to reconsider the matter and not to press for having insurance 
agents licensed in this country and thus hamper the growth of insuraace 
business in India. 

1Ir ... S. Aney: Sir, I. want to clear the position of my Party jl1st 
sa the Honourable the Leader of the House has done for himself. My 
Party primarily stands for the deletion of this clause, that is, doing 
away with licensing, In case we fail, we will accept the amendment to 
thi6 clause that is going to be moved by my Honourable friend, Mr. 
Chapman-Mortimer. If that also fails, we shall have to oppose any 
amendment that may be moved to this clause by anybody else; 

Mr. It A. .TinDah: Sir, I want to say a few words because the 
point ba$, not been made clear as to what is the object of this licensing 
clause. The question has been asked as to why ~ canvassers and field 
workers should be licensed. Everybody asked why, but nobody asked 
","by not and nobody said why it should be. Now, as far as I understand, 
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the whole raison d'etre and the very basic foundation for licensing these 
c.a.nV88l!lerS or field workers is this that they can be traced and 'll ~  
in case they do wrong. 'rhey not only canvass the business, l~ , 
get the policies issued to the policy holders but they collect the premium. 
Again, on renewal also, they collcct the premium, and they take that 
money and in some cases it doe!; not reach the company. And we do not 
know how to trace that man, because anybody can be a canvasser. At) 
some one said, even a cook can be a canvasser. Remember that thir; is 
not a caSe of a broker ; it is not a deal between two merchants or two 
dealers who are on the spot. Here t.he canvasser goes to the furthest 
('mI, canvasses, gets the policy, get.;; the policy holder to flign and gets his 
money. 

Some Bonourable Members: No. 
l'ttr. M. A. Jinna.h: I know it personally and I have had several 

instances of that kind brought to my notice and there iii! not. the slightest 
doubt about it. Therefore, these unwary policy holders are entirely in 
the hands of these canvassers. And what is wrong in his.obtainiug it 7 
The canvasser has only got to apply that he want.\! to bE' a canvasser for 
the insurance business, hiB application has only got to be endorsed by 
the insurer, and then if we get him on the register, we at least know how 
to trace him, hO'W' to identify him ; and that ge.ems to me the fundamental 
reason why this clause wants that the canvassers and field Worlters should 
up licensed.· o ~, I aD).. strongly in favour of this principle of 
Ilcensing the canvassers and the field workers. As to other matters I 
do not wish to take the time of the Hoose now as thosp. counect&.! ameud-
ments will be dealt with later and I hope that this amendment will not he 
carried by this aouse. 

Dr. Ziauddin AbmaA (United Provinces Southern DivisioD4:, 
Muh&mmadan Rural) : There is one point which I ~ Jl  like to ,ask ip, 
o~ o  with this amendment. I understand from Mr. Jinnah's speech 

that the 8gent will have only to apply and he will get it as ,a matter o~ 
~o s  I should like to know ..... . 

111'. ,It A. .JiDnah : I did not say he will get it as It matter· of' 
course, but I say that in the ordinary course his application will not 'be 
refused. Supposing he is known 8B /I thief. his application will certainly 
be refused. 

Dr. ZiauddiD A.bmad : This is what I should like to know, i.e., 
about the·conditions on which the license will be granted.. b it sufficient 
that one Insurer certifies him to be an honest man, and that iIlBurer has 
full ('on6denee· in that particular agent and, after that, the Superint\'ndent. 
of Insurance ow-il).,grant him as a matter of course T Or will it be like an, 
applicat.ion forfire..J&t"Dl8 in which an investigation is to be ~  on and. 
then it is not certain :trhether it will be p:ranted. It depends on the liweet 
will of the District. Magistrate. Or, I do not know ,vhether Government· 
\'rill· make a rule that they will not have more thiln so many insuranc.e 
agents and restrict the number in their own way. . , 

The.lIonourable l ~  8ircar : No, we cannot; we have 
o ~" 

L390LAD • 
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Dr. SiAddin Abmad : Then, if the license is to be granted on 
these two eonditioWi. that htl ~ 1 thtl ~ l. ~b  fees and he is certified by 
~ msw'el' illat. he 1S a. lUall ot. good lluhavlOllr and that insurer has COD-
tid&uce in him oo(:lI.nse ine certificat.e !U1 111itlij, then no further questions 
1tr6 asked. , ; :.;.... I 

8t.rdar &aDt 8iD&'h : May I invit.e the attention of the Honourable 
Member to section 37, clauae 1, ,where the Superintendent of Insurance 
~ . ,at his discretion, grant the license. ... 

Dr. ZiauddiD Abmad : I think I should make my position clear. 
The Superintendent of Insurance must grant.the license if it is applied 
in a bona fide manner. liut if he is given a further' power to withhold it 
at his sweet will, it is much better that we have no restriction and go 
IIhrad without it. 

,Mr. II. AD.anthaA.yaD&lD AYJIrDI&!' : I· oppose th.e amendment s ~ 
gcstIng that J..~ clause'be deleted. Nor do I agrt'e WIth the Honourable 
the Leader of the House that the l ~ l lJ'  of agents be restricted oilly to 
Held workers. I thought the Honourable the IJeader of the ·Ho11lle' "'~  
to 'license all persons who have anYthing to do with procuring life inll'ilrance 
~ ls & . . The clause, a1! it stands, no· doubtbrin$s in aU ~ by whilt-
p.ver Dame they may be calleti; It is .lso made'necellllary tMt theteshould 
be 8' register in which not olily fteld ' o~ , butilhro all' persons "'be) 
c'8l't"yon business or who are inttt'media.ries between the inwrer on: 'the 
une . hand and the policy holder on the other will 'be enterea. I never 
thought that the Leader of the HoWIe would raise BOcb 'a huge mountain· 
as this, to kill a ~  as a field worker. 1 know.how xakilll, are Ucemled.. I 
cannot· practise unless I am licensed. Sometimes "'e are licensed .for 
ever; at other times, ow-e have to apply o~ oUr· sanads :84Ch time .. :Sir,· I am: Dot one who believes that licensing is bad prima. fatie. Licensip,g· is 
rie;ceBSal'Y, and it is· neeessary that ~ ll '  and the public should 
know who are the persons who go about recelvbig moneys. Only yesterday "'B were very hot about some conditions, eome fame etatelO:enta, fraudtllent 
iDlertioDB in the statement relating to policies. 

As regards Mr. Chapman-MortiMer's amendment, if it is ~ , 
I would say it will practically nullify the purpose of l '~ . This pro-
vision in the Bill was intended to safeguard policy holdf11r8 on the o:qe 
hand, aDd the insu1'8.Ilce company on the other, againlrt fraud and against 
cmnpetition. Neither of the objects is going to be realised if Mr. Mortimer's 
amendment is going to be accepted. Thp other day Mr. Sen gave the 
~ s  ratio of vari{)uscompanies, and as to how these companies, in 
order to meet the competition, were bloating up so as to break their 
stomachs. He· read 'that in some companies the expense ratio was 110. 
118, 150 per cent. Now, Sir, if you limit the commission to the field 
worker Rnd do not ~  the commiRBion of the Chief Agent, the mischief 
hi not going to end it will continue" Pel'8Ons who are jmportant men in 
~b  e1aewhere. :who go by ~ ~ o  Q.hief.Agents, and ·who·still 
oanvass bn.cliness, would certRitily come Within the fout' walls 'of' ~ .... I, ~ 
'3"t agree that it is desirable to give them. a carle blomche by pastl.na . an 
ameni1ment and I must make the provision applicable to all o l~, b;y 
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whatever name they may be called, who stand between the insurer and the 
policy holder. 

111'. Akbil Ohandra Datta: EveJ;l the managers of branches' 
Mr. ltI. AnanthaaayaD&Dl Ayyangiuo: If they procure business 

they will also come under it. But there is one safeguard with regard to 
the manager or branch agent. All the amounts he receives or pays find 
a place in the insurer's books. I will ask t.he Honourable the Deputy 
President of the House who interrupted ~, as to what is the possibility of 
ascertaining what amowlt the .w-called Chief Agent gives by way of rebate. 
He does not maintain an account under this Act : he is not called upon to 
-do so. 1 'Would, therefore, say, Sir, that as regards Chief Agents there 
is absolutely no guarantee in respect of non-grant of rebates and other 
provisions. .As regards branch managers the Honourable the Leader of the 
House made a mistake. He stands entirely on a different footing. His 
transactions will find a place in the accounts. The Chief Agent must, 
therefore, be the first person who must take a licelUle : other persons may 
or may not. The Chief Agent may get 75 per cent. Sir, I am for the 
retention of clause 35. I oppose my Honourable friend, Mr. Chatto-
padhyaya'samendment. At the same time I alSQ intend, ~  the time 
comes, opposing Mr. Chnpman-Mortimer's amendment: I am not in 
agreement with it. Let all penons be licensed, and let there be, for one 
and all, a .:proper .safeguard which will really help to advance insurance 
business on sound linea·in this country. 

111'. Preaideut (The Honourable Sir Abdu.r Rahim) : The question 
is : 
. '; .. ' ~ That clause 86 of the BiD lie omlttecL" 

The Assembly divided. 
AYES-18. 

Aney, Mr. M. S. 
Ba.joria, Babu Baijnath. 
Banerjea, Dr. P. N. 
BUla, Mr. L. C. 
Chapman·Mortimer, Mr. T. 
Chattopadhyaya, Mr .. Amarendra Nath. 
Datta, Mr. Akhil Chandra. 
Ghuznavi, Sir Abdul Halim. 
Hudson, Sir Leslie. 

Jamea, Mr. l!'. E. 
Lalchand Navalrai, Mr. 
Lang, Mr. J. C. 
Maitra, Pandit Labhmi Kant.. 
Sant Singh, Sardar. 
Scott, Mr. J. BaDl8ay. 
Som, Mr. Burna Kumar. 
Yakub, Sir Muhammad. 
Ziauddin Ahmad, Dr. 

~ . 

Abdul Ghani, ,Maulvi Muhammad. 
Abdul Hamid Khan, Khan Bahadur Sir. 
Abdul Qa.iyum, Mr. 
Abdullah, Mr. H. M. 
Abdur Rasheed ~, Ilaunt. 
Ahmad Nawaz Khan, Major Nawab Sir. 
Anwar·ul·Azim, Mr. I Muhammad. 
Aaghar Ali, Sheikh. 
Ayyangar, Mr. M. Ananthuayanam. 
Azhar Ali, Mr. Muhammad. 
Bajpai, Sir Girja Shankar. 
Bhagavan Dall, Dr. 
Chaliha, Mr. Kuladhar. 
Chanda, Mr. A. K. 
Chaudhury, Mr. Brojendra Narayan. 
Chettiar, Mr. T. S. Avinashilingam. 

Chetty, Mr. Sami Veneatachelam. 
DuJal, Dr. R. D. 
Dalpat Singh, S'Irdnr Bahadur Captain. 
Dns, Mr. B. 
Das, Pandit Nilakantha. 
Doaal, Mr. Bhulabhai J. 
Deahmu,kh, Mr. G. V. 
DeSouza, Dr. F. X. 
Esau Sait, Mr. H. A. Sathar H. 
FaEl·i·Ilahi, Khan Sahib Shaikh. 
Gadgil, Mr. N. V. 
Ghiuuddin, Mr. M. 
Ghulam Bhik Nairang, ByecL 
Gbulam Muhammad, -Mr. 
Gidney, Mr. C. W. A. 
Govind DaB, Seth. 
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NOEB-contd. 
GUl,ta, :Mr. K. S. 
Hands, Mr. A. S. 
HIIDS Raj" ~ . 
llo~l l , Mr. S. K. 
J a.wahar SiDgll, Sardar Bahadllr 8udar 

Sir. . 
• reilhe, Mr. K. M. 
• T('hangir, Sir Cowasjt 
JinJlah, Mr. M. A. 
.r ogendra Singh, Sirdar. 
Joseph, Mr. George. 
Kailash Behari Lnl, Babu. 
Kama]nddin Ahmed, Shama·ul·Ulema. 
KushalpalSingh, Raja Bahadur. 
Lloyd, Mr. A. H. 
Ma('kt'Own, Mr. J. A. 
Manavedan Baja, Rao Bahadur E. C. 

~ Singh, Sardar. 
Yam, Mr. R. S. 
Mehta, Mr. B. L. 
MiRra, Pandit 8hambhu Dayal. 
)(ody, Sir H. P. 
MudaHar, Mr. \ C, N,' J ~,' 
Muh8.llUDll.d ~ Kamd._ QaIt. 
M urid Hliaaain QliI'ell1il, mum !labd1I1' 

Nawab Makhdum. 
Nagarkar, Mr. O. B. 

,NRy!l4u,Diwan Bahadv B. V. Sri Bari 
Rao .. 

Ogilvie, Mr. O. 11. G. 
. J>andt',:t-Ir •. Badri Dut;t. , 

The motion was negatived. 

Pal'sons, Lieut.·Colonel A. E. B. 
Purssell, Mr. R. S. 
Bnghubir, N ar.ayau I:URgh.1. Choudbri. 
Rahnmn, LiE'llt.·Colonel M.. A. 
Ramnyan Pratad, Mr. 
.Rullga, Prof. N. G . 
Bao, Mr. ThirumaJa . 
Boy, Mr. S. N. 
8akaena, Mr. Moh .... Lal. 
Santbllllal11, Mr. K. ~ 
Slltynnlul'ti, Mr. S. 
Sen, Mr. S. C. 
Sham Lal, Mr. 
Sheodnu Dap., Beth. 
Sher Muhammad Khan, Captain Sardar 

Sir. 
Siddique Ali Khan, Khan Sahib Nawab. 
Bika.udar Ali Choudhury, Mauin. 
Singh, Mr. Gauri Shankar. 
Singh, Mr. Ram Narayan. 
Sinnr, The Honourable Bir Nripendra. 
Spence, Mr. G. R. 
Sri Prakasa, Mr. 
Stair, Mr. B. M. , 
Stewart, 'l'b" H01IO'Drable8lr Thoma 
Bukthanitar, Mr. Y. N. 
Thorne, Mr. J. A. 
Tyldell·PatteDlOD, Mr. A. lI. 
Umar Alt 8baJa, Mr. 
Varma, Mr. B. B • 

The " bJ~· then adjourned till Eleven of the Clock on ThmBda,., 
the 2::)rd Sl'ptf'mllt'l". 19::)7. 
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